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The House met at eleven of the clock, Mr.
Chairman in the Chair.

OBITUARY REFERENCE

MR. CHAIRMAN : I have to refer
with profound sorrow to the passing away of
Shri K. C. Reddy and Shri Dibakar ex-
Members of the House.

Bom in 1902 at Rajput in Chittoor District.
Shri K. C. Reddy was educated in Madras. An
ardent patriot, he took active part in the
freedom struggle and underwent
imprisonment several times. Achieving
political eminence at a comparatively young
age through his dedicated service, S'bri Reddy
rose to high positions in public life. A
Member of the Mysore Legislature from 1930
to 1952, Shri Reddy formed the first popular
Government in that State and became its
Chief Minister in 1947. He joined the Central
Cabinet in 1952 and remained Union Minister
till 1963 and held different portfolios with dis-
linctlor. In 1965 he was appointed Governor
of Madhja Pradesh and held that office nii
1971. He was a Member of the Constituent
Assembly from 1947 to 1950 and Mtmber of
the Lok Sabha from 1957 to 196.". He was
clected to the Rajya Sabh; in 1952 and re-
elected in 1954.

Shri Reddy will be remembered for his.
integrity and unfailing courtesy. In his death
India has lost a true patriot, a great statesman
and an able administrator.

Born in 1899, Shri Dibakar Patnaik was.
educated at Cuttack. A social worker, he was
also actively associated with the Kisan
Movements. He was imprisoned several times
for participation in the freedom struggle. He
was a Member of the Orissa Legislative
Assembly from 1936 to-1942 and again from
1951 to 1956. A Member of this House from
1958 to 1964, Shri Patnaik- took a keen
interest in its. proceedings and was listened to
with great attention. It is indeed tragic that he
died as a result of a bus accident.

We deeply mourn the passing away of Shri
K. C. Reddy and Shri Dibakar Patnaik.

1 would request Members to rise in their
places and observe a minute's silence as a
mark of respect to the memory of the
deceased.

(Ho/i. Members then stood in silence  for one

mi mile)

MK. CHAIRMAN: Secretary-GeneraE will
convey to the members of the bereaved
families our sense of profound sorrow and
sympathy at the passing away of Shri. K. C.
Reddy and Shri Dibakar Patnaik.
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ORAL ANSWERS TO QUESTIONS

Refining of Crude Oil from Bombay
High

1. SHRI BHOLA PRASAD :

SHRI LAKSHMANA MAHA-
PATRO:t

SHRI S. KUMARAN:

Will the Minister of PETROLEUM be
pleased to state :

(a) whether crude oil from Bombay
High is expected to be refined at the Bharat
Refineries ; and

(b) if so what are the details thereof?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and (b) Yes,
Sir. As Bharat Refineries was designed to
process imported Middle East crudes, and
Bombay High crude has several charac-
teristics different from those of the imported
crudes, processing of this crude in this
Refinery would pose certain problems. To
overcome these problems the Refinery needs
to make certain adjustments in operation,
and also addition of certain facilities of
comparatively minor nature, mainly for
receiving, storing and transporting High!
Pour Point crude, and similarly for hand-ling
High Pour Point residual product pro- i
duced from this crude. These modifications
and changes arc presently under way.
During this period, the quantities of Bombay
High crude processed will progressively
increase, and when the modifications are
completed it should be possible to process
upto two million tonnes of Bombay High
crude, in addition to imported crude in this
refinery.

SHRI LAKSHMANA MAHAPATRO : 1
want to know if it is a fact that from the
present level of production of 20,000
tonnes a day it will rise to 40,000 tonnes by
the end of the current year and to 80,000
tonnes by 1977-78.

tThe question was actually asked en the
floor of the House by Shri Lakshmana
Mahapatro.

[RAJYA SABHA]

to Questions 4

SHRI K. D. MALAVIYA : I cannot com-
mit Bharat Refineries to these specific fig-
ures. All that I can say just new is that the
processing of Bombay High crude should
commence from the early part of next month.
It might begin with 20,000 tonnes of crude as
indicated by the hon. Member.

SHRI LAKSHMANA MAHAPATRO:
Is it a fact that there was going to be a
discussion about a long-term strategy on oil
exploration off-shore and on-shore to begin
in the first week of February at Bombay and
also at the headquarters of the ONGC. If that
discussion had taken place what strategy has
been formulated'.'

SHRI K. D. MALAVIYA: .Although such
a supplementary is not very relevant to the
main question, I might generally inform him
that it is a fact that meetings were held at
Dehra Dun both about onshore and off-shore
detailed programmes and the Government
and the ONGC are active with those
programmes.

SHRI JAGIJIT SINGH ANAND: With our
own oil coming from Bombay Rf'gh which is
going to be processed inside the country, will
there be any relief to the petrol consuming
public? Will there be any reduction in the oil
prices?

SHRI K. D. MALAVIYA: The job of
this Ministry is to produce oil and the job of
fixing the price is somebody else's. But
Government as a whole is seriously
concerned with the price of petroleum pro-
ducts and we always review the price when-
ever it is necessary.

SHRI TAGJIT ANAND: But kindly con-
vey the feelings of the House that we are
happy that we are producing oil from
Bombay High.

SHRI K. D. MALAVIYA: I will do so Sir.

sit wmva fop o o5 sEdE HeEr
A wrE £ Of owiEl 7 oar am fas

AT £ 92 WIAFH =T WEIT &1 a7 &
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Frai-zis ¥ oa A fwm owmr 2osEwm oem
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MR. CHAIRMAN: He has already replied
to that.

>sft 2i<nTPT faj? : W rFF £mi?

SHRI K. D. MALAVIYA: This is not
relevant to the question.

SHRI RAMLAL D. PARIKH : May I know
from the hon. Minister whether :he capacity of
the Koyali Refinery has been fully utilised for
refining the crude oil from other places and it
is not in a position to process the cruac from
Bombay High, even a part of it ? What is the
real position?

SHRI K. D. MALAVIYA Sir, the
capacity of the Koyali Refinery is being
increased, and it is proposed to take the
Bombay High crude also to Koyali to use it in
the expanded capacity of the Refinery.

At wYIR ww mw  § 9z s ST
i wmiad ¥ oW )@
TE R, T IAVT THTE IT AA 9T g
A1 Arvmad # gmET ¥ owma @ w@r 2
AT a9 gEEr wwmr F owHr g ?

%l ®o Fto NI : THI A1 A= 'ﬂh'ﬁ-T
aifgd | famdt wedr o w7 ¥ AW &0

[X MAR. 1976]

JuTET WE f@ar STEar gaEr wesr gewt
Ca O e A S O - s 1
T gwr @, 9 gEL gRT AT & IR
a7 WM A1 98 Tt & fr o=t i
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WEE AT EATE 4E] A i IR w7
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to Questions 6
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SHRI BEZAWADA PAPI REDDI: Has the
Government fixed the price of crude from
Bombay High? If so, how does it compare
with the imported crude?

SHRI K. D. MALAVIYA: Let us produce
oil first from Bombay High in a sufficient
quantity and then only the question of the
price position should arise, in my opinion. It
is still a little premature. All that I Ccth say is
that the price of Bombay High crude will
compare very favourably with the
international price.

SHRI B. RACHAIAH : May I know the
cost of installation of a production-cuin-
develonment plant for a single boring?

SHRI K. D. MALAVIYA: The cost also
keeps on changing because it is a continuous
process to devejop installations in order to
produce oil. But so far as the first phase is
concerned, the installation cost of platforms
and borings should not go beyond Rs. 15 to
20 croret.

MR. CHAIRMAN : Next qaetioa.
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Simev for New Railway Lines in M

2. SHRI BALRAM DAS:

P.

SHRI CHAKRAPANI SHUKk!.\:*

Will the Minister of RAILWAYS be

pleased to state:

(a) the number of provisional ano en-
gineering surveys conducted for new railway

lines in Madhya Pradesh during the

to Questions 8

la® live years to improve the existing not-

work; and

(b) what was the discounted cash flow
return on each line surveyed, and what

decisions were taken?

THE DEPUTY MINISTER JN THE
MINISTRY OF RAILWAYS (SARDAK
BUTA SINGH): (a) and (b) A statement is
laid on the Table of the Sabha.

Statement

{at) and (b) : The following surveys were carried oul during the last five years, the de-

tails of which are given below

Sl Name of the Survey Length

No. (In Kms.)

. Dhalli Rajhara/Jagdalpur
(Preliminary Engineering-
cum-final location survey),

L Hrelhiora-Danan (Engi-
neering-cum- I raffic-Cost-
cum-feasibility study).

3. Satna-Rewa-Beohari.
(Traffic Survey)

4. Mihoba-Khajuraho.
(Reconnaissance  Engineer-
ing-cum-Traffic Survey).

5. Ranchi-Korba,
(Traffic Survey)

6. Ratlam-Banswada.
(Preliminary Engineering-
cum-Traffic Survey).

. Reconnaissance  Engineering
Survey for the extension of a
B.G. line from Indore 1o Mhow,

“The question was actually asked
Shukla,

23

14.3

127

75

21

Return by DCF

7.84%;

{with Steam Traction).

7.97°

(with Dii:scl"Tracliun ).

17.45%

2-3{0‘

Not available.

Present position

Reports  are  under

examination.

The project has beemn
approved and in-
cluded in the Bud-
get  for  1975-76
for construction,

The project has beem
shelved.

Survey is in progress.

Do

Project shelved.

on the floor of the House by Shri Chakrapani
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SHR1 BUTA SINGH: Sir, no survey report
has been submitted by the State Government.
The survey that has been done has been done
by the Railways all by itself. Fortunately in
this particular Dhalli Rajhra/Jagdalpur line,
the survey report is quite hopeful and we are
examining it.

St SO WS H A 99 4 # fE

A ¥ wamw &G w1 @ § oW gt |

AL [MTAYT & Haw K oagi afor qwnd
aga @ s @ oawr gidm @ §oae
q e W WY greer g W aw
v ot w A fFw omr @ owwar ad,
9z & 2 ¥ § SaA1 A g 7

&t o feg:ag @1 @1 A § =g
W7 i F ogw Ivasy g oW, 77 A
A TR AT AT WIT A oAw ger 2
AT 41 USY AEIT AT WK 7 gAh fad
R 9 w1 A g enr @ ) W aEw
W1 A wEde ¥ 4 vy @ 3wh wemar €y
WAA G ®E A qw F A g
quE wa ¢ fF w7 9% 51 8% wmr y
TR TEEUEE AW ¥ frgr s W T
folt @ w9 el a &

ot swmwE e arfaar ¥ faEgdr
A% o1 SR arew wwr @, & afz ww A
T @ T waraw w1 W & w9 aur 4r

f& @ &0 dw www w1 @ A F ofe |

afga fear st WY w6 W7 ®T AT ®

st wwafor wew AT % WA A oM@
s gmr 2 fF o2ag fEET AT oS @
av e § oaedl  UWgl/amEeyT  f1 W
gfaw 7. 84 9@z 99 N0 F oA AT
7.07 976 WA FAW F oA™T WwAT 2 0
al § gz AT WwEar § 6 A oaw Aaw
H ogiw § W &1 A6 w7 Tar av
afe s amr owr oAt gwEr e s
¥ @ war mar g ¢ afz AW Wi § oAt

=T sfawa =@y 7

54 RSS/75 -2

[8 MAR. 1976]

to Questions 10
T ¥ W AT W F1 @ 2 IWR
faor famr s o afew T R W
THET WIE IAAm AT 21 A1 § aF A
gl § f& 39 ag qiar w1 4T 7T qawy
T omurw F7 fRar g, w oAy fa=rodie
g 7 gfx fawrdm & AT FAwr A
w1 Ieam wii W 7

ot w2 fagoafe o T A oaw Aw At

@ YA oavew W OWET ¥ o WA AaF
% arr ¥ qur war 9r ) 72 F1E o gen
g/ 7@ g, 72 fawrodm 20

st wdtw W ORI "W WAl ST
AT 1 0 w4 {5 owwd g@m # IEW
a7 %7 & fF s T anr afaa .
fawre e fam war & @1 3% 96T
§ 2 0 wwdm wEr ot A WA Smgar
§ fe wfar feft dwar 51 @ed W@
waTe aqr & 7 WEl A% T oAnd & a4y
FT WOAET & 1941 ¥ TZA T wwEeT #F
#1 ST 91 W qATE T WAl A1 gawaar

| 7 ux wdwfre o 7 owreEem W Rar

qr oYr g T war A w1 ol sreErE
zv Wt faem 3 afen T w0 w6 o fear
w Ww [ oawt & oofe, afe e
T dqzr w1 W wdwwm AE0 e g,
fomr & qur warer fawfam @ e 20
T waTer WA g gr fife fe
feer & wrar 21 wfEd # o oadl w7
o ¥ T 3w 97 fawrr e & fasme
wam ?

st @z Feg  wew e, S froaw
qzw g7 w@ie faar wwn g wad entafaw
feed & wmae 9% 738 feogr wr & 9@
w1 fezd & ar d sfowa & s0a R
wafad fs oz dvad ofr T smmd . L,

it s st c sfEd @1 oW oA Q@
g ) o ady &Y gl ww gW A wATEI
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W WA ;g | AT A wod w37
grit | wre wwefesr & g owm wmr
Wi Ay & s

ot wm fegived T aw ogwa AT
@t f& azt 39 fwen fosd, g e
agit | wifae, wfew a1 aEwEE
FET # qEdl dvas uftnm w0 @@ &
far 4t progress and development
should always go together, that is
the main thinking behind develop-
ment of the backward area.

stwet (oot wgE@ @ wve wEr

St wAr WA 5 Wi mweE
|IEA T WY AR fear Wr @ & oaw ww
% QI A1 AT AT A’ "Ar ST
aAd # fr auEr qdzwi ar ow fasn
= E oA aet AW W oEwrd #r ams
H gz " 2w 4w & owei AW
SIRIAT F1 599 &, FHIT WL ATE] T O
™ A AT g A W " AT A
owE T qear @ BEd o g &
TAAT HIT FAAT AT O0F FIA F FOUT A
6T fawrer 2T 2 0 A o A H 2 AmEA
W@T wgeA T §OTORT WA 59 A% 4 Bl
ST HIT # T gwE § ozaw fAiowrE
qrEetE  fear sy ?

SHRI BUTA SINGH: The engineering-
cum-traffic survey has already been comp-

leted and the report « « »

sieet  faovadt SgaEdt: @, & oaw
fgegt & fear & nf goe oY foedt & &1
frmer wifgd | e wdew St
ot 3w a1 At foar s o @ e
gavl  fove aga wedt @ fawd amelr &
HYC ot arty wTer & wgr § Ay fawge
wér A & fF 9w ofar w1 w38y v &
fad shenfovlter soe awm wifea &few
mw oaq gw @ oo fpde s oo
gaz ¥ 7z foom aad Zw Wi w6

SHRI JAGIHT SINGH ANAND: Wil
the hon. Minister please tell us whether
any survey is under way in the Punjub
where the traffic potentinl has gone up ele-
ven times since the partition, but where
not a single new line has been laid? |
would request the hon. Minister to sy
whether any survey has been conducted in
the Punjab for lines between  Mogu-
Bhatinda; Moga-Birnal-Sangroor; Ludhiana-
Chandigarh-JTagadhri; unce Patiala-Patran-
Nirman ?

Wt @z1 fag: 99a F a H O v
Z d1 wet warg foam

MR. CHAIRMAN : Let him put a separate
question.

it waré Ty fewifemn: & s wan
M 7 Fww wEar g fFowr s owm
T AT & TR 6 AT 7 U7 TAATH-STHATIY
¥ are ¥ famr & fo adww fear o o 2
ar 9z wA W FWT WIT %4 % 90 &
gt g Ttz & 7 % 2 fF €At @
wg A% a6 area W faeme w97 w6 oaf
gt w1 fa=re @ femm omar & mz
F ogi¢ W oW w1 owEw g afEm am
ug qEr Aaraz # A 7z e o fafaed
FAT 2 | T a9 9 W 0w ;T oS-
fov %2 g, t=feaw =z 3w am@ W
s § TA BU WA 3§ Ad WA fe A
iay e 2 fr fow w97 3§ A
1 gy fzar g = aEl w1 oS
¥ mw w7 W 97 foe fooe & & w97
T @EAl & #aa ¥ e fmre o smam
g #wow ad ¥ W deem %0 uw fem
ST ?

SHRI N. K. BHATT: Sir, the question is
incomplete. As a matter of fact...

MR. CHAIRMAN : No, no.

SHRI N. K. BHATT: As a matter of fact,
his predecessor has already sanctioned
the conversion of the Indore-Mhow  line
into B.G. But, Sir, it is a very deplorable
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esituation that we are getting altogether dif-
ferent and contradictory answers.

:-L

ot @t fag : atarmEsr 7% Sdre Rl
A £ | 3T gHEE Y A 2 I
H# @i 97 42 zu # . @ wiE oA
Fr 2 fams w0 weAw qgar & 1 A 197
T FRlT-Hg  ATeq 7 qA&wr fFar aar ar |
AT gdl qeEd WEEA T FET & oaw Al 9H
far mr ar AT BT 4@ T 2
AT 7 ofaator #w #few wa S sEr-
Atfaw ggar 2, far smonT ( TEETR-F{EETET

=

T A9 AT WA-ETREIAE & oEAfAd A
fear mr 2
MR. CHAIRMAN All right. Next

question.

Royalty on Crude Oil

*3. SHRI KRISHNA BAHADUR
CHETTRI :t

DR. RAIAT KUMAR
CHAKRABARTI:

SHRI NABIN CHANDRA
BURAGOHAIN:

SHRI RAMLAL D. PARIKIJI:

Will the Minister of PETROLEUM be
pleased to state:

(a) whether the Government of India have
taken a decision in regard to refixa-tion of rate
of royalty on crude oil as demanded by the
Assam and Gujarat Governments; and

(b) if not, by when a decision is likely to
be taken?

THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA): (a) and (b)
The matter is under consideration.

tThe question was actually asked on the
floor of the House by Shri 1 Bahadur

[8 MAR. 1976]

Chettri.

to Questions 14
SHRI KRISHNA BAHADUR
CHETTRI: Sir, I would like 7o know from the
honourable Minister the amount fixed
originally as crude royalty and also whether
this amount was raised on any occasion and, if
so, the amount refixed. I would also like to
know the difference in the crude royalty fixed
by the Government and paid to the State
Governments of Assam and Gujarat.

SHRI K. D. MALAVIYA: The rate of
royalty had been increased three times from
the year 1962 to 1972. In four years it has
gone up from Rs. 10.00 to Rs. 15.00.
Thereafter, when there was an increase in the
price of oil and when there was a price rise in
respect of crude in the world, there was a
pressing demand made by the Chief Ministers
of Assam and Gujarat to raise the royalty
further due to the increase in the price of
international crude. Now, this matter is being
referred to the Prime Minister for a decision
because both the parties, our Ministry and the
State Governments, have accepted that the
Prime Minister should decide it just as it was
decided previously—the late Shri Jawaharlal
Nehru also decided the question with regard to
the rate of royalty. So, this matter is now
under consideration and we hope that a
decision will be taken soon.

SHRI NABIN CHANDRA BURAGO-
HAIN: Sir, I would like to know from the
honourable Minister whether the ratio
between the amount of royalty and the price
of crude before the price hike would be
retained in refixing the amount of royalty
now.

SHRI K. D. MALAVIYA: Sir, I cannot say
now and 1 cannot commit the Government or
the arbitrator to any ratio to be fixed just now.
All that / can say is that there is a demand for
increasing the present rate of royalty and there
is a demand for increasing it by two times and
by three times by the respective State Gov-
ernments. Therefore, it is not possible for us
just now to specify the relation 01 between the
royalty and the pvic prices also keen on
changing.
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SHRI RAMLAL D. PARIKH: Sir, during the
last session also this question was raised and
we were given the answer that the matter was
under consideration. Now. Sir, [ would like
to know how long the honourable Minister
proposes to take to complete the
consideration of this matter. While it is true
tbat the matter has been referred to the Prime
Minister for arbitration, I hope that some
time-schedule ha? been worked out to get the
award soon. I say this because the delay in
finalising this has been causing a great concern
in the minds of the people of Gujarat  and
Assam and this has been persistently referred
to and the Governor of Gujarat and the Chief
Minister of Gujarat have already written to the
Central Government on this question.
Therefore, 1 would like to know what the
position is now with regard to replying to
these letters. 1 would like to know whether
there is any time-schedule for this and how
long they will take to finalise this matter. It
has been lying for the last seven years.
Therefore, I would like to know whether any
positive attempt has been made.

SHRI K. D. MALAVIYA: The diiliculty
has been that the demand from the Assam
Government and the Gujarat Government, has
been pretty high. And I would like to request
my hon. friend to help this! Ministry so that
the Arbitrator may take] a reasonable view in
the matter.

SHRIMATI SUMITRA G. KULKARNI:
1 would like to assist the memory of the hon.
Minister in this matter. This question of
increasing the royalty was taken up not only
in 1955 when the price of petrol went up, but
in the year 1972 also by the Gujarat
Government. Systematically, every month,
practically every Member to this House as
well as the Gujarat Government have been
asking for raising it from 15 to 30 or 35
rupees. To the best ot my memory, the
Assam Government had asked for Rs. 45 and
the Gujarat Government for Rs. 30.  This
figure of Rs. 75

[RAJYA SABHA]

to Questions 16
may be the latest figure that he may have
received. The essential part is not Rs. 75, but
the fact that since November 1974 we have
been asking for this. Prices have gone up.
The number of months are going up. Crude is
being produced at a higher and faster rate.
What is the Government doing about
increasing—we are DOi asking for Rs. 75—it
to some higher figure? In the July '75 session,
on this very floor of the House the hon.
Minister assured me that within a week this
decision would be out. It is on record that
within a week this decision would be out
May I ask, how long will that one week take?
How many more. . . {Interruptions >.

MR. CHAIRMAN: Let the
state.

Minister

SHRI K. D. MALAVIYA: Let me correct
the hon. lady Member. The Prime Minister
gave her award in 1972, under which the rale
of royalty was raised from Rs. 10 to Rs. 15.
Before that, the rate of royalty was increased.
Thereafter, in 1974 when prices increased to
the International level, there was a demand
from tne Assam Government, which was con-
sidered not reasonable. Therefore, the matter
was referred to arbitration. 1 ao not remember
whether I specifically mentioned a period of
one week, 1 will just refresh my memory and
see. If I stated one week. I really feel sorry for
having made that mistake. I hope the matter
will be reconsidered and the Assam
Government will take a reasonable point of
view. It is impossible for this Ministry to
accept the figure of 75.

SHRIMATI SUMITRA G. KULKARNI:
But why should the Gujarat Government be
penalised?

SHRI K. D. MALAVIYA: Gujarat
not being penalised.

is
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Operational Cost of the Railways

*4. SHRI IBRAHIM KALANIYA:
SHRI KHURSHED ALAM
KHAN:t
SHRI KASIM A LI ABID:
SHRI JAGAN NATH
BHARDWALI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that wages cons-
titute 70 per cent of the total operational cost
of the Railways;

(b) whether this is due to a liberal pro-
vision for rest and Leave Reserve; and

(c) if so, what are Government's plans to
cut down the wage costs as an economy
measure?

THE MINISTER OF STATE IN
MINISTRY OF RAILWAYS (SHRI
MOHAMMAD SHAFI QURESH)): (&)

THE

1976] to Questions 18

in duty utilization hours, which also ad-

versely affect the wage cost to a large extent
?

SHRI MOHAMMAD SHAFI QURE-SHI:
Sir, during the year 1974-75—this is the latest
year for which the figures are available—the
number of regular staff increased by about
9000, that is, about 0.63 per cent If we
compare this with previous fifteen years
period, fnc! tiding 1965-66, the average
increase was near about 3.2 per cent. So the
figure thus indicates a lesser number of
railway employees having been taken in. Sir,
it is true that we have to take the operational
cost into consideration. But the Railway
Ministry is a labour-intensive Ministry and
only last year, in 1974-75, we had to give a
further increase of 29.6 per cent in wages
which increased our bill from 570 crores of
rupees to 739 crores of rupees. It was because
of certain awards given by the Third Pay
Commission, the Miabhoy Award and the
Rajyadhyaksha Award. Despite all these
things, we are trying to keep the expenditure
within tolerable limits.

The wage bill of the regular employees on

Railways amounted to Rs. 739 crores in 1974- SHRI KHURSHED ALAM KHAN: Sir, the
75 which constituted about 62 per' cent of the o,  Minister has been trying to stress the
working expenses excluding appropriation 10 gbyious. It is a fact that the labour employment
Depreciation Reserve Fund arid Pension Fund. [ja5 not been increasing at a speed at which the
cost has been increasing which is more than 10
per cent of the total wage bill. Is it a fact, in the
past, overtime payment inflated the wage bill?
What has been the saving on this account, both
percentage-wise as well as in the total monthly
wage bill? Further, I would also like to know
as to what extent the temporary staff or the
daily-wage staff which the Ralways employ in
a large measure, has depressed the wage cost.
We find that the wage cost is more than 70 per
cent of the total operating cost.

(b) No, Sir.

(c) Does not arise.

SHRI KHURSHED ALAM KHAN: Sir,
the wage cost is one of the most important
clements of the overall operating cost and it
can always imbalance the economic* of
operation of any transport undertaking,
including the Railways. The wage bill in the
Railways has been increasing at a faster rate
than the number of employees in the
Railways. May T, therefore, know from the
hon. Minister as to what specific steps have
been taken to keep the wage cost well within
tolerance and make improvements

SHRI MOHAMMAD SHAFI QUR-ESHI : I
have already stated that it is 62 per cent. The
hon. Member is insisting that it is 70 per cent.
He is within his rights to retain that limit. The
factual position is, as I have stated earlier,
that

tThe question was actually asked on the
floor of the House by Shri Khurshed Alam
Khan.
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the recommendations of the Third Pay
Commission and certain Awards given by the
Miabhoy and Rajyadhyaksha Committees
have really inflated our wage bill. So far as
temporary casual labour is concerned, there
are 2.5 lakh casual employees in the
Railways. I have given the figures re garding
those employees who are permanent
employees of the Indian Railways.

SHRI KHURSHED A LAM KHAN: No
specific measures seem to have been taken so
far to reduce the overall operating cost
including the cost of wages because nothing
has been said definitely about it.

SHRI MOHAMMAD SHAFI QUR-ESHT
: Sir, I have already stated that there have been
wage revisions so many times. We had to
accept them and there has been an increase in
wages.
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MR. CHAIRMAN: It won't arise out of]
this. Why are you wasting the time of the
House unnecessarily?
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SHRI MOHAMMAD SHAFI QUR-
ESHI : I would require notice for this.

to Questions 20

SHRI SAN AT KUMAR RAHA: Sir, the
question is regarding the operational cost of
Railways. I want to know from the Minister
whether the Government is considering that
the cost on fuel, particularly on coal, can be
reduced if the unauthorised' dealers operating
at railway sites are dealt with properly. I
would ask the Minister whether they are
considering that operational cost can be
reduced by proper accounting of fuel and coal.

SHRI MOHAMMAD SHAFI QUR-ESH:
This can be a very useful exercise. As the hon.
Member knows, there was a price hike in the
price of coal recently and we had to pay Rs.
28 crores more for coal.
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to Questions 22
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Oil exploration In the Cauvery off-shore
basin

*5. PROF. N. M. KAMBLE :t

T
SHR1 J AGDISH JOSHT :

SHRIMATI SUMITRA G.
KULKARNTI :

DR. K. MATHEW KURIAN :

Will the Minister of PETROLEUM be
pleased to state:

(a) the progress made so far in oil ex-
ploration in the Cauvery Off-shore Basin
Project;

(b) whether it is a fact that the Oil and
Natural Gas Commission is exploring for
crude oil in collaboration with the Canadian
Company. Asamera;

(c) if so, what are the details in this regard
and what is the allocation of personnel
between Oil and Natural Gas Commission and
the Canadian Company; and

(d) what is the estimated cost of this
Project?

THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA) : (a) to (c) A statement is
laid on the Table of the House.

(d) It is not possible to estimate the cost of
the operations pending exploratory
surveys.

t{ ] Hindi transliteration.

J The question was actually asked on the
floor of the House by Prof. N. M. Ramble.
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Statement

The Ministry of Petroleum & Chemi- cals
and the Oil and Natural Gas Commission
signed a production sharing contract with
Asamera Group of Canada for off-shore oil
exploration and production in the Cauvery
basin. The Asamera Group consists of the
Asamera Oil Corporation Limited. Canadian
Superior Oil Limited snd the North Canadian
Oil Limited. The salient features of the contract
are as follows :

(i) The contract is for 24 years effective
from November 1, 1975.

(ii) The initial share of ONGCs par-
ticipation in the contract will be 35 per
cent. On commercial discovery of oil, the
Commission will have the right to increase
its share by another 15 per cent.

(ii1) The contractor will initially be given
the entire area of the Cauvery basin
(approximately 26,000 Sq. Km.) and after
seismic surveys would select within a
period of 18 months from the effective date
an area of 5,000 Sq. Km. for exploration
operations and surrender the rest. By the
end of the third year, the area will be
reduced to 2500 Sq. Km. and the contractor
will be left with only the producing and the
producible areas at the end of the 7th year.

(iv) The exploration and development
period will be limited to 11 years on i the
expiry of which ONGC will become the
operator of the venture. The title of all
fixed assets and of  movable assets
required permanently for the petroleum
operations in the contracted  area ° would
rest in the ONGC as soon as they are brought
into use. The contractor will ! commit itself
to a work programme and a minimum
expenditure programme for the exploration
period which is divided into three phases.
These commitments will be backed by a
bank guarantee.

(v) the recovery of the contractor's
investment would be spread over five years
subject to the conditions that the quantity of
oil earmarked for the recovery of the cost,
known as cost oil, shall, in no year, exceed
30 per cent of annual production. The
sharing of profit oil would be in the ratio of
70 per cent to ONGC and 30 per cent to the
contractor at the lowest slab of production,
and would be increased in stages to 85 per
cent to the ONGC.

(vi) ONGC shall have the right to
purchase on payment of fair market value,
the cost oil and the contractor's share of the
profit oil for consumption in India so long
as India is not self-sufficient in oil supplies.
After the contractor has recovered twice his
investment through profit oil, his share of
profit oil would fall sharply to about 25 per
cent of what it would be upto thai point.
The contract also provides for the payment
of substantial production bonus on
attainment of different levels of production,
apart from the signature bonus payable
within 30 days of the signing of the
contract.

On the basis of the above, when ONGC
acquires 50 per cent participation in the
contract, the contractor's share of profit oil
after the cut aff point in the lowest slab of
production would be 3.75 per cent and in
the highest slab of production, will be
further reduced to 2.5 per cent.

(vii) The contract provides for maxi-
misation of the employment of the Indian
personnel and for their training, the
maximum use of Indian goods, services etc.
subject to competitive price, quality and
delivery schedule.

(viii) In respect of natural ga” produced
from the contractual area. the first
preference will be for utilisation of gas for
the Indian market and export will be
permitted if the supply is in excess of the
Indian market or if there is no scope for
absorbing it in India.
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PROF N. M. K. AMBLE : Sir, I would like
to know whether there is any collaboration of
the NOGS with this Asamera i group of
Canadian companies in any other region where
the seismic surveys for off-shore oil
exploration have been completed.

SHR1 K. D. MALAVIYA : Presumably,
the hon. Member meant the ONGC. and not
NOGC. Sir, the ONGC is a partner with the
Asameras in this area known BJ the C'auvery
basin urea. So far as the other areas are
concerned. the Asameras are not there.

PRO!. N. M. KAMBLE : Which are the
other foreign companies with whom the
ONGC is having collaboration in other areas?
Are there any other foreign companies?

SHRI K. D. MALAVIYA : Sir, there is no
collaboration as such. There are two areas
which have been given to international
contractors. One is Reading and Rules, in the
Kutch area. And the other is in 'he Bay of
Bengal area where the basis of the contract is
production sharing. In one of them, in the Bay
of Bengal area, subsequently they offered
some share, and we have accepted 15 per cent
share in the venture. So far as the base in the
Kutch area is concerned, there is no such
share.
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SHRIMATI SUMITRA G. KULKARNI :
Sir, the hon. Minister has stated in his
statement and. of course, just now in reply to
the first question put by Prof. Kamble, that it
will be difficult to state how much the cost of
this project will be. But, here, in item (ii) at
page 1 of the statement it has been stated that
the initial share of ONGC's participation in the
contract will be 35 per cent. Now, in view of
this, will the hon. Minister be able to explain
how much does he envisage this 35 per cent to
be in terms of finances because for the first
five years at least some planning and some
financial layout must have been made ? 1
would like to know what the financial liability
of the Government of india and the ONGC in
this 35 per cent, as envisaged in the contract,
is and then how is this going to be spent. The
second and much more important point that I
want to know is how much of Indian labour,
the workers of the ONGC, is going to be
utilised in this contractual arrangement with
this Asamera, Canadian company. Will the
Indian workers be given an opportunity to
work in these projects from the first day so
that these can understand their working and
development? How does he envisage the asso-
ciation and collaboration of the Indian
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workers so thut our labour force is utilised in
these areas and our technocrats are trained at
these projects?

SHRI K. D. MALAVI1YA : Sir, so far as
the liabilities of the ONGC are con-cerned
they can be computed only after the plans of
implementation are finalised. The plans of
implementation of Asamera are not yet
finalised because they have not yet Ken able
to complete the interpretation of the seismic
investigation that has been undertaken by us.
The same is being interpreted by them now.
Perhaps they would like to carry on further
seismic investigation. After that the pro-
gramme of drilling and other things will be
fixed and only then we can say what our own
'hare of expenditure of this 35 per cent is
going to be. So far as the second part of the
question is concerned—association of the
ONGC experts—the condition laid down says
that they will have to train and assoeiale the
Indian side also in this venture. Now, when
the time comes, we shall see to it that the
ONGC does it.

MR. CHAIRMAN : Dr. Mathew Ku-rian.
He is not there.

SHRI B. RACHAIAH : Sir, may 1 know
the cost of this foreign production-cum-oil
development machinery and whether any
arrangements have been made for the import
of this machinery ?

SHRI K. D. MALAVIYA : Itis not
production. We are only going to search lor
oil. And, searching for oil means bavins some
seismic investigation and drilling for it. It is
yet too premature to say whether installations
will be undertaken for production because
there is no oil yet found.

MR. CHAIRMAN : Next question.
Seismic surveys of the off-shore areas

*6. SHRI INDRADEEP SINHA :t DR. Z.
A. AHMAD :

The question was actually asked on
Sinhn

[RAJVA SABHAJ

to Questions 28
Will the Minister of PETROLEUM be
pleased to state :

(a) whether the seismic surveys of the
20,000 sq. kms. areas taken up for off
shore oil exploration under the Deeper
Continental Shelf Project has been com
pleted;

(b) if so. what are the details thereof;
and

(c) by when the exploratory drilling
work in the off-shore areas is expected to
start?

Till. MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA) : (a) Yes, Sir.

(b) The data collected in these surveys are
presently being processed. The results will be
known only after the data are processed and
interpreted,

(cl Depending upon the results of these
Surveys', exploratory drilling is planned to be
taken up in the Deeper Continental Shelf area
during this year.

SHRI INDRADEEP SINHA : Sir, is it a
fact that the contract for this survey was given
to an American company? If so, we would
like to know the name of that company and
the terms of the contract on which the survey
was done by the American company.

SHRI K. D. MALAVIYA : Sir, it is a fact
that so far as seismic survey of this Deeper
Continental Shelf, that is, west of the Bombay
High structure is concerned, a ship was
contracted and this ship earned out the survey
which we required them to do on a payment
basis. They did the survey, gave us the data
and went away and now we are interpreting
that data ourselves and also getting it
interpreted by others for which we have to
make payment in cash. There is nothing
wrong in getting contractors either for seismic
investigation or for doing the drilling part of
it.

the floor of the House by Shri Indradeep*
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SHRI INDRADEEP SINHA : Sir, is it a fact
that in the preliminary examination of the data,
some structures have been discovered which
may prove to be oil bearing and in view of the
possibility of oil being found in this area also,
will the hon. Minister assure the House that the
contract for drilling will not be given to any
foreign company but it will be done ; hv the
Oil and Natural Gas Commission itself?

SHRI K. D. MALAVIYA : Sir, the pros-
pects can only be specifically mentioned as
very optimistic or optimistic when we have
studied and interpreted the data that we have
got today. That data is being interpreted in
Dehra Dun as well as outside. Well, we are
always hopeful when we get the data that there
are good prospects. But we can give no
assurance—1 repeat we can give no
assurance—that we will not employ a
contractor for drilling or get ships on hire in
order to get our job done as we would like
them to do.

DR. Z. A. AHMAD : I see the point of the
hon. Minister but T do not understand why we
should give this work on contract to countries
or agencies belonging to certain countries
which are taking a sort of hostile attitude
towards us broadly speaking. We cannot be
sure about the data that they supply to us. Is it
not possible for the Government to take up
that data and check up through other in-
dependent means and arrive at proper
conclusions? I am very doubtful if that data
can be depended upon. 1 would like to know
whether the Government is planning to get
that data properly re-examined and checked up
through their own competent agencies.

SHRI K. D. MALAVIYA : I would iike to
explain because there is some relevancy in
what the hon. Member said. First of all, about
the data. When these foreign ships are hired
which are equipped with the seismic
instrumentation, our own toys go there. It is
not that we do not know how to do the job.
We have al-leady got our own ship which is
too busy

[8 MAR. 1976]

to Questions 30
investigating in other areas. We have got
much more important jobs and we are all in a
great hurry. We want to multiply our work
within the perimeter of Bombay. Therefore
we only added and contracted one more ship
where our own men are sitting and watching
and are associatingwith the foreigners. So far
as our experience goes, the whole work is
done on a sportsmanship basis. They come
for the business; they interpret the data and
they know that we also know the job as well
or, perhaps, sometimes better than they can
do. So far the seismic part we have to
contract ships. So far as drilling is concerned,
we have to manufacture ships and then do the
job. Therefore, it is much better and cheaper
to contract drilling part and get the work
done.

SHRI S. W. DHABE : I would like to know
whether the Koyna river valley region of
Mabharashtra is included or not . . .

SHRI B. RACHAIAH
Carnataka is also included.

And whether

MR. CHAIRMAN : Whether Koyna is
Deluded in it or not.

SHRI K. D. MALAVIYA : 1 do not ;no\v
whether the Koyana region is. This fear we
have done seismic survey work n the region
which is about 150 miles A'est of Bombav.
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Workers' participation in management

*7 SHRI JAGAN NATH BHARD-
WAl

SHRJ KHURSHED ALAM
KHAN :t

SHRI KASIM ALI ABID :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any progress has been achi-
eved by the Railway administration in the
matter of workers' participation in manage-
ment;

(b) if so, what is the outcome of this
experiment and at what level and in which
departments this scheme has been introduced;
and

(c) what are the plans of the administration
to enlarge the scope of this experiment in the
light of the experience gained ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS tSHRI
MOHAMMAD SHAFI QURESHI) : (a) to
(c) A statement is laid on the Table of the
Sabha.

Statement

On the Railways there is already a con-
siderable level of workers' participation in the
activities of Railways through different
committees of staff and management.

Tli; question was actually asked on the
floor of the House by Shri Khurshed Alam
Khan.

[RAJYA SABHA]

to Questions 32

Recently in accordance with Government's
decision to  associate = workers  in
manufacturing and mining industries at *hop-
floor and plant level, as contained in the
Resolution issued on 30th October, 1975 by
Ministry of Labour instructions were issued to
the General Managers of the three Production
Units viz. Chittaran-;an Locomotive Works,
Diesel Locomotive Works and Integral Coach
Factory to set up an appropriate number of
Shop Councils and a Joint Council for the
Production Unit.

Actual working of the scheme has to be
watched for some time before any further
steps are taken.

SHRI KHURSHFD ALAM KHAN : The
statement laid on the Table is rather
disappointing. In the new and changed
atmosphere, when there is a better sense of
discipline and an improved sense of duty and
responsibility, workers' involvement is very
much needed. May I, therefore, know from
the hon. Minister whether any results have
been achieved on the basis of this limited
participation in regard to which they have
made experiments ? Besides, I would also like
to know the improvements made, both
qualitatively and quantitatively, in relation to
the maintenance of the rolling stock which is
a very important factor as far as this question
is concerned.

SHRI MOHAMMAD SHAFI QURESHI :
We already have some machinery on the
Railways where workers are participating. We
have the Joint Consultative Machinery and the
permanent negotiating machinery. But now,
under the new programme, we are setting up
shop councils and joint councils in the
production units which will give more
opportunities to the workers to have
participation in the management. This has
been a continuing process. Since Railways are
a labour-intensive organisation, it has always
been our endeavour to see that larger number
of employees take part in the various levels of
management to increase the operational
efficiency of the Railways. In regard  to the
hon. Member's question
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whether the system of limited participation
has shown any good results, I would like tc
say that we have achieved very good results
and the production has gone up considerably.

SHRI K. HURSHED ALAM KHAN : The
negotiating machinery is not really very much
involved in this matter. 1 would, therefore,
like to know whether this scheme of workers'
participation is backed up by any incentive
schemes. The best results can be achieved
under this scheme only when it is backed up
by some incentive schemes. I would like to
know whether any incentive schemes have
been introduced or not. If not, for what ;
easons’

SHRI MOHAMMAD SHAFI QURE-SHI:
The functions of these councils have been
defined which include that these councils
should assist the management in achieving
yearly production targets, improvement of
production, specifically identify areas of low
productivity, to study absentecism and safety
measures and assist in the maintenance of
general discipline. All these matters are
discussed in these councils. But so far as
incentive schemes are concerned, they are
already being discussed in these councils.

SHRI KHURSHED ALAM KHAN : Kow
leng will these discussions go on? Are there
incentive schemes in the workshops ?

SHRI MOHAMMAD SHAFI QURE-SHI :
This is already in vogue. We have already got
incentive schemes in the workshops.

SHRI JAGIJIT SINGH ANAND : Sir, the
hon. Minister has stated in the statement laid
on the Table of the House that there is already
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a considerable level of workers' participation
in the activities of the Railways through
different  committees of  staff and
management. But is it a fact that this 'already
considerable level of cooperation' is with the
representatives of a union who refused to
welcome the twenty-point programme and
who provided their

to Questions 34

platforms to those who were out to destabilise
the country? Is it with the workers on the
Railways who are refusing to cooperate with
those who are trying to implemciir
programme on the plea that they do not
belong to such and such recognised union? If
this is the case, there is no use of such co-
operation.

SHRI MOHAMMAD SHAFI QURE-SHI :
We have two recognised unions in the
railways: The All-India  Railwaymen's
Federation and the National Federation of
Indian Railwaymen. So far as the AIRF is
concerned, their President, Mr. George
Fernandes had written a letter to them that
they should adopt a particular programme vis-
a-vis the 20-point programme of the Prime
Minister. I may take this opportunity to
inform this august House that the Council has
rejected the directions given by their President
and they have accepted the 20-point
programme in fofo but have also promised to
give ful cooperation for the implementation of
the 20-point programme. The other, the
National Federation of Indian Railwaymen
has already accepted the programme and they
have been very helpful to us in seeing that it is
implemented.

SHRI 1AGJIT SINGH ANAND
According to a copy given to us last year also
of their bulletin, they have refused to
welcome the 20-point programme.

SHRI SARDAR AMJAD ALI : Tam

very happy that the hon. Minister has agreed
that participation of workers should be there
in the railway management. Workers'
participation does not mean that all the
workers should participate in management but
that they should be represented. My question
is whether the Government will accept all and
sundry as the representatives of workers in the
matter of management and those against
whom there are allegation of misappropriation
of ftinds or some political misdemeanour.
Such things are there. I would like to know
whether such representatives will be accepted
or not and the policy of the Government to
this extent.
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SHRI MOHAMMAD SHAFI QURE- i
SHI : As the posilion stunils today, the,
recognised unions will be participating in
hese Councils.  But. as the hon. Member I \
has stated, if there are serious allegations against

some  members for misappropriat- , ing
funds, a separate procedure has to be
adopted for them.  That would mean non-

recognition of the wunion, withdrawing the
recognition.  That process will be called for,
provided somebody makes a complaint.

DR. K. MATHEW KURIAN : I would like
to know from the Minister whether it is not a
fact that after the strike of May, 1974 there has
been large scale resentment and unhappiness
among the workers due to various types of
continued victimisation and whether this is
standing in the way of I any effective step
being introduced with regard tc workers'
particpiation.

SHRI MOHAMMAD SHAFI QURE-
SHI : Sir, this is not correct. The worK-ers are
very happy and it has been reflected in the
improved performance of the .Railways after
the emergency.

SHRI YASHPAL KAPUR : Being the
President of the most important ana powerful
union of the railways, it is surprising news to
me that workers' participation has been
decided upon and also implemented and shop
councils have been formed. Sir, would the
Railway Minister <tell me, through you,
whether any meeting was held by the railway
authorities or the Minister or the Railway
Board with any of the Federations or their
constituent unions where the method of
participation of workers in the workshops or
otherwise was decided upon and also whether
they were taken into confidence?

SHRI MOHAMMAD SHAFI QURE-SHI1 :
I accept it as most powerful but Jess
knowledgeable because, in the production
units we do not have recognised unions. Wc
have staff councils there. ' rtus system has
;>een, for the time being,

[RAJYA SABHA]
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ntroduccd in these production units. kVhen i!

will be introduced in the workshops,
naturally his union will certainly be
:onsidered.

Transfer of Judges of High Courts
*S. DR. RAJAT KUMAR CHAKRA-
BARTTI :

SHRI HARSH
VIYA: i

SHRI SARDAR AMJAD ALI :

Will me Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

DEO MALA-

(a) whether the Judges of High Courts can
be transferred from one High Court to
another;

(b) if so, the particulars of the rules in this
regard; and

(©)

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H R.
GOKHALE) : (a) Yes, Sir.

if not, the reasons therefor ?

(b) Article 222(1) of the Constitution
provides for lhe transfer of a judge from one
High Court to another High Court.

(c) Does not arise.

SHRI HARSH DEO MALAVIYA : Sir, 1
would like to know whether this article of the
Constitution has been ever used for
transferring any High Court Judge from one
court to another.

SHRI H. R. GOKHALE : Yes, Sir. In the
past it has been used in a few cases.

SHRI HARSH DEO MALAVIYA: Is the
Government aware of the recommendations
of the Lawyers' Conference recently held in
Calcutta, which was presided over by the
Chief Justice of the Calcutta High Court and
attended by almost 32

tThe question was actually asked on the
floor of the House by Shri Harsh Deo
viya.
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Judges ? And they have recommended that
there should be a complete judicial review
with special reference to the position of
judges and also supremacy of the Parliament.
Has the Government's attention been drawn to
these recommendations and what is the
Government proposing to do about it?

12 NooN

SHRI H. R. GOKHALE : The Government
is aware of that recommendation but the
question is about transfer of judges while the
hon. Member is referring to the judicial
review.

SHRI VEERENDRA PAT7L : I would like
to know whether this proposal of transferring
judges from one High Court to the other High
Court was referred to the Supreme Court and
the. Chief Justice of the Supreme Court was
against this proposal.

SHRI H. R. GOKHALE : In the past, that
means many years ago, it is true that the
Supreme Court was not in favour of this
proposal but recently we have nor referred it
to the Supreme Court and whenever any
decision is taken, certainly the Chief Justice
of the Supreme Court will be consulted.

MR. CHAIRMAN : Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Surveys for new railway lines

*9. SHRI MULKA GOVINDA
REDDY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether any survey for laying of new
Railway lines between (i) Chitradurga-
Rayadurg and (ii) Harihar-Kottur has been
made:

(b) if so, when the surveys were made:

[8§ MAR. 1976]
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fc) what is the estimated expenditure for
each of the two projects: and

(d) by when the works are likely to
commence ?

THE DEPUTY MINISTER
MINISTRY OF RAILWAYS
BUTA SINGH) : (a) Yes. Sir.

IN THE
(SARDAR

(b) to ,(d) A statement is placed on the
Table of the Sabha.

Statement

Surveys carried out for the construction of
proposed rail links from Chitradurg to
Rayadurg (95 kms.) and Kottur-Harihar (67
kms.) in 1973 and 1972 revealed that the
projects would cost Rs. 7.63 crores and Rs. 4
crores and yield a return of less than 2 per
cent and 7.6 per cent by DCF method,
respectively. The present day cost of
construction would be still more than that
reflected by the survey reports. In view of the
very limited traffic likely to be offered on the
projected lines and the very limited
availability of funds for the construction of
new rail links, the projects are not likely to be
taken up in the near future.

Formation of a Committee for amendment
of Constitution

*10. DR. K. MATHEW KURIAN :
SHRI RABI RAY :

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that Government
have formed a Committee to make proposals
for the amendment of the Constitution of
India;

(b) if so, what are the names of the
members of the Committee and what are its
terms of reference; and

(c) the time by when the Committee is
expected to submit its proposals to Govern-
ment ?



39 Written Answers

THE MINISTER OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE) : (a) Government have not
formally constituted any Committee to
propose amendments to the Constitution.
However, the Law Ministry is looking into
the functioning of the Constitution.

(b) Does not arise.
(c) Does not arise.
Bench of lit* Assam High Court

«II. SHRI NABIN CHANDRA BURA-
GOHAIN : SHRI ~ KRISHNA
BAHADUR CHEETRI :

DR. RAJAT KUMAR CHAKRA-
BARTI :

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the Bar Associations of
Upper Assam has submitted a memoran
dum opening for a Bench of the Assam
High Court at Jorhat for convenience of
the litigants in the far eastern region of
the State; and

(b) if so, what is Government's reaction
in this regard ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.R.
GOKHALE) : (a) No, Sir.

(b) Question does not arise.

Prices of Drugs
"12. SHRI BHUPESH GUPTA :

SHRI BIR CHANRDA DEB
BURMAN : SHRI YOGENDRA
SHARMA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that Govern

ment have recently decided to cut down
the prices of some drugs; and

(b) if so, what are the details in this
regard ?

[RAJYA SABHA]
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THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI): (a) and (b) A statement is laid on
the Table of the House.

Statement

The Committee on Drugs and Phar-
maceutical Industry under the Chairmanship
of Shri Jaisukhlal Hathi has made a number of
recommendations to rationalise prices of
drugs and formulations which are indicated
below :—

Bulk Drugs

The Committee recommended that all bulk
drugs should be brought under price control
subject to the following exemptions :—

(a) Bulk drugs which are being pro-
duced in the country and are also being
imported should be freed from price control
subject to the condition that the
manufacturers will not sell at rates higher
than the selling prices of STC for imported
products;

(b) Bulk drugs whose total sales do not
exceeds Rs. 25 lakhs per annum may be
exempted from price control.

In order to encourage the production of
bulk drags the Committee has recommended
that manufacturers should be allowed full cost
of production plus a return of 12 to 14 per
cent post tax on equity.

Formulations

The Committee suggested the following
exemptions from price control in the case of
formulations :—

(a) Formulations based on the essential
drugs identified by the Committee for
usage of generic names may be free of
price control;

(b) Units having total turnover of less
than Rs. 1 crores may be exempted except
for the units which come under the purview
of the MRTP Act

whose annual
15 lakhs may

(c) All formulations
turnover is less than Rs.
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be exempted. In the case of formulations
having an annual turnover in excess of Rs.
15 lakhs, they should be brought under
price control even in the case of units
whose turnover is below Rs. 1 crore.

For the purpose of pricing of formulations,
the committee has recommended a selective
system of cost examination. Formulations
should be put together in product groups of
equivalent therapeutic value and costing
should be specifically done in the case of the
leading producers. The price controls be
thereafter based on the prices allowed to the
leader producers. All other producers should
be left free to fix their prices subject to the
ceiling fixed for the leader.

The Committee has recommended the
following system of price margins in addition
to a complete computation of costs.

The profitability on formulations should be
so devised as to provide a ceiling of profit
between 8 per cent to 13 per cent on sales
turnover  for  different categories of
manufacturers viz. large-scale. medium-and
small scale and also depending upon the fact
whether such manufactures combine in their
activity manufacture of bulk drug and/or
research or not.

Translated into terms of mark-ups the effect
of the Committee's recommendations would
involve mark-ups ranging from 60 per cent to
75 per cent. In order to ensure that
profitability ceilings do not work to the
disadvantage of manufacturing units

Namc-uf the drug

. Vitamin B 12

1 . . 2ram
2. Riboflavin-3 Phosphate Sodium  Kgs,
3. Benzathin Penicillin ke,

54 RSS/75-3
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particularly the Indian Sector, the Committee
has further recommended that as an
alternative criterion a ceiling on profit maybe
specified between 10 to 12 1/2 per cent post
tax return on net worth.

In view the fact that the prices for many
manufacturers who not fall within the leader
group might be substantially higher than their
costs, the Committee has  further
recommended the continuance of the existing
scheme of funding of excess profits to be
utilised for purposes to be specified by
Government.

It is found that acceptance of the re-
commendation would in some cases help to
bring down prices but is would also in the
case of a large number of essential drugs
result in price increases. In view of these
implications Go\ernment is giving careful
consideration to the entire question of pricing
and the recommendations of the Committee.
The Govt, would be taking final decision on
these recommendations soon.

At present the prices of drugs are controlled
under the Drugs (Prices Control) Order, 1970
which provides for a detailed mechanism for
fixation of price of drugs at reasonable levels.
As a result of cost examination by the Bureau
of Industrial Costs and Prices, the prices of
several bulk drugs have Been revised in the
past. However, the prices of the following
durgs have been reduced :

Unit  Pro-revised prices  Price as now fixed by lhe‘

(Rs.) Govl.
(Rs.)
100.00 95.00 (w.c.f. 30-6-1975)
250000 (France 2350.00 (for all)
India) (w.e.l. 10-7-1975)
2800.00 (Nive-
dita).
3000.00 (IDPL)
1263.00 (HAL) 1375 (for all)
2000.00 (Geoffrey  (w.e.f. 10-2-1975).
Manners).
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The STC, based on the reduction in prices of drugs in the international market, have
also reduced the prices of the following bulk drugs w.e.f. 30-4-75:—

SI. Name of the drugs
No.

. Ampicillin Anhydrous
Ampicillin Sodium
. Ampicillin Trihydrate .
. Chloramphenicol Powder
(pooled price)
. Chloramphenicol Palmitate .
. Chloramphenicol Sodium Succinate
7. Indomefhacin........c.ccoceovevvinicnininncnnenne

AN D

Pre-revised price Revised price

Rs./per kg. Rs./per kg.

2030.00 1540.00

1670 00 1300.00
1425.00 1105.00
646.00 524.60
670.00 522.00

1060.00 748.00
1316.00 816.68

A large number of formulations are based on these bulk drugs and there have been
consequential reduction in the prices of formulations based on these drugs.

Conversation of Meter Gauge line

13. SHRI RAMLAL D. PARIKH :
SHRI JAGDISH JOSHI :
SHRIMATI SUMITRA G. KUL-
KARNI:
PROF. N. M. KAMBLE : DR. K.
MATHEW KURIAN :
Will the Minister of RAILWAYS be
pleased to refer to answer to Unstarred

Question 339 given in the Rajya Sabha on the
19th January, 1976 and state :

(a) by when the work regarding conver-
sion of metre gauge line from Viramgam to
Okha/Porbandar into a broad gauge line will
be completed;

(b) whether any financial provision has
been made for the same in the Fifth Five Year
Plan; and

(c) if so, what are the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH) : (a) to (c) A statement is
placed on the Table of the Sabba.

Statement

(a) Sir, it is proposed to open the section
from Viramgam to Rajkot (181 kms.) in

the first phase by 31-3-1978 subject to the
availability of matching funds. Opening of
second phase of 115 kms. between Rajkot and
Kanalus will be taken up after March, 1978.

Target date for opening of the remaining
portion of the line depends upon the
availability of adequate funds.

(b) and (c) an outlay of Rs. 3.52 crores was
earmarked for this project during 1974-75 and
Rs. 4.30 crores during the current financial
year 1975-76. The allotment tor 1976-77 will
be made known when the Budget is presented
to the Parliament. The outlays for the
remaining two years of the Fifth Plan have
not been finalised so far.

Recruitment of Apprentices in the Wes-
tern Railways

*14. SHRI SYED AHMED HASH MI :
Will the Minister of RAILWAYS be pleased
to state :

la) the total number of apprentices in the
Western Railway under the Appren-liceship
Act; and

Ib) the details of such apprentices in-
dicating the number of recruits from the
Scheduled Castes and Scheduled Tribes and
other backward minorities ?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MO-
HAMMAD SHAFI QURESHI1): (a) As on
31-12-1976, 1142 apprentices recruited under
the Apprentices Act were in position on the
Western Railway.

(b) (i) S-hsiuled Castes 317
(ii) S&reduted Tribes 105

(iii) Other minorities . 101

(iv) General 619
ToTAL 1142

Maintenance of rolling stock in north
Eastern Railways

15. SHRI KHURSHED ALAM

KHAN :

SHRI JAGAN NATH BHAR-
DWAIJ :

SHRI IBRAHIM KALANIYA :
SHRI KASIM ALI ABID :

Will the Minister of RAILWAYS be
pleased to state what action the Railway
Administration propose to take to bring |
about improvements in maintenance of’j
rolling slock, in North Eastern Railway ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH) The facilities already
available on the North-Eastern Railways for
maintenance of rolling stock are adequate but
further action has been taken in the recent past
to increase the productivity from the existing
facilities. A close watch is kept on the
maintenance of rolling stock not only by the
North-Eastern Railway but also at Railway
Ministry's level and the satisfactory condition
and safe running of the rolling stock is
ensured.

[8 MAR. 1976]
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Free legal aid

*16. SHRI KRISHNA RAO NARAYAN
DHULAP:
SHRIN. H. KUMBHARE : PROF. N.
M. KAMBLE : SHRI PRAKASH
VEER SHA-STRI :

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased
lo state :

(,a) the names of the States in which
scheme of free legal aid has recently been
introduced;

(b) whether this scheme has also been
introduced in certain Centrally Adminis' lered
Areas;

(c¢) if not, by when it will be introduced
and the names of the States in which it is
likely to be introduced; and

(d) whether introduction of similar
scheme at Supreme Court level is also under
consideration ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R,
GOKHALE) : (a) Orissa, Haryana, Rajasthan,
Uttar Pradesh, Bihar, Hima-:hal Pradesh,
Mabharashtra, Madhya Pra-Jesh, West Bengal
and Gujarat;

(b) Goa, Tripura and Pondicheny; and

(c) and (d) The above schemes have
seerj introduced by the respective State
"lOveraments/Union Territory Administra
tions and the feasibility of introducing a
Central Legal Aid Scheme at all levels,
ncluding that at the Supreme Court, is
mder examination.

Merger of Electrical and Mechanical
Departments in Indian Railways

*17. SHRI T. V. ANANDAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that proposals have
been finalised to merge the Electrical
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Department with the Mechanical Depart-
ment in the Indian Railways; and

(b) if so, what are the reasons for such a
move ?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MOHAMMAD  SHAFI QURESHI)
(a) No, Sir.

(b) Does not arise.

Vacancies of Judges in High Courts and
Supreme Court

*18. SHRI SADAR AMJAD ALI:
SHRI HARSH DEO MALAVIYA :

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) the number of posts of Judges lying
vacant in High Courts and Supreme Court of
India;

(b) by when these vacancies are likely to
be filled up in order to expedite disposal of]
cases pending there for quite a Jong time; and

(c) whether some time-bound programme
has been chalked out for the disposal of
pending cases in these courts and if so, the
particulars thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE) : (a) A statement is placed on the
Table of the House. [Placed in Library. See
Appendix XCV Annexure No. 1]

(b) Steps to fill in these vacancies as soon
as possible are being taken. Proposals to fill
some vacancies have been received and are
being processed. Proposals to fill the
remaining vacancies are awaited from the
State Authorities, who have been reminded to
expedite them.

(c) Vigorous efforts are, being made to
reduce the pendency of cases in the Courts.

[RAJYASABHA1

to Questions 48
afegw Fedew
*10 st wem A west ;PP
W wein fag owee o T
L ot ﬁlﬁi [N
st sitfm aow addent
ot deex i

wy1 Tafy, sone wix et e Aoy OF FEE
1 g1 7% i

(%) a1 TR WA ¥ Sfage F o
T &t frne v 8

(=) zf7 g, @1 wemfea ofaw@®
s AT i W -

() 3% wwy & &W9 ¥% 9% qega TR
T Y GAEAT RY 1w oanira
Amendment of the Constitution

*19. SHRI PARKASH VEER SHAS-
TRI :
SHRI J AG JIT SINGH ANAND :
SHRI INDRADEEP SINHA : SHRI S.
G. SARDESALI : SHRI YOGENDRA
SHARMA :

Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government propose to

amend the Constitution of India;

(b) if so, what are the. details of the
proposed changes; and

(c) the time by when it is likely to be
placed before the House ?]
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([THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1 H. R.
GOKHALE) (a) The matter is under
examination of the Government.

fb) No concrete proposal with reference to
any particular article of the Constitution has
yet been formulated.

(c) At present it is not possible to state as to
when the matter may be placed before the
House.]

Derailment of trains

*20. SHRI SAWA1SINGH SISODIA :
SHRI OMPRAKASH TYAGI :

SHRI JAGDISH PRASAD MAT-
HUR :

SHRI MAHENDRA BAHADUR
SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) Whether it is a fact that there were 320
cases of derailment of goods trains and 105
cases of derailment of passenger trains during
the first six months of the year 1975-76 ;

(b) whether it is also a fact that one-third
out of the said cases of accidents occurred
owing to wagon defects through negligence
on the part of supervisory staff in Railway
workshops ; and

(c) if so, the steps taken by Government

against the persons responsible for these
accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
\BUTA SINGH) : (a) Yes, Sir.

(b) No, Sir.

1 ] English translation.
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(c) Suitable disciplinary action is taken
against the staff held responsible.

Offshore Drilling by foreign firms

*21. SHRI HARSH DEO MALAVIYA:
SHRI N RIP ATI RANJAN CHOU-
DHURY : SHRI SARDAR AMJAD
ALIL:

Will the Minister of PETROLEUM be
pleased to state :

(a) whether Government propose to in
vite foreign firms for off-shore drilling for
oil on India's coastal waters:

(b) if so, which areas are proposed to
be so drilled; and

(c) whether any offers have been re
ceived and if so, what are the terms and
conditions thereof ?

THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA) (a) to (c) The
Indian Continental Shelf has been divided into
ten basins out of which, the Bombay High
basin has been reserved for ONGC
exclusively for oil exploration and production.
Out of the remaining areas thrown open for
operations by foreign contractors, contracts
have been signed with Carls-berg India Group
for the Bengal-Orissa basin with the Reading
& Bates Group for the Kutch Basin for off-
shore oil exploration and production. The
main terms of the aforesaid two contracts
were given in a statement laid on the Table of
the House in reply to Starred Question No. 4
answered on July 22, 1974. A similar contract
with improved terms has recently been signed
with the Asamera Group for the Cauvery off-
shore basin. The initial participation of ONGC
in this contract is to the extent of 35 per cent
and on commercial discovery of oil, the
Commission will have the right to increase its
participation, by another 15 per cent.

Exploratory drilling is in progress in the
Kutch and the Bengal-Orissa basins. Geo-
physical surveys are in progress in the
Cauvery basin.
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Requirement and production of
Fertilizers

*22. SHRI B. P. NAGARAJA MUR-TH|
: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) what was the total requirement of
fertilizers in the country during the year
1974-75,

(b) what
fertilizers
during the same year; and

was the production of

(c) what was the total off-take of ferti
lizers during that year ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C. SETHI):

(Figures in lakhs of tonnes)

N PO
(a) 28.22 9.15
(b) 11.85 3.27 —

(c) Total off-take of fertilizers in Kha-rif
1974 and Rabi 1974-75 was 17.66 lakh
tonnes of N, 4.71 lakh tonnes of P205 and
3.36 lakh tonnes of K20.

Kanyakuniari-Tiniaelveli Railway
Line

*23. SHRI M. KADER SHAH : Will the
Minister of RAILWAYS be pleased to state

(a) whether the construction work on
the Kanyakumari-Tirunelveli rail line in
the Southern Railway has been stopped
for the past one year;

(b) if so, the reasons therefor; and

(c) by when the work will be resumed
and what is the expected time for the
completion of the work ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHAMMAD SHAFI QURESHI): (a)
No, Sir.

(b) Does not arise.
(c) Construction work is already in pro-

gress. Trie overall physical progress upto-
date is 33 per cent. In view of the very

[RAJYA SABHA]

K.O
5.24
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limited availability of funds for the cons-
truction of new rail links, the project is now
likely to be completed by 1980.

20-Point Economic Programme in the
Railways

*24. SHRI GUNANAND THAKUR : Will
the Minister of RAILWAYS be pleased to
state what concrete measures the Railway
Board proposes to take to implement the 20-
Point Economic Programme in the Railways
N

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHAMMAD SHAFI QURESHI) : Earnest
efforts have been made to improve the entire
range of railway performance in pursuance of
the 20-point Economic Programme. Principal
features are embodied in the statement placed
on the Table of the Sabha.

Statement

Measures taken by the Indian Railways to
implement the 20-Point Economic Prog-
ramme announced by the Prime Minister.

The 20-Point Economic Programme an-
nounced by the Prime Minister calls for
improved customer service, better perfor-
mance in the transport of goods, intake of
more apprentices for training, economy in
expenditure, augmentation of revenue and
stoppage of thefts and pilferage of Railway
property on the part of the Indian Railways.
The various measures taken by the Railways
to implement the Programme are as under :—

(1) Railway operations have improved on
all the zonal Railways. All previous
loading  records have  been
surpassed and wagons are available
promptly on demand. An all time
record in daily loading has been
established in the month of
February when an average of 25900
wagons per day were loaded on the
Broad Gauge. Coal loading during
the month of February was superb
and the daily average number of
wagons loaded with coal in all coal
fields exceeded 10100 wagons. All
major consumers of coal viz. Power
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Houses, Steel Plants, Cement
Factories and other industries are
flush with adequate stocks of
coal. Whatever demands are be-
ing made for rail transport are
being met in full.

(i1) There has been vast improvement

in punctuality of passenger trains
which is ranging to 90 per cent and
above as compared to about 60 per
cent to 70 per cent last vear.
Special attempts were made to
fulfil the need for better passenger
travel. During the current year, a
total of 42 new non-suburban
trains were introduced and the
runs of 38 non-suburban trains
extended involving an additional
11774 train kilometres per day.
The needs and comfort of second
class  passengers  have been
engaging the  attention of the
Ministry of Railways as an
important step towards ameliorat- j
ing the travel facilities in this
class. The success achieved in
the running of the Jayanti Janata
Express trains between Delhi and
Cochin/Mangalore in early 1973
and between Delhi and Samasti-
pur in November 1973 has led to
the introduction of more such
trains such as from Delhi to Se-
cunderabad, Bombay to Cochin/
Mangalore, Howrah to New Bon-
gaigaon. The frequency of the
existing Janata trains has been
increased and their runs exten-'
ded; there are now Janata Ex-
press trains running on all major
trunk routes such as Bombay to
Delhi, Bombay to Madras, Delhi to
Madras, Delhi to Calcutta,
Madras to Calcutta, Delhi to
Jammu, Calcutta to Assam etc.
Efforts have been made not only to
introduce new Janata Express trains
but to increase the frequency
of the existing services.

(iii) In the current year, the maximum

number of non-suburban
trains

[8 MAR. 1976]

to Questions 54

have been introduced and diese-
lised as compared to any other
year in recent memory. As many
as 34 diesel locos have been uti-
lised lor running of passenger
trains which is about half the total
production of diesel locos in a
year. This dieselisation has helped
in providing more comfortable
travel and enabled augmentation
of the capacity of each train by 3
or 4 bogie coaches.

Determined efforts are being made to
combat ticketless travel on the Railways
and special checks are being conducted
under the supervision of the Minister of
State for Railways, the Deputy Ministter for
Railways, Members of (he Ralway Board
and the General Managers of the zonal
Ralways.

To effect economy, detailed scrutiny of
demands for stores is beng done to reduce
inventories and thereby avoiding holding up
of capital. Consumption of coal has also
gone down by reducing the lighting and
waiting time and minimising detentions to
trains. Steps have also been taken to reduce
consumption of electricity on the Railways
by way of switching off of standby
transformers during off peak hours etc. To
ensure reliable power supply to Railways
vital installations it has also been decided to
set up 3 Thermal Power Stations on the
Railways which will run interconnected
with the respective state/regional grids for
economic operation.

Instructions have been issued to set up a
"Shop Council" in each of the Railway
Production Unit and a Joint Council for the
Production Units as a whole as a measure of
workers' participation in Management.

The number of Apprentices being trained
on the Indian Railways under the App-
rentices Act, 1961 has been stepped up from
about 6,000 to about 12,000 annually and
its scope enlarged to cover more trades.
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Sustained efforts are being made to im-
prove productivity in the Railway Workshops.
To minimise the ineffective time, provision is
also being made to step up anciliary units for
manufacture/repair of sophisticated
equipments of the modern high speed stock
for the proper maintenance of the rolling
stock.

A task force has also been set up on each
Railway to speed up Civil Engineering Works
affecting the common people such as new
level crossings, electrical crossings —across
Railway tracks, etc.

Underhand Deals by Phillips Petroleum
Co.

25. SHRI LAKSHMANA MAHA-

PATRO :

SHRI JAGJ1T SINGH ANAND :

SHRI BIR CHANDRA DEB
BURMAN :

SHRI SANAT KUMAR RAHA :

Will the Minister of PETROLEUM be
pleased to state :

(a) whether Government's attention has
been drawn to the recent Press reports
regarding underhand deals by philips Pet-
roleum Co. in India;

(b) whether Government have made any
investigation into the allegation that the
Philips Petroleum Company used a Swiss
Bank account to transfer money to India in
connection with the construction of the two
Philips factories in India violating Indian
Company Laws; and

(c) if so, the details thereof ?

THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA) : (a) to (¢) Government
have no information at present in regard to the
facts stated in the news item. According to
subsequent Press reports Phillips Petroleum
Company has denied the charges.

[RAJYA SABHAJ

to Questions 56

Reduction in Crude Oil Prices

26. SHRI ~ DWIIENDRALAL SEN
GUPTA :

SHRI OMPRAKASH TYAGI :

Will the Minister of PETROLEUM be
pleased to slate :

whether it is a fact that some oil
producing countries have decided to reduce
the price of heavy crude oil recently; r.nd

(b) if so, whether Government propose to
correspondingly reduce the price of crude oil
and petroleum products in the
country ?

THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA) : (a) It is seen from Press
reports that the price of heavy cmdes has been
reduced by some of the countries.

(b) No such proposal is presently under the
consideration of Government.

Production of Industrial Alcohol

*27. SHRI SASANKASEKHAR SAN
YAL : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(a) what is the annual production of
industrial alcohol in the conutry and what
are the names of the companies/States
who are its major producers ;

(b) what are the names of the industries
which ate its main consumers; and

(c) what steps are being taken to in
crease production of industrial alcohol in
the country ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI) (a) to (¢)
A statement is laid on the Table of the Sabha.
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Statement

(a) Production of industrial alcohol dur-
ring the year ending November, 1976 is
estimated to be 428 million litres including
carry-over. Captainganj Distillery, Dau-rala
Sugar Works, Hindustan Sugar Mills, Oudh
Sugar Mills, Rampnr Distillery and Chemical
Works and Alco Chem Limited in Uttar
Pradesh; Government Distillery, Kolhapur
Sugar Mills, Krishna SSK Limited,
Pravaranagar SSK Limited, Polychem Ltd.,
Somaiya Organo Chemicals Limited and
United Cooperative Distillery Limited in
Maharashtra; Government Power Alcohol
Factory in Andhra Pradesh; Mysore Sugar Co.
Limited in Karnataka; Tri-chy Distillery and
Chemicals Limited and Sakthi Sugar Limited
in Tamil Nadu are the major producers of
industrial alcohol.

(b) The main users of industrial alcohol are

Plastics, Synthetic Rubber, Drugs and
Pharmaceuticals, Insecticides and organic
chemicals.

(c) The following steps have been taken to
augment the production of industrial alcohol :

(i) Emphasis is being laid on the mo-
bilisation and use of Khandsari
molasses.

(ii) The prices of both sugar factory
molasses and Khandsari molasses
have been revised w.e.f. 31-10-1975
and provision has been made for
separate funds for creation of
storage facilities.

(iiij The prices of industrial alcohol have
also been revised with effect from
31-10-1975 based on a cost study.

(iv) Inter-State allocation of molasses is
made so as to help in the optimum
utilization of the distillery capacity.

(v) Assistance is made available to
distilleries in the matter of supply
of coal, power etc.

[8 MAR. 1976]

to Questions 58

Haldia Refinery Project

28. SHR1 KALI MUKHERIJEE : Will the
Minister of PETROLEUM be pleased to state
by when the Haldia Refinery Project is
expected to be fully commissioned?

THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA) : The fuel sector of
Haldia Refinery was commissioned in
January, 1975. The lube sector is in the final
stages of construction and is expected to be
completed and put on Irial runs by June,
1976.

Oil Exploration activities of ONGC

*29. SHRI BIR CHANDRA DEB BUR-
MAN : SHRI SANAT KUMAR
RAHA:

Will the Minister of PETROLEUM be
pleased to state :

(a) whether it is a fact that Oil and Natural
Gas Commission proposes to intensify its
activities for exploration of oil in the Punjab,
West Bengal and Tripura ; and

(b) if so, the details thereof ?

THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA) : (a) Yes, Sir.

(b) It is proposed to drill near Jawala-
mukhi to establish the shallow gas prospects
in this areas. Drilling is also proposed in
Ramshahr in Himachal Pradesh. 43rd rig will
be later deployed to drill a location in the
Jammu/Punjab foot-hill structures.

A deep drilling rig will be deployed to drill
a location at Lakshmikantpur in West Bengal
and the drilling work will be further
intensified on the basis of the data obtained.

Two rigs are already in operation in Tripura
and 2 more rigs are planned to be added
during the current plan period for drilling
other structures in Tripura.
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Salary structure and perquisites of top
Executives of Private Sector Companies

*30. SHRI JAGJIT SINGH ANAND :

SHRIMAT! LAKSHMI KUMARI
CHUNDAWAT:

SHRI INDRADEEP SINHA :
SHRI S .G. SARDESALI :
SHRI YOGENDRA SHARMA :

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether Government have constituted
a Study Group of ranking officials to look
into the salary structure and fat perquisites of|
the top executives of private sector
companies;

(b) if so, the salient features thereof; and

(c) if not, the reasons therefor?] Group
and by which date it has been asked to
submit its report ?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE) : (a) to (c) An Informal Group
of six  Members  consisting  of
representatives of the Ministry of Law,
Justice and Company Affairs, Ministry of
Industry and Civil Supplies and the Ministry
of Finance was constituted to examine the
question whether it is necessary to revise the
existing guidelines as contained in Chapter
IV of the Fourteenth and Seventeenth
Annual Reports on the working of the
Companies Act, 1956, for payment of
managerial remuneration and perquisites, in
terms of Section 309/198 of the Companies
Act, to managerial personnel in the public

[RAJYA SABHA]

limited companies and their subsidiaries. No
time limit for the submission of the report
has been stipulated, but it is expected that
the Group will submit its report early.
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Distributing agencies of Indian gas

1. DR. RAM KRIPAL SINHA : Will the
Minister of PETROLEUM be pleased to state

(aJ whether any priority is given to the
members of the Scheduled Castes/ Scheduled
Tribes in the allotment of distributing
agencies of Indane gas ;

(b) ifso. to what extent; and

(c) if not, the reasons therefor?]
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t[THE MINISTER OF PETROLEUM
(SHRI K. D. MALAV1YA) : (a) and
(b) Effective from 1-1-1974, 25 per cent of
Indane Gas distributorships are earmarked for
persons belonging to Scheduled
Castes/Scheduled Tribes.

(c) Does not arise in view of (a) and (b)
above.]

t[ 1 English translation.



61 Written Answers

T saTw afrdomT w1 faean

2 Tro WPITE THE : AT AWM AR
Fce Wd 97 TAW a P s £

(%) ;e e afvirar & fBrear
# #r foar goee ¥ farnda ¥, AR

() =fx g, & =0 sver wa

of Barauni Fertilizer

t{Expansion
: Project
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2. DR. RAM KRIPAL SINHA : Will the
Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether any scheme for the expansion
of Barauni Fertilizer Project is under
Government's consideration ; and

{b) if su, what are the details thereof?)
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t{THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI): (a) No, Sir.

(b) Does not arise.]

Amendment in Hindu Marriage and
Special Marriage Acts

3. SHRI BHOLA PRASAD : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that there is a
proposal under Government's consideration to
bring an amendment to the Hindu Marriage
and Special Marriage Acts to make divorce
easier.

(b) if so. what arc the details of the
proposal; and

il

] English translation.

[8 MAR. 1976]

to Questions 62
(c) when the proposed legislation is likely
to come up before the Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI V. A. SEY1D
MUHAMMAD): (a) Yes Sir.

(b) and (c) A bill generally for the im-

plementation of the 59th report of the Law
Commission is being finalised and it is likely
to be introduced in the current

session of Parliament.

Prospects of Oil in Nagaland

4. SHRI BHOLA PRASAD : Will the
Minister of PETROLEUM be pleased to
state :

(a) whether it is a fact that the pros
pects of striking oil in Nagaland is very
bright; and

(b)if so, what are the details thereof?

THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA): (a) and (b)
The prospects of striking oil in the area
adjoining what is geologically known as the
Naga thrust, are considered good.

Conversion of Narrow Gauge lines in
Satpura Region

5. SHRI BALRAM DAS :
SHRI CHAKRAPANI SHUKLA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government propose to
convert the narrow gauge lines into broad
gauge lines, in the Satpura region of
Madhya Pradesh: and

(b) if so, by when this work is likely
to be taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) and (b) The Traffic
Survey reports for the conversion of Northern
section of Satpura narrow gauge
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system to Broad Gauge, (652 Kms) are under
examination. It has been revealed by the
survey reports that the project would cost Rs.
67.44 crores and yield a return of 0.5 per cent
(DCF). The question of taking up a
Preliminary Engineer-ing-cum-Traffic
survey for the conversion of labalpur-Gondiu
section only in 1976-77 is under active
consideration. The decision for taking up the
construction of this line would depend upon
the outcome of the survey and the
availability of funds.

Dhalli-Rajhara Jagdalpur Railway Line

6. SHR1 BALRAM DAS :
SHRI CHAKRAPANI SHUKLA :

Will the Minister of RAILWAYS be
pleased to state

(a) the estimated Annual Returns likely to
be available from the proposed Dhalli-Rajhara
lagdalpur Railway line via
Narainpur/Kondagaon which will join the
Howrah-Bombay line and augment 'the
development of this predominantly Tribal
Area; and

(b) what further action is being taken to
construct this line ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH) : (a) and (b) Final Location
Survey for the construction of a Broad Gauge
railway line from Dhalli-Rajhara to lagdalpur,
has already been completed and the reports are
under examination. It has been revealed by the
Survey Report that project of length 234 Kms.
will cost Rs. 16 ;rores and may yield a return
of 7.84 per cent (DCF) I with steam traction
and 7.97 per cent (DCF) with Diesel traction.
A decision regarding the construction of this
line will be taken after the reports are
examined
and depending upon the

i

availability of

[RAJYASABHA]

to Questions 64

korlia Fertilizer Project

7. SHRI BALRAM DAS
SHRI CHAKRAPANI SHUKLA :

Will the Minister of CHEMICALS AN!
FERTILIZERS be pleased to state whe the
coal-based Korba Fertilizer Project it
Madhya Pradesh will go into production and
the progress made in this regard so far ?

THE MINISTER OF CHEMICAL! AND
FERTILIZERS (SHRI P. C SETHI) : Some
of the long-delivery item: and equipments
have been ordered anc some preliminary civil
construction work; have been undertaken.
Further action ii regard to the implementation
of this project has had to be slowed down
because of the resources constraint. The
revised schedule for project completion has
not yet been fixed.

Appeals pending in Supreme Court

8. SHRI DWI1JENDRALAL  SEN
GUPTA : Will the Minister of LAW,
IUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) the number of appeals at present
pending in the Supreme Court; and

(b) when all these pending appeals are
likely to be disposed of?

THE MINISTER OF LAW, IUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE): (a) 10372 appeals are pending
before the Supreme Court, of which 4151 are
ready for hearing and the rest are not ready.

(b) It is not possible to give precise idea of
the time required for disposal of these
appeals. However, election appeals, [ax
appeals. Labour appeals and criminal appeals
are given priority.

Doubling of Railway Lines between
Barasat and Duni Dum Junction

9. SHRI DWIJENDRALAL SEN GUPTA
: Will the Minister of RAILWAYS be pleased

to state :
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(a) whether Government have taken any
decision for doubling of the railway lines
between Barasat and Dum Dum Junction in
Seadah Division of the Eastern Railway :

(b) if so, when the decision was taken
and by when the implementation work is
likely to commence; and

(c) the period it will take for doubling
these lines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) No.

(b) The work on the doubling will be
laken up as soon as the financial arrange-
ment in regard to the investment on the
scheme is finalised with the Planning Com-
mission and the Ministry of Finance.

(c) Itistoo early to give a target date for
the completion of the Project.

Suburban facilities to tin- area of Burdwan
to Asansol

10. SHRI DWUENDRALAL SEN
GUPTA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have laken any :
decision to extend suburban train facilites
to Burdwan-Asansol area on the Eastern
Railway:

(b) if so, by when the same will be made
available ;

(c) whether any representations have i
been received in this regard; and

(d) since when the matter has been under
consideration of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA STNGH) : (a) and (b) No.

(c) and(d) ' The question of extending
the benefit of suburban season ticket i fares
to the Burdwan-Asansol section has j

[8 MAR. 1976]

ID Questions 66

been considered a number of times in the past
on receipt of representations from the
Members of Parliament and others, but not
agreed to in view of the financial implications
involved therein.

Conversion of Dally Rated
Coach Attendants

11. SHRI DWUENDRALAL SEN
GUPTA: Will the Minister of RAILWAYS
be pleased to state :

la) whether Government have taken any
decision to convert the daily rated coach
attendants and other staff in Howrah-Delhi
Rajdhani Express to monthly rated regular
staff ; and

(b) if so, when that decision was taken and
the reasons for delay in its; implementation ;

(c.t whether similar conversion has already
taken place in case of the identical categories
of staif on Bombay-Delhi Rajdhani Express :
and

(d) if so, when lhe same was done and
what were the reasons for discrimination in
the other railway ?

Il DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) Yes.

(b) In accordance with the decision taken
in March, 1975 the contract labour engaged
in different catering Units on the Eastern
Railway including those working on Rajdhani
Express have been treated as Railway casual
labour. A review for decasuali-sation has
been completed and action is being taken to
get the required posts sanctioned.

(c) and (d) Western Railway brought the
contract-rated coach attendants employed on
Bombay Rajdhani on regular scales of pay in
October, 1972. Eastern Railway is taking
action as indicated in reply to part (b) above.
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Construction of Barabanki-Samastipur
Broad Gauge Line

12. SHRI GUNA NAND THAKUR:
SHRI BHAIYA RAM MUNDA :

Will the Minister of RAILWAYS be
pleased to state:

(a) what is present stage of progress
of construction of Barabanki-Samastipur
broad gauge line;

(b) whether it is a fact that there Is a
demand to extend it up to Katihar and
Narkatiaganj from Samastipur; and

(c) if so, what is Government's reaction in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) The over-all physical
progress achieved up-to-date on this project is
38 per cent. The section from Samastipur to
Muzaffarpur has already been opened to
traffic.

(b) Yes.

fc) A broad gauge line exists between
Samastipur and Barauni. Preliminary-Engi-
neeriag-cum-Traffic surveys have been car-
ried out for the gauge conversion of Barauni-
Katiahar and Samastipur-Raxaul sections. A
question of taking up these projects will be
considered after the gauge conversion ol'
Barabanki-Samastipur section makes
sufficient progress. Conversion beyond
Raxaul up to Narkatiaganj is uot contemplated
at present.

Retirement of Officers in Railways

1B SHRI GUNA NAND THAKUR :
SRI N. P. CHAUDHARI :
SHR1 BHAIYA RAM MUNDA :

Will the Minister of RAILWAYS be
pleased to state the number of officials in
Railways, Zone-wise who have been com-
pulsorily retired from service after the pro-
clamation of Emergency '?

[RAJYA SABHA]

to Questions 68

THE MINISTER IN THE MINISTRY OF
RAILWAYS (SARDAR BUTA SINGH : The
Zone-wise number of officers who have been
compulsorily retired from service after
proclamation of Emergency is as follows :—

Central Railway

Eastern Railway

Northem Railway ...

North Eastern Railway
Northeast Frontier Rly

Southem Railway ...

South Central Railway

South Eastern Railway

Westem Railway ..
RD.S.O.iiiiiiiiiiiiiiies
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Nationalisation of Arrah Sasaram Railway
Line

14. SHRT GUNA NAND THAKUR :

SHRI BHAIYA RAM MUNDA :
SHRIN. P. CHAUDHARI:

Will the Minister of RAILWAYS be
pleased to state the reasons for which Arrah
Sasaram meter-gauge line under I ia'nt Rail-
way in Bihar has not been nationalised so far'.'

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): This Light Railway works
under an agreement with the District Board of
Shahabad, and under this agreement the
Central Government does not have any
financial or contractual obligations. However,
as the Company was finding it difficult to run
the line due to financial difficulties, the
Central Government entered into a financial
arrangement with the Company for a period of
three years from 1-4-75, under which their
audited working losses would be reimbursed.
With this arrangement, nationalisation has not
been considered necessary at this stage.
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Reinstatement of Railway Workers

B SHRI GUNANAND THAKLR :
SHRI' BHAIYA RAM MUNDA :
SHRI N. P. CHAUDHARY:

Will the Minister of RAILWAYS be
pleased to slate ;

(a) the number of railway workers zone-
wise, who have not been taken back in service
so far, although no charges of violence and
intimidation have been proved against Them
during the 1974, Railway Strike; and

(b) the reasons for not taking back these
workers in service ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) Nil.

(b) Does not arise.

Restoration of Railway Line

16. SHRI BHAIYA RAM MUNDA :
SHRIN. P. CHAUDHARI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether survey for restoration of the
Nirmali-Saraigarh line has been completed;
and

(b) if not, by when this line is going to be
restored and the reasons for delay uptill now?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) and (b) Surveys are in
progress for the restoration of Nirmali-
Saraigarh M. G. rail link (40 kms) and the
reports are likely to be received by November,
1976. The proposal will be considered further
after the reports are received and examined.

[8 MAR. 1976]

to Questions 70
Licences of Tea-Stalls etc. to the Unemploy-
ed Graduates

17. SHRI SYED AHMED HASHMI
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government propose to grant
licences of tea-stalls, refreshment rooms,
book stalls on Railway platforms to unem
ployed graduates: and

(b) if so, the details thereof and if not,
*he reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) Yes.

fb) Details are as under :—
Bookstalls—

Book-stall contracts arc awarded to un-
employed graduates forming Co-
operatives/Partnership/Associations
as also to individual unemployed
graduates at stations having no book-
stall at present but where a book stall
may be considered necessary and
also at new stations which may be
opened in future.

Catering /Vending Contract.—

Unemployed graduates/matriculates
forming Cooperative Societies are
also considered for award pf these
contracts alongwith other Coopera-
tive Societies.

Expansion of Drug Units

18. SHRI SANAT KUMAR RAHA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state what
are the various plans to expand public
sector drug units and supply of essential
drug for poorer section of people in the
country ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI): The
expansion of the public sector drag units
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on the basis of the feasibility reports fur-1
nishcd envisage the following:

Indian Drags and Pharmaceuticals Limited

(1) Expansion of the Synthetic Drugs
Plant, Hyderabad, involving an
investment of Rs. 21.79 crores
which would increase the produc-
tion capacity from 1988 tonnes to
3886 tonnes

Establishment of a Nicotinamide
Plant in Bihar involving an esti-
mated capital outlay of Rs. 8.58
crores.

(i)

(iii) Establishment of a New Formulation
Unit in Gurgaon, Haryana at an
estimated capital outlay of Rs. 8.10
crores.

(iv) Expansion of the Antibiotics Plant,
Rishikesh, involving an approximate
investment of Rs. 15.69 crores.

Hindustan A ntibiotics Limited :

(1) Expansion of the capacity of Peni-
cillin Plant involving an estimated
capital outlay of Rs. 2.92 crores.

(i1) Expansion of the Streptomycin Plant
at an estimated cost of Rs. 2.91
Crores.

(ni) Expansion of Semi-Synthetic Pen-
cillin Plant at an estimated cost of
Rs. 1.67 crores.

(iv) Establishment of Erythromycin Plant
at an estimated cost of Rs. 4.16
crores.

(v) Establishment of New Formulation
Plant at an estimated cost of Rs.
4.46 crores.

Some of the important recommendations
made by the Committee on Drugs and
Pharmaceutical Industry (Hathi Committee)
on the distribution of drugs, drug formulations
are as under :

[RAJYA SABHA]

to Questions 72
"(i) Distribution system in the Public
Sector should make use of uncon-
ventional agencies such as Primary
Health Centres, Panchayats,
Dispensaries, Post Offices, Petrol
and Kerosene Sales Depots etc. for
(he distribution of house-hold
remedies. There is need to evolve a
wide distribution system suited to
our own socio-economic ecological
conditions.

(i) Besides making the country self-
sufficient in regard to drugs, medical
service of a radimentary nature in
the remote village should be
introduced, whether common house-
hold remedies for cough, cold, fever,
antacid preparations etc., should be

made available in pilferproof
packing sufficient to meet 3-4 days
treatment.

To make these drugs available in
rural areas, the distribution system
must be rationalised and de-
centralised, in regard to household
remedies and commonly used
medicines which do not require the
prescription of doctors. Assistance
should also be sought from the
postal  department, Indian Oil
Company Depots. Kerosene depots,
Cooperative Societies should be
encouraged for the distribution of
drugs in rural areas."

(iii)

These are under consideration of Gov-
ernment.

(rovernmenl are also considering the
question of conversion of some of the existing
problem retail outlets into multipurpose
distribution centres for the supply of essential
commodities in areas which are backward and
at places which are reasonably within poor
environment. The items proposed to be
stocked and sold by such multi-purpose
distribution centres include Controlled Cloth,
Bicycle Tyres, Scooter Tyres, Soap, Drugs etc.
It is proposed to set up about 400 such
distribution Centres out of which 2, one at
Bahalgarh
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in Sonepat District in Haryana and the other at
Jagdishpur in Jaunpur District in Uttar
Pradesh have already come into existence and
arrangements have already been made to

handle various consumers requirements.

A scheme by the Ministry of Health and
Family Planning aimed at making available I at
reasonable  prices  essential  house-hold
remedies to the rural population particularly to
the people residing in remote areas has been
included in the Fifth Five Year Plan. It is
proposed to initiate the scheme | in 1976-77
subject to the availability of funds.

Equity holding of foreign drug companies

19. SHRI SAN AT KUMAR RAHA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state the |
steps so far taken to reduce the equity
holding of the foreign drug companies?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI): The
Committee on Drugs and Pharmaceuticals
Industry headed by Shri Jaisukh Lai j Hathi
submitted its Report in April, 1975. The
Committee has made the following re-1
commendation about dilution of foreign equity
of drug companies:—

"The Committee recommends that having
regard to the present stage of development of
the drug industry for the purpose of FERA
guidelines, this industry should not be eligible
for the preferential treatment given to item-
specified in Appendix-I of the Industrial
Licensing  Policy of 1973. Foreign
undertakings operating in this country should
be directed to bring down their equity to 40%
forthwith and further reduce it progressively to
26%. This, however, is without prejudice to
other concessions to which they are eligible as
a result of the Industry being in Appendix-I of
the Industrial Licensing Policy of 1973. The
54 RSS/75—4
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Committee would further recommend that
dilution of foreign equity should not take
the form of dispersed holdings of the shares
by large number of Indian nationals. It
would be desirable for Government to
purchase these shares either by public
sector undertakings which are directly or
indirectly connected with the manufacture
of drugs/chemicals, or by public financial
institutions or by Government itself."

The recommendation of the Committee is
tuider consideration of the Government and
final decision is likely to be taken shortly.

2. Drugs and Pharmaceuticals indubiiy s
one of the Industries included in Appen-dix-1
of the Industrial Licensing Policy of February,
1973 and as such, in terms of the guidelines
issued to administer section 29 of the Foreign
Exchange Regulation Act 1973, the foreign
drug companies are required to increase the
Indian participation to not less than 26%.
Further, in order to formulate a workable
relationship between the size of any
expansion allowed to a foreign majority
company and the extent of dilution in its
foreign holdings to be stipulated as a
condition thereof, it has been prescribed that
the Companies with foreign holdings
exceeding 75% will raise 40% of the
estimated cost of expansion by issue of
additional equity capital (inclusive of
premium if any) to Indians only; the cor-
responding proportions for companies with
foreign holdings exceeding 60% but not ex-
ceeding 75%and those with foreign holding
exceeding 51% but not exceeding 60% will be
33-1/3% and 25% respectively. The
Companies concerned are given a reasonable
time limit for fulfilling the condition.

Amount spend on diesel oil and coal on
Hallways

20. SHRI T. V. ANANDAN : Will the
Minister of RAILWAYS be pleased to state
the amout of diesel oil and coal used on the
Indian Railways as fuel during the year 1971,
1972, 1973 and 1974 and the cost thereof
year-wise 7
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THE DEPUTY MINISTER IN THE. Railways arc compiled financial year-wise
MINISTRY OF RAILWAYS (SARDAR and the required information for the year BUTA

SINGH) : Statistics for consump-
Coal and HSD Oil on the J

{Coal & HSD Oil consumption & costs on Railways for loco purposes)

1971-72 to 1974-75 is furnished below : tion and costs of

Coal HSD Oil
Year Quantity Cost including Quantity Cost
ST, Cess,
. . Freight & Losses !
(in million (in Crores of (in *000" KLs.) (in Crores of
tonnes) Rs.) Rs.)
1971-72 14.25 104,39 627.0 48.77
1972-73 13.73 102,56 667.4 54.50
1973-74 12.68 98.08 681.0 54.73
12.82 115.15 715.9 68.21

1974-75

Transhipment points

21. SHRI T. V. ANANDAN: Will the
Minister of RAILWAYS be pleased to state
the total number of transhipment points on
the Indian Railways as at the end of 1964
and close of 1974 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA STNGH): There were 94 tranship- I
ment points on the Indian Railways at the |
end of the year 1964. At the close of j
1974, the number of such points was 88.!

Effluents from Gauhati Refinery

22. SHRI  KRISHNA  BAHADUR'
CHETTRI:
DR. RAJAT KUMAR CHAKRA-
BARTI:
SHRI NABIN CHANDRA BURA-
GOHAIN:

Will the Minister of PETROLEUM be
pleased to state:

(a) whether the effluents from Gauhati
Refinery which are being discharged into the
Brahamputra are posing heidih hazards to
residents of Gauhati and the villages down
stream; and

(b) if so, what measures are being taken to
prevent the hazards ?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and (b) No,
Sir. Since the effluent scheme of the Gauhati
Refinery as originally designed is not in
accordance with the ISI specifications which
were prescribed much after the refinery was
constructed, the Refinery Authorities are
setting up a new Effluent Treatment Plant so
that the effluent discharged by the refinery is
brought within the limits prescribed under ISI
specifications.

Reduction of prices of food stuffs sold by
the Catering Department of Railways

23. SHRI SASANKASEKHAR SAN-
YAL: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that prices of wheat,
edible oils and vegetables have registered a
tremendous fall after the announcement of
20-point economic Programme ;

(b) whether it is also a fact that prices of
food-stuffs sold by catering Department of
Railways in the restaurants and in the running
trains have not been correspondingly reduced,
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(c) if so, the reasons therefor ; and

(d) what steps Government are taking to
reduce the rates of meals, snacks etc., served
by the Railway Catering Services to bring
relief to the passengers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): fa) to (d) A review of the
prices taking into consideration the price of
raw materials, demand etc. is under
progress.

Take-over of multinational drug
companies

24. SHRI RABI RAY: Will the Minister
of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that he discussed
with representatives of multinational drug
companies on the 20th February, 1976 at
Bombay regarding takeover of these
companies by the Government of India ;

(b) if so, the details thereof; and

(c) what was the result of his discussion
with the representatives of the multinational
drug companies ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI) :
(a) No discussion about take-over of multi-
national drug companies took place at
Bombay on 20th February, 1976.

(b) and (c¢) Do not arise.

Abolition of brand names

25. SHRI RABI RAY: Will the Minister
of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Government
have decided to abolish brand names of five
or six non-life saving drugs on an
experimental basis; and

(b) if so, the details in this regard ?
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THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI):
(a) and (b) The recommendations of the
Committee on Drugs and Pharmaceutical
Industry that brand names for drugs should be
abolished in a phased manner and that a
beginning should be made for a change over
to generic names starting with the drugs
identified by the Committee are under
examination and a decision is likely to be
taken shortly.

Expansion of drug industry in public vector

26. SHRI RABI RAY:
SHRI BHOLA PRASAD: SHRI
LAKSHMANA MAHAPA-TRO:

SHRI INDRADEEP SINHA: DR.
Z.A. AHMAD :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that he received a
memorandum from the representatives of
Indian Pharmaceutical industry at Lucknow on
the 16th February, 1976 urging Government to
expand the public sector in the drag industry;

(b) if so, what are the main features of that
memorandum ; and

(c) what steps Government have taken
thereon ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI): (a) to (c)
The Indian Drug Manufacturers Association
submitted a memorandum dated 24th
February, 1976, following the discussions
held at Lucknow on the 16th February, 1976.
The members inter alia stated that they were
happy that Government were going ahead
with the development of the public sector
units and felt that any steps taken to assist the
public sector to assume the commanding role
in the drug industry should be specifically
welcomed from the point of view of the
country becoming self-reliant
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In this context Government have provided
Rs. 70 crores for expansion of the public
sector drug projects viz., Indian Drugs &
Pharmaceuticals Ltd. and  Hindustan
Antibiotics Ltd., in the Draft Fifth Five Year
Plan. Government have al-! ready approved
the expansion of the Synthetic Drugs Plant of
the IDPL involving capital outlay of Rs.
21.79 crores. The establishment of a
Nicotinamide plant at a cost of Rs. 8.58
crores has been approved by the PIB. IDPL
have also  submitted proposals for
establishment of a new formulation unit in
Haryana and expansion of the Antibiotics
plant, Rishikesh. These proposals are under
consideration. The proposals received from
Hindustan  Antibiotics Ltd. relate to
expansion of Penicillin, Streptomycin and
Semi  Synthetic Penicillin plants and
establishment of a new formulp-tion unit and
Erythromycin plant. These proposals  are
also under consideration.

Oil fields

27. SHRI RAMLAL PARIKH: Will the
Minister of PETROLEUM be pleased to
refer to the answer to Unstarred Question
367 given in the Rajya Sabha on the 19th
January, 1976 and state :

(a) the names of the three places in
Gujarat where the O.N.G.C. has discovered
oil; and

(b) the progress of drilling of exploratory
wel! in Gulf of Kutch and what results have
been achieved so far?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA) : (a) The names
of the three places are: Asjol, Gannao-khurd
and Siswa.

(b) Drilling of the first exploratory well in
Gulf of Kutch by Reading and Bates of
U.S.A. has been completed. Production
testing, which has also been completed, has
not revealed any interesting results.
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Inheritance La us

28. SHRI OMPARKASH TYAGI: Will
the Minister of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether it is a fact that the existing
inheritance laws result in fragmentation of
agricultural land in the country; and

(b) if so. what steps are being taken to
remove (his lacuna?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A. SEYED
MUHAMMAD): (a) and (b) This Ministry
has no such information.

29. [Transferred to the Mill March.
1976|.

Oil Exploration by Private Agencies

30. SHRIMATI LAKSHMI KUMARI
CHUNDWAT: Will the Minister of
PETROLEUM be pleased to state:

(a) whether there is any proposal under
Government's consideration to allow private
agencies other than Government agencies to
undertake oil exploration in the country ; and

(b) if so, the particulars thereof and the
terms and conditions on which they would
be allowed to do so ?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIA) : (a) and (b)
Except for the Assam Oil Company which is
operating in a limited area in Assam and Oil
India Limited (a 50:50 joint venture of
Government and the Burmah Oil Company)
which again is operating in a small area in
Assam and Arunachal Pradesh, there is no
private agency doing onshore oil exploration
in our country. Our Continental Shelf has
been divided into ten basins out of which,
the Bombay High basin has been reserved
for ONGC exclusively for oil exploration
and production. Out of the remaining
areas
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thrown open for bids by foreign contrac-
tors, contracts have been signed with
Carlsberg India Group for the Bengal-
Orissa basin with the Reading and Bates
Group for the Kutch Basin for offshore oil
exploration and production. The main terms
of the aforesaid two contracts were given in
a statement laid on the Table of the House
in reply to Starred Question No. 4 answer.d
on July 22, 1974. A similar contract with
improved terms has recently been signed
with the Asamera Group for the Cauvery
offshore basin. The initial participation of
ONGC in the contract is to the extent of 35
per cent and on commercial discovery of
oil, ithe Commission will have the right to
increase its participation by another 15 per
cent. Exploration drilling is in progress in
the Kutch and the Bengal-Orissa basins.
Geophysical surveys are in progress in the
Cauvery basin.

31. [Tramj erred to the \lth March,
1976.|

Setting up of Pctro-Chemical Complex in

Bombay
32. SHRI BIR CHANDRA
DEB
BURMAN:

SHRI JAGJIT SINGH ANAND:
SHRI YOGENDRA SHARMA:

Will the Minister of PETROLEUM be
pleased to state :

(a) whether Government propose to set
up a Petro-Chemical complex in Bombay
for fuller exploration of the crude from
Bombay High ;

(b) if so, what are the details thereof;

(c) whether the Maharashtra Govern-
ment and some private sector units have
submitted any proposals for setting up of
petro-chemical complex in the Bombay
High region; and

(d) if so, the details thereof and the Gov-
ernment of India's decision thereon 7
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THE MINISTER OF PETROLEUM (SHRI
K. D. MALAVIYA): (a) and (b) No such
proposal is under consideration at present.
The matter will be considered at the
appropriate time.

(c) No formal proposals in this regard
have been received so far.

(d) Does not arise.

Recommendations of the Hathl Committee
report

33. SHRI BIR CHANDRA DEB
BURMAN:
SHRI BHUPESH GUPTA: SHRI
YOGENDRA SHARMA:

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have taken a final
decision on the recommendations of the Hathi
Committee report on drug industry ; and

(b) if so, what are the details thereof?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI): (a) and
(b) The recommendations of the Committee
on Drugs and Pharmaceutical Industry (Hathi
Committee) are still under consideration of
Government. Decisions on most of the
recommendations are likely to be taken
shortly.

Wagon Building

34. SHRI JAGJIT SINGH ANAND :
Will the Minister of RAILWAYS be pleas
ed to state :

(a) whether it is a fact that the Railway
Board has asked M/s. Jessop and Company
not to build wagons; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) No.

(b) Does not arise.
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Foreign Consultancy Services in
Railways

35. SHRI S. KUMARAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government has decided to
expand foreign Consultancy Services in
railway technology; and

(b) if so, the main features of the Scheme
and the objectives thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) and (b) During the last
decade, the developing countries have been
showing a growing preference for Indian
Consultancy in the sphere of railway
technology and a number of works have been
undertaken by the Indian Railways for
various  countries. To organise this
consultancy on a rational basis, a public
undertaking under the aegis of the Ministry
of Railways has been formed as an
independent company i.e. the Rail India
Technical & Economic Services Ltd. (RITES
in short) with its headquarters at New Delhi.

This Company offers a whole gamut of
consultancy services to overseas railways in
various disciplines such as (1) Techno-
economic surveys for New Lines, Doublings,
Gauge Conversions and Railway Electrifi-
cation, (2) setting up of production units, (3)
project evaluation, (4) design, development,
selection and inspection of all railway
equipment, (5) railway operations and (6)
management consultancy etc.

RITES have also been entrusted with the
work of inspection of equipment purchased
by Railways from indigenous industry and to
carry out surveys for new sidings and other
traffic facilities required for the new
industrial units to be set up in the country.

Tcchoo-Econoinic and Engineering
Survey by the Kerala Government
36. SHRI S. KUMARAN : Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Kerala Government have
agreed to bear the cost of techno-economic
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and engineering survey for the portion from
Alleppey to Kayam Kulam;

(b) if so, whether this survey will also be
taken up along with the survey of Er-
nakulam-Alleppey which is in progress; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ( SARDAR
BUTA SINGH): (a) No.

(b) and (c) Do not arise.

Survey Report of Kuttipurani-
Giiruvayur

37. SHRI S. KUMARAN : Will the
Minister of RAILWAYS be pleased to siate :

(a) whether the survey report of the
Kuttipuram-Guruvayur rail link has been
received by Government;

(b) if so, what are the details thereof;

(c) whether the construction work of this
line is expected to be started during 1976-
77; and

(d) if so, what is the amount which has
been earmarked during the 1976-77 annual
rlan outlay for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) Yes.

(b) and (c) The cost of construction of the
railway line from Kuttipurum to Tri-chur via
Guruvayur (length 61 kms.) is estimated to
be Rs. 12 crores yielding a return of 1.4%
DCF. The survey report is under
examination and a decision will be taken
after the report is examined.

(d) No provision has been made for the
work, as a decision on the project is yet to
be taken.
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Survey of rail link between Cochin-Alleppey

38. SHRI S. KUMARAN: Will the
Minister of RAILWAYS be pleased to state :

(a) whether the survey of the rail link
between Cochin and AUeppey has been
completed;

(b) if so, the details thereof and if not,
when it is likely to be completed;

(c) whether the construction of this line is
expeclel to be started during the year 1976-77
:and

(d) if so, whether the necessary funds have
been earmarked in the annual plan for this
purpose ; and what are the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH): (a) No.

tb) The survey is expected to be completed
by the middle of the year.

(c) and (d) A decision on the construction
of the rail line will be taken after the sur
vey report is received and examined. It is
therefore, too early to make any provision
for the construction of this line.

Drug Complex m Durgapur

39. SHRI SANAT KUMAR RAHA :
SHRI BHUPESH GUPTA : DR. Z.
A. AHMAD :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to State :

(a) whether it is a fact that the Hathi
Committee has recommended that a drug
ntermcdiate  complex be developed in
Durgapur;

(,b) if so, whether the Central Government
had negotiated this project with the West
Bengal Government. West Bengal Pharma-
ceutical and Phyto Chemical Development
Corporation ; and
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(c) if so, the details thereof?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI) :
(a) to (¢) The Committee on Drugs and
Pharmaceutical Industry in their report, while
noting that recovery of chemicals from coaltar
distillation products has been undertaken at
Durgapur on a fairly large scale, have
recommended that new units should be
established for the manufacture of bulk drugs
at  Durgapur to utilise the available
downstream products. The Committee has
also recommended that the potentialities of
coal carbonisation complex situated in
Durgapur and elsewhere should be fully
explored by the Central and State
Governments.

The Durgapur Chemicals Ltd. have, on the
basis of these recommendations, furnished a
proposal for an integrated coal-tar chemical
project for drugs, dye intermediates and
chemicals at an estimated outlay of Rs. 60
crores during the current plan. The proposal
is under examination.

Multinational Drug Companies

40. SHRI BHUPESH GUPTA: DR.
Z. A. AHMAD:

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have any proposal
under their consideration to curb the drain of
remittances made by multinational drug
companies from India ;

(b) if so. the details thereof ; and

(c) the extent to which Government have
succeeded in implementing the recom-
mendations of the 'Hathi Committee report on
the sphere of multinational drug companies
and others ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI P. C. SETHI): (a) to
(c) The activities of foreign companies in
India are regulated under the provisions of
Foreign Exchange Regulation
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Act, 1973 and also the guidelines issued to
administer Section 29 of the said Act.

The Committee on Drugs and Phar-
maceuticals Industry have in their report made
the following recommendations about dilution
of foreign equity of foreign drug
companies:—

"The Committee recommends that having
regard to the present stage of development
of the drug industry for the purpose of
FERA guidelines, this industry should not
be eligible for the preferential treatment
given to items specified in Appendix I of the
Industrial Licensing Policy of 1973. Foreign
undertakings operating in this country
should be directed to bring down their
equity to 40% forthwith and further reduce
it progressively to 26%. This, however, is
without prejudice to other concessions to
which they are eligible as a result of the
industry being in Appendix I of the
Industrial Licensing Policy of 1973. The
Committee would further recommend that
dilution of foreign equity should not take
the form of dispersed holdings of the shares
by large number of Indian nationals. It
would be desirabie for Government to
purchase these shares either by public sector
undertakings which are directly or
indirectly connected with the manufacture
of drugs/ chemicals or by public financial
institutions or by Government itself.

The recommendation of the Committee is
under consideration of the Government and
final decision is likely to be taken shortly.

Improvements and Economics in the
Railways

41. SHRI KRISHNARAO NARAYAN
DHULAP : SHRI N. H. KUMBHARE:
PROF. N. M. KAMBLE:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Board have
worked out any detailed statement about
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the improvements and economies effected in
the working of the Railways since the
declaration of the Emergency as has been
recommended by the Railway Convention
Committee in its Eleventh Report; and

(b) if so, what are the details in this regard
and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA STNGH): (a) and (b) The Eleventh
Report of the Railway Convention Committee
has been received only recently. Its various
recommendations are tinder process.

A statement is, however, attached giving
details of some of the improvements and
economies effected in the working of the
Railways since the declaration of Emergency.

Statement
Improvements effected

The main thrust of Railways endeavours
since the declaration of emergency has been to
improve the quality of service to the travelling
public and augment railway revenues by
improving performance and plugging of
leakages of revenues.

The improvements effected during the last
few months may be summarised as under:—

(a) Punctuality.—The punctuality of the
trains has registered a spectacular
improvement; against 69% trains running in
time before the declaration of emergency,
the trains maintaining punctuality at present
average about 96% Around the clock vigil
on punctuality of important trains operating
on trunk routes is maintained.

(b) Reservation Facilities.—After the
emergency unauthorised travel agencies
have been totally liquidated. Reservations
are easily available now and lang ques-
before the booking win tows have dig-
appeared.
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(¢) Efficiency & Productivity.—There
has been significant improvement in the
out-turn from the railway workshops and
the production units. Efficiency and pro-
ductivity in workshops has in fact gone up
by 25% resulting in increased availability
of rolling stock for movement of .goods
and passengers.

(d) Goods Movement—There has
*been a remarkable improvement in res-
pect of wagon loading on the railways.
During the last six months the dally
average wagon loading has been 23.580
wagon* on the B.Ci. compared to 21,522
wagons in the corresponding period of the
last year. In December, 1975 an all time
record of wagon loading was established
when the daily average wagon loading on
the B.C. exceeded 25.000 wagons.

Despite the high wagon loading there
was scope to load more traffic but for tall
in demand from certain spheres of
programmed traffic viz., iron ore for
export, coal for power houses etc. As a
result of improved loading, wagon de-
mands are now being dealt with currently.

(e) Plugging Leakage of Revenues :

(i) Ticketless travel —The drive against
ticketless travel conducted with vigour
since the emergency has resulted in
traffic earnings going up by about Rs. 10
crores inclusive of about Rs. 2 crores
realised from ticketless passengers.

<ii) Thefis and Pilferages.—As a result
of raids conducted against thefts, stolen
goods worth over Rs. 20 lakhs have
been recovered. In these raids 265
criminals and receivers of stolen
properties have been arrested so rar.

(f) Economies in Expenditure.—Finan-
cial discipline on the Railways has been
further tightened up to ensure utmost
economies in expenditure and avoidance of
waste after the promulgation of emergency.
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In short the railways , have intensified their
endeavours after the promulgation of
emergency to improve quality of service to
their customers, improving their operating
performance and plugging leakages of
revenues. The result is that there is marked
reduction in overcrowding in trains, reser-
vations are freely available, trains are running
on time, railway employees are more
disciplined and courteous, the clean-lincs in
trains and platforms is better and railway
finances are looking up.

Major accidents in the Railways

42. SHRI KRISHNARAO NARAYAN
DHUILAP :

SHRT N. H. KUMBHARE:
PROF. N. M. RAMBLE:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that during the year
1975-76 three major and serious rail accidents
took place between Khandala and Karjat hilly
region on the Central Railway;

(b) what were the causes of these accidents
as established in the enquiries; and

(c) what steps have been taken or are
proposed to be taken to avert sucm occur-
rences hereafter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS tSARDAR
BUTA SINGH): (a) No. Only one serious
tiain  derailment took place between
Khandala and Karjat stations during 1975-76.

(b) The cause of this derailment could not
be determined definitely.

(c) Inspection of rolling stock  and track
has been intensified. Check rails  are being
provided at \ulnerable locations of curves

sharper than four degrees.
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PAPERS LAID ON THE TABLE

Statement of Bills assented to by the
President

THE SECRETARY-GENERAL. Sir, I beg
to lay on the Table a statement (in English and
Hindi) showing the Bills passed by the
Houses of Parliament during the Ninety-
fourth Session of the Rajya Sabha and
assented to by the President. [Placed in
Library. See No. LT-10367/76].

Report of the Pipeline Inquiry Commission

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI C. P. MAJHI): Sir, on
behalf of Shri K. D. Malaviya, I beg to lay on
the Table a copy each of the following papers

s

(1) Report of the Pipelines Inquiry
Commission (August, 1975).

(i1) Findings and important observations
contained in the Report of the Pipelines
Inquiry Commission (in English and
Hindji).

(iii) Statement (in English the Hindi) on
(he Repon submitted by the Pipelines
Inquiry Commission. [Placed in Library.
See No. LT-10347/76].

SHRI YOGENDRA SHARMA : Sir. we
should get an opportunity to discuss this
Pipelines Inquiry Commission® Report
because this Pipeline scandal has been there
for a long time.

Economic' Survey (1975-76)

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir, I beg to lay on
the Table a copy (in English and Hindi) of the
Economic Survey, 1975-76. [Placed in
Library. See No. LT-10349/76]
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I. Comptroller and Auditor General's (Du-
ties, Powers and Conditions of Service)

Amendment Ordinance, 1976

Il. Departmentalisation of Union Accounts
(Transfer of Personnel) Ordinance, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND DE-
PARTMENT OF  PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : Sir, I beg to
lay on the Table, under sub-clause (a) of
clause (2) of article 123 of the Constitution, a
copy each (in English and Hindi) of the
following Ordinances :—

11) The Comptroller and Auditor-Gene-
ral's (Duties, Powers and Conditions of
Service) Amendment Ordinance, 1976 (No.
1 of 1976).

(2) The Departmentalisation of Union
Accounts (Transfer of Personnel) Ordi-
nance. 1976 (No. 2 of 1976). [Place! in
Library. See No. LT-10348/76]

Presidential order in relation to
Pondkhcrry

SHRI OM MEHTA : Sir, also I beg to lay
on the Table a copy (in English and Hindi) of
the Ministry sf Home Affairs Notification
S.0. 174(E). dated the 6th March. 1976
publishing an ordet of the President made
under section 51 of the Government of Union
Territories Act 1963, in relation to the Union
Territory of Pondi-cherry. [Placed in Library.
See No. LT-10363/76]

Proclamation issued by President in
relation to the State of Tamil Nadu

SHRI OM MEHTA : Sir, I also lay on the
Table, under sub-clause (a) of clause (2) of
article 213 of the Constitution, read with sub-
clause (iv) of clause (c) of the Proclamation
dated the 31st January, 1976, issued by the
President in relation to the State of Tamil
Nadu, a copy (in English and Hindi) of the
Madras  City ~ Municipal  Corporation
(Amendment) Ordinance, 1976 (Tamil Nadu
Ordinance No. 5 of 1976) [Placed in Library.
See No. LT-10364/76.]
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Notifications issued by the Election Com-
mission of India

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE, COM-
PANY AFFAIRS (DR. V. A. SEYID
MUHAMMAD) : Sir, I beg to lay on the
Table a copy each (in English and Hindi)
of the following Notifications of the Elec-
tion Commission of India :—

(1) Notification S.O. No. 64(E), dated
the 27th January, 1976.

(i1) Notification S.O. No. 71(E), dated
the 31st January, 1976.

(iii) Notification S.0. No. 109(E),
dated the 13th February, 1976. [Placed
in Library. See No. LT-10383/76 for
(/) to

Notifications of the Ministry of
Finance

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG]) : Sir, I beg to lay on
the Table :

(i) A copy each (in English and Hindi)
of the following Notifications of the
Ministry of Finance (Department of Re-
venue and Insurance), under section 159
of the Customs Act, 1962 :—

(@) Notification G. S. R. No. 27(E),
dated the 19th January, 1976. publish-
ing the Customs (Publication of
Names) Rules, 1975.

(b) Notification G.S.R. No. 183.
dated the 7th February, 1976.

(c) Notification G.S.R. Nos. 74(E),
76(E) and 77(E). dated the 121h Feb-
ruary, 1976.

[Placed in Library. See No. LT-
10354/76 for (a) to (c)].

(d) Notification G.S.R. Nos. 81(E)
and 82(E), dated the 16th February.
1976.

(e) Notification G.S.R. Nos. 267.
268 and 271. dated the 28th February
1976.
[Placed in Library. See No. LT-
10391/76 for (d) and (c)]
(f) Notification G.S.R. No. 106(F),
dated (he 1st March, 1976. [Placed in
Library. See No. LT-10354/76].

(i1) Explanatory Memoranda (in English
and Hindi) on the Notifications mentioned at
(a) and (c) to (f) above. [Placed.In
Library. See No. LT-10354/76].

Central Excise (Amendment) Rules, 1976

SHRIMATI SUSHILA ROHATGI : Sir, I
also lay on the Table a copy (in English and
Hindi) of the Ministry of Finance
(Department of Revenue and Insurance)
Notification G.S.R. No. 164, dated the 7th
February, 1976, publishing the Central Excise
(Fifth Amendment) Rules, 1976, under
section 38 of the Central Excise and Salt Act,
1944. [Placed in Library. See No. LT-
10355/76]

Notification under Indian Tariff Act, 1934

SHRIMATI SUSHILA ROHATGI : Sir, 1
also lay on the Table a copy (in English nnd
Hindi) of the Ministry of Finance (Department
of Revenue and Insurance) Notification
G.S.R. No. 75(E), dated the 12th February,
1976, under section 4A of the Indian Tariff
Act, 1934, together with an Explanatory
Memorandum on the Notification. [Placed in
Library. See No. LT-10354/76]

Income-tax (Amendment) Rules, 1976

SHRIMATI SUSHILA ROHATGI : Sir, I
also lay on the Table a copy (in English and
Hindi) of the Ministry of Finance (Department
of Revenue and Insurance) Notification S.O.
No. 134(E), dated the 23rd February, 1976,
publishing the Income-tax (Amendment)
Rules. 1976, under section 296 of the Income-
tax Act, 1961. [Placed in Library. See No.
LT-10351/76]

Wealth Tax (Amendment) Rules, 1976

SHRIMATI SUSHILA ROHATGI : Sir, I
also lay on the Table a copy (in English and
Hir.di) of the Ministry of Finance
(Department of Revenue and Insurance)
Notification S.O. No. 147(E), dated the 1st
March, 1976 publishing the Wealth-tax
(Amendment) Rules, 1976, under sub-section
(4) of section 46 of the Wealth-tax Act. 1957.
[Placed in Library See Nc. IT-103 52/76]
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Notifications of the Ministry of Finance

SHRIMATI SUSHILA ROHATGTI: Sir,
I also lay on the Table a copy (in English
and Hindi) of the following Notifications
of the Ministry of Finance (Department of
Revenue and Insurance), together with
Explanatory Memoranda thereon :—

(:) Notification G.S.R. Nos. 162
and 163, dated the 7th February, 1976.

(i) Notification G.S.R. No. 68(E),
dated the 9th February, 1976.

[Placed in Library. See No. I.T-
10353/ 1976 for (i) and (ii)]

STATEMENT RE FIRE IN A BOGIE
OF THAN A—BOMBAY V. T. LOCAL
TRAIN BETWEEN SION AND MATU-

NGA STATIONS OF THE CENTRAL

RAILWAY ON THE 12TH
FEBRUARY, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : Sir, I beg to lay on the
Table a statement (in English and Hindi)
regarding fire in a bogie of T84 UP
Thana— Bombay V.T. Local train between
Sion and Matunga Stations of the Central
Railway on ihc 12th February, 1976.
[Placed in  Library. See No. LT-
10356/76]

THE CONTEMPT OF
COURTS (AMENDMENT) BILL, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, IUSTICE AND
COMPANY AFFAIRS (DR. V. A. SEYID
MUHAMMAD) : Sir, 1 beg to move :

'"That the Bill to amend the Contempt
of Courts Act, 1971, be taken into
consideration."

Hon Members will recall that the Con-
tempt of Courts Act, 1971 was passed with
a view to define and limit the powers *of
certain courts in punishing contempts

of courts and regulating their procedure in
relation thereto. Section 14 of the Act lays
down the procedure of dealing with such
cases where contempt is in the face of the
Supreme or a High Court.

Sub-section (1) of section 15 of the Act
provides that in case of a criminal contempt
(other than a contempt referred to in section
14) the Supreme Court or the High Court
may take action on its motion or on a motion
made by (a) the Advocate General or (b) any
other person with the consent in writing
of the Advocate General.  The section
explains the meanings of the expression
"Advocate General" to mean (a) in relation to
the Supreme Com. the Attorney General or
the Solicitor General, (b) in relation to the
High Court the Advocate General of the State
or any of the States for which the High Court
has been established and (c) in relation 10 the
court of a Judicial Commissioner such Law
Officer as the Central Government may,
by notification in the official gazette
specify in  this  behalf. The Union
Territory of Delhi is unique in that it has its
own High Court. There is, however, no
Advocate-General in relation to that High
Court. In the case of any criminal
contempt of a subordinate court in a
Union  Territory, sub-section (2) of section
15 enables any Law Officer specified by the
Central Government to make a motion to the
High Court for taking necessary action.  But
there is no such corresponding provision in the
case of any criminal contempt of the High
Court in a Union Territory. The High Court
has, therefore, to keep a watch and take action
on its motion in all such cases.

To avoid these practical difficulties, it is
necessary to amend sub-section (1) of section
15 of the Act so as to enable the High Court
of Delhi to take action on criminal contempt,
as referred to in that sub-section, on a motion
made by such Law Officer as may be notified
by the Central Government or by any other
person with the consent of the Law Officer.

The Bill seeks to achieve these objects.
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The question was proposed.

SHRI BIR CHANDRA DEB BURMAN
(Tripura) : Mr. Chairman, Sir, the Bill is a
simple one, but there is some complexity
behind the apparent simplicity of the Bill,
for which 1 draw the attention of the house.
Sir, our law should be definite, concise,
simple and to the point. The more complex
it is. the more loopholes there will be,
causing frustration, delay and abuse of the
powers.

So far as the Contempt of Courts Act is
concerned, before the Act of 1971, it was a
very simple Act comprising three or four
sections—and that met the requirement of
the country before 1971. After 1971. the
Contempt of Courts Act makes a division
between civil contempt and criminal
contempt; and in case of criminal contempt,
a procedure has been laid down that the
court can take action on its own motion mo
motu or the Advocate-General may move
it, or any other person with the consent of
the Advocate-General can move it.

Now, Sir. the Contempt of Courts Act is
meant to keep up the dignity and prestige of
the courts in public. I do not understand
why the public should have to take the
consent of the Advocate-General if they
want to move a .court for any contempt of
court. When a court can take action suo
motu, if any person wants to bring up the
matter relating to contempt of the court to
the notice of the court, why should he have
to take the consent of the Advocate-General
in moving it ? But the Contempt of Courts
Act, 1971 makes this provision. As I have
already said, the more complex you make
the law, the more loopholes there will be in
the Act causing inconvenience to the public
and giving advantage to the offenders
'whom the public wants to bring to book.

Now, in relation to the Delhi High Court,
we found that from 1971 to 1976 there has
been no provision for moving the High
Court because there is no Advocate-
General in Delhi, and no one can bring tip
this matter of contempt of the
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court because the consent of the Advocate-
General is necessary for that purpose. And
now after a lapse of 5 years, it is found that
the Delhi High Court has got no Advocate-
General because it is a Union Territory. On
the other hand, Delhi has got a High Court
which other Union Territories have not got.

The provision is "in relation to the Court
of a Judicial Commissioner, such law Officer
as the Central Government may. by
notification in the Official Gazette, specify in
this behalf." The Union territorj of Delhi lias
a High Court...

MR. CHAIRMAN : Regarding the other
Union territories, excepting Delhi, they are
attached to some other High Court nearby. Is
it not ?

SHR! BIR CHANDRA DEB BUR-MAN :
There is the Advocate-General but in Delhi
there is no Advocate-General and therefore
the difficulty arises.

So, as I have already said, the more we try
to make the procedure complicated, the more
loopholes will there be and if these loopholes
are not plugged, it will cause inconvenience
to the public in general, it will be to the
advantage of the offenders but to the de-
advantage of the public if the offenders are
booked. So, otir law instead of being
complex, should be concise, it should be
direct and to the point.

Further, I want to draw the attention of the
hon. Minister through you, Sir, that in order to
keep the prestige and dignity of the High
Court, it is necessary that the judges should
behave in a way which is befitting to the High
Court. There should be an express provision
that the judges should be prosecuted for
contempt of court if they behave in a manner
which is unbecoming of the prestige and
position of the High Court. Just as the general
public may be booked for contempt of court,
for bringing down the prestige and position of
the High Court, so also there should be a
provision 1 that tie judges should also be
prosecuted
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if they act in a manner which is unbecoming,
which is not befitting to the prestige and
position of the High Court.

Sir, this is nothing but a very simple
procedural matter. This procedure should have
caught the attention of the Ministry concerned
much before and it has taken them five years
to look into it. Now there is provision for the
Union Territory of Delhi by which contempt
of court cases can be taken up. So, I support
this Bill.

DR. V. A. SEYID MUHAMMAD : Sir, as
the hon. Member said, it is only a procedural
matter to bring it in conformity with the other
High Courts, because of the fact that there is
no Advocate-General here in Delhi. This was
the difficulty which arose and it is rectified.
About the other matters which the hon.
Member mentioned, they really do not have
very much relation to this small matter before
the House. I thank him for the support given
to the Bill.

MR. CHAIRMAN : The question is :

"That the Bill to amend the Contempt of
Courts Act. 1971, be taken into
consideration."

The motion was adopted.

MR. CHAIRMAN : We shall now take op
the clause-by-clause consideration of the Bill.

Clause 2 was added to the Bill.
Clause 1 was added to the Bill.

The Enacting Formula.

DR. V. A. SEYID MUHAMMAD : Sir, I
move :

"That at page 1, line 1, for the word
'"Twenty-sixth' the word Twenty-seventh'
be substituted.”
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The question was put and the motion was
adopted.

MR. CHAIRMAN :

"That the Enacting Formula,
amended', stand part of the Bill."

The question is :

as

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.

DR. V. A. SEYID MUHAMMAD : Sir, 1
move :

"That the Bill, as amendied, be passed."

The question was put and the motion was
adopted.

THE MATERNITY BENEFIT (AMEND-
MENT) BILL, 1976

THE MINISTER OF LABOUR (SHRI K.
V. RAGHUNATHA REDDY) : Sir, the
Maternity Benefit Act, 1961 regulates the
employment of women in  certain
establishments for certain periods before and
after child-birth and provides for maternity
benefit and certain other benefits.

[Mr. Deputy Chairman in the Chair]

The Act applies, in the first instance, to
factories, mines, plantations and the circus
industry, except those factories or esta-
blishments to which the provisions of the
Employees' State Insurance Act, 1948, apply
for the time being. It can be extended to other
establishments by the State Governments.

It will take some time to extend the E.S.I.
Act, 1948 to all areas and to cover all
establishments thereunder. As such, the grant
of maternity benefit to women industrial
workers is at present governed by the
provisions of the Maternity Benefit Act, 1961
or the Employees'
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State Insurance Act, 1948, as the case may
be. The provisions for the grant of mater
nity benefit under the two Acts are almost
similar except that all female employees are
covered under the Maternity Benefit Act
irrespective of any wage limit, while under
the Employees' State Insurance Act, only
those are covered who are in receipt of
wages not exceeding  Rs. 1,000  per
month.

A number of women are employed in
factories or establishments which are cove-
red under the Employees' state Insurance
Act, 1948 but are not covered by that Act, as
they are in receipt of wages exceeding the
amount specified in that Act. namely. Rs.
1,000 per month. The provision of the
Maternity Benefit Act. 1961. also do not
apply to them as that Act specifically
excludes from its purview factories or
establishments to which the provisions of the
Employees' State Insurance Act, 1948, apply.
Thus, the women employees employed in
factories or establishments covered by the
Employees' State Insurance Act, 1948, and in
receipt of wages exceeding the amount
specified in the Act, are not in receipt of
maternity  benefit  cither under the
Employees' State Insurance Act, 1948 or
under the Maternity Benefit Act, 1961. On
the other hand, women emplo-vees drawing
wages exceeding Rs. 1.000 per month and
employed in establishments which are not
covered under the Employees' Slate
Insurance Act, 1948 continue to get the
maternity benefit under the Maternity
Benefit Act, 1961. as there is no wage limit
for coverage under the latter Act. j This is
obviously an anomalous’ position, The
Petitions Committee of the Lok Sabha has
also in its 25th Report recommended that the
anomalous position should be rectified by
suitable amendment of the Maternity Benefit
Act, 1961.

This Bill seeks to remove the anomaly
with regard to payment of maternity benefit
to women employees in factories esta-
blishments covered by the Employees' State
Insurance Act 1948 and in receipt of wages
exceeding the amount specified in the
Employees' State Insurance Act, 1948 by
making them eligible for maternity benefit
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under the Maternity Benefit Act, 1961. The
State Governments and Union Territories have
been consulted, and all of them have
supported the Bill.

I may say with great respect, Sir, that
thousands of women employees are likely to
get the benefit as a result of the amendment of
this legislation. So, Sir, I move :

"That the Bill further to amend the
Maternity Benefit Act, 1961, be taken into
consideration."

Since this Bill is absolutely a non-contro-
versial legislation, I hope it will be passed
unanimously with acclaim by the Members of
this House.

The question was proposed.

SHRI SANAT KUMAR RAHA (West
Bengal): Mr. Deputy Chairman, Sir, the Bill is
very very simple but high-thinking. This Bill
has a very very small coverage, but has a
wider concept. I appreciate the Bill for its
spirit and its idea for the future. An anomaly
has been removed; it is good. But I should
express a few words in appreciation of this
Bill.

Sir, every individual has a duty towards
society, the nation and the world community.
We live in a world marked by great economic
disparities where the women are the most
suffering humanity. Depriving women of their
maternity benefit is also a social evil. Rather it
is a crime. Maternity benefit was so long
considered in terms of financial or financial
assistance or as dole. But that concept is
against a progressive society. It is our social
task to provide for maternity benefit
irrespective of any income. This Bill reflects a
change of attitude towards women and
maternity benefit as a new concept of social
task. So I support this Bill and support it with
all my might. It is not hist a man's world in
which we live. Women constitute 50 per cent
of the world's population. We have passed the
Central legislation providing for equal pay for
equal work to man and woman. This is not all
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enough for social treatment towards halt of
the nation. Maternity benefit is something
more than equal pay for equal job. t is the
social responsibility that maternity benefit be
looked as one of social obligations in human
society. Last year, 1975, was considered as
women's year. This year, throughout the
world, has prominently displayed the concept
that it is not merely men's world, but it is also
the world of women who constitute 50 per
cent of the world's population and who have a
similar role to play for the progress of
humanity.

Women labour consists of energy and idea.
Women folk, have been suffering from social
and economic disparities. But. however, this
Bill, cannot remove, all on a sudden, some of
the evils of society. ] think the very concept of
maternity benefit as mere dole is now
removed. It is our social obligation which has
been recognised by this Bill. I think this Bill
should be certainly hailed and appreciated by
all the members, by all communities in our so-
ciety.

I hope that not only the Labour Ministry,
but all other Departments will also follow this
concept of womanhood and will recognise the
role women have to play in the history of
mankind in future.

I hope that the Labour Minister will
implement this Bill without any hesitation,
without any delay, in all parts of the country.
With these words, I once again support this
Bill with all my strength.

SHRI S. W. DHABE (Mabharashtra) : This
is a very important Bill which has removed
certain anomalies on the recommendation of
the Petitions Committee. Quest for social
security and for freedwn from want and
distress has been a human urge for a number
of years. This urge is reflected in various
types of movements throughout the world.
Today after
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such a long time and struggle, social security
has become a fact of our life and the concept
of social security, as you know, is based on
ideals of human dignity and social justice.

1 would like to state, particularly when my
predecessor has referred to the International
Women's Year, that it is more important now
that India, which is a founder-member of the
UNO, should take steps to remove the
anomalies with respect to such benefits. I
would also like to tell that it is not 'hat every
woman is going to get the maternity benefits
under this Act. The original Act lays down the
conditions under which it is made applicable
to women and it applies only to establishments
such as a factory, a mine or a plantation.
Though the Government has been given
powers under the provisions of this Act to
extend its scope, its application is limited only
to the mines, factories and plantations. When
we considered the Bonus Act. we reduced the
limit even to 10 persons employed and gave
the benefit and thus widened the scope of the
Act to cover a wider section of working class
people, I would, therefore, like to know from
the honourable Minister whether this Act is
going to be applied to all types of
establishments. These are all social security
benefits. I mean, provident fund, gratuity,
maternity benefit and so on andk in my
opinion, it should apply to all women workers.
Even if there is only one woman employed, it
should apply, whether it is a factory or a mine
or a plantation or not. Fven in such cases this
maternity benefit scheme should apply. 1 take
this opportunity to request the honourable
Minister to use the provisions under Section 2
of the Act under which the Government is
empowered to make the Act applicable to all
factories plantations, mines and other such
establishments. But, today, there is a fcandi-
cap. ' It applies only to factories, mines and
plantations.

I would also like to point out that the Az
finatiort of the term "wages" in this Act limits
the payment of maternity benefit to
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a large exent. Majiy items are excluded in
the calculation of wages. Maternity benefit
depends on the average wage of an
employee for three months. But, according
to this definition, they do not take into
account the total emoluments, but only the
basic wages and some allowances and they
leave out many other allowances which are
mentioned in the definition clause of this
Act. Therefore, in order to make this Act
more effective and more fruitful, it is
necessary that the scope should be widened
in order to give the benefit of social
security to a larger section of the women
population. 1 would like to mention here
what the Labour Comrni-"-ion lias
recommended. It has suggested that in our
country we should have comprehensive
and integrated social security scheme.
Various social security Acts ha\e provided
for social security measures which have
resulted in more administrative expenses,
multiplication of functions, multiplication
of inspectorates and in confusion with
regard to the jurisdiction of the High
Courts and the Labour Courts and so on.
So. we should remember these things also
when we are amending this Act. It is a
good thing that many Acts have come in
for amendment this year. Therefore, 1 take
this opportunity to request the honourable
Minister to brirg forward a comprehensive
and integrated social security Act for all
types of workers including women.

The other thing that I would like to
suggest is that the administrative expen
ses incurred in implementing this Act
should be reduced to the minimum. There
is a provision in this Act which
says that  there should
an inspectorate and so on. But the idea
should be that the benefit is more diffused
and the administrative expenses are reduc-
ed. Wider application of this Act is very
important and if it is going to apply only to
factories, mines and plantations, then many
of the women workers who are working in
small farms or factories would be excluded
and they would not be able to get this very
important benefit. Sir, this has the sanction
of the ILO and, in 5 V 5VSS/75-5

be

this connection, I would like to quote from
the Report of the National Commission on
Labour.  The Report says :

"What is the objective of this scheme?"

I am quoting from Chapter 13 on Social
Security.

"Measures have introduced an element of
the stability and protection in the; midst of the
stresses and strains of modern life. It is a
major aspect of public policy today and the
extent of its prevalence is a measure of the
progress made by a country towards the ideal
of a welfare Mate ..."

After discussing the maternity benefits and
its defects, a recommendation has been made:

"The Maternity Benefits Acts place on
the employers the responsibility for
providing benefits, except where the ESI
Corporation has taken it over. It has been
brought to our notice that the legislation
has led to a tendency among some
employers not to employ married women
and even discharge women workers on
signs of pregnancy..."

This has resulted in a very important
observation. Married women and women
during pregnancy have been deprived of
their service. Therefore, it has been sugg
ested that a Central Fund should be esta
blished for maternity benefit and this Fund
should be the responsibility of
the Central Government. There are many
women who are not covered by the Act. Many
times the employers do not pay them the
maternity benefit. The Central Fund should be
used for providing the benefit which is very
essential.

Sir. with these words, I heartily support the
Bill.

SHRIK. V.RAGHUNATHA REPDY:
1 will briefly reply.
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IShri K. V. Raghunatha Reddy] | Sir, with these words, T move ‘hat the
Sir, I welcome the various suggestions Bill may be taken into considerasion.
made by the hon. Members and the views |

expressed by them in appreciation of lhisi MR. DEPUTY CHAIRMAN The
proposed amendment. ique:-;tion is
With regard to the applicability of these | . .
“That the Biil further to amewi the

provisions of the .Act to wider areus. hon.
Members are aware that under section 2|
of this Act. State Governments in con-!
sultation with the Central Government ale
entitled to extend the provisions of this
Act to various undertakings not specifically
mentioned in the Act itself.
in Assam. it has been made applicable to
focal bodics, in Miharashtra to hospitals,
and in Madhya Pradesh to shops and
commercia] establishments. There is now
a proposal from Rajasthan to apply the
provisions of this Act to construction, de-
velopment and maintenance of buildings—
to the people working there. Therefore.
it I8 our endeavour to see that the pro-
visions of this Acl are made applicable to
as wide arcas as possible. Therefore, we
are also 1n consultation with State Gov-
ernments. 1 hope that after proper con—[
sultation and consultation with  Labour |
Ministers und other concerned authorities, |
this Act will be made applicable to as‘
wide areas as possible. i

i

Then, about one point which has been

raised by Mr, Dhabe, about  six |
days’ wages. etc., the [Kerala High |
Court has given a  judgment, and |

now we are in consultation with various |
State Governments about the necessity of
an amendment with regard to this. After
consultation with the State Governments,
necessary steps will be taken in this direc-
tion, :

As I said, Sir, T am extremely grateful
to hon. Members, Mr. Raha and Mr.
Dhabe, for the very kind words that have
been said about the proposed amendment
later on.

I may also repeat, Sir, that the provisions
of this amendment would cover thousands
of women who are employed in various
factories and undertakings, who do not
have at present the benefit of this legis-
lation.

For instance,!

{

Maternity Benefit Act, 1961 be taken
into consideration.”

The motion was adopted.
MR, DEPUTY CHAIRMAN : \We shall

now take up the clause-by-cluusc consi-
derution of the Bili.

Clauses 2 and 3 were added to the Bill.

Claise | was added 1o the Bil!

The Enaciing Formula

SHRI K. V. RAGHUNATHA REDDY:
Sir, I beg to move : '

“That at page 1, line 1, for the word
“Twenty-sixth’ the word ‘Twenty-seventh’
be substituted.”

The question was put and the motion
was adopted.

MR. DEPUTY CHAIRMAIN The
question is :
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted,
The Enucting Formnula, as amended

was added to the Bill.
The Title was added to the Bill.

SHRI K. V. RAGHUNATHA REDDY:
Sir, I move;

“That the Bill, as
sed.”

amended, be pas-

The question wus proposed.
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SHRI LAKSHMANA MAHAPATRO
.Orissa,) : Sir, I am concerned with the
implementation of this Bill which is going to
be passed in a few minutes. I will not be
taking much of your time. 1 feel it Is my
painful duty to draw your attention to the
circumstances which led to the passing of the
Maternity Benefit Act. The Minister, while
commending the Bill for the consideration of]
the House, did say that section 2 of that
particular Act provided for the State
Government to make a noification for
etxending the law to other institutions and
organisations also. But he read the names of]
only a few States which have been able to see
that there was such a provision whereby they
could extend this particular law to other
organisations. I know that there are manv
States in,India which are still blind to this
piovnton and which have not been able to
make use of this provision. As this provision
has been lost sight of all these years, there is
no knowing as to what will happen to the
provisions which we are introducing by this

amendment.

The other thing that I want to say is not
only a matter of sorrow, but it is also
something very shocking. We made the law in
1961 and we have amended it so many times.
One such amendment provided section 5fa).
Even then our ladies working in different
organisations, industries and factories were
not getting the benefit of this maternity law. It
is only after the International Women's Year
has come to a close that we are going to enact
it. This is another indication of our neglect

[8 MAR. 19/6]

towards our working women. Therefore, I am
very much anxious about the proper
implementation of this Bill.

Sir, as you know, the E.S.T. provides for so
many benefits whereas only this maternity
benefit is available to our working ladies
under the Maternity Benefit Act. However,
this amendment will be going a
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long way. The law provides for the benefits to
be made available through a claim application.
If a claim application is made and the
Inspector has checked it, this benefit can be
given. As we see in our day-to-day life, this
and many other things are standing as big
blocks against the proper implementation of
the law. If 1 go into the history of the
Maternity Benefit Act, there are instances,
copious in number, when employers have
been throwing out of service ladies who went
into sickness because of some natal comp-
lications. Sir, when we make such a Inw. the
employers find methods of evading the law.
One such evasive method is the method of
employing ladies and calling them 'contract
labour'. This law would cover such cases. Yet
we see that going to a court, whether a labour
court or some other court, and getting such a
relief is a very difficult task for ladies who get
low wages. It is something next to impossible.
Therefore, the organisation which would deal
with this law should be very vigilant. But it
should be very vigilant. Then only can these
ladies to whom we intend extending this
benefit take advantage of the amendment that
Wwe are now going to pass.

Sir. the last thing is, of course, there may
be some difficulties, but I am really
astonished to find in the Financial Memo-
randum wherein it is said, "It is, however,
difficult to estimate the number of women
workers in factories or establishments be-
longing to the Central Government who will
be eligible for maternity benefit under the
proposed amendment." Sir, it is not really

difficult if a proper attempt has  been
made. I feel that no attempt has been
made  and, therefore, I am also  getting
doubts about the proper implementation
of this law.  There is a lack of sincere
effort. The difficulty would have been

got over if there was a very honest effort. I am,
therefore, giving a note of caution in
conclusion, that this law, even if it is made,
will be a law for proclamation and it will not
be alaw for implementation.
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SHRI K. V. RAGHUNATHA REDDY:
Sir, I am fully aware of the points that have
been made by the hon. Member. I can assure
the hon. Member that every care will be taken
to see that the provisions of this Bill are
implemented, and we would also request the
State Governments to see that the provisions
of this Act are strictly enforced. And we have
already taken steps, Sir, to write to the State
Governments and the Union Territories about
the necessity of extending th( provisions of
this Act to all industries not covered by the
Act and also agricultural labourers and home
workers of all industries like the bidi industry,
etc, Well, as we continue our discussions with
the State Governments, I can assure the hon.
Member that it is our desire and our
endeavour to see that the provisions of the
Maternity Benefit Act are made ap plicable to
all the working women. Well, it may take
some time, and the hon. Member knows that
it is not easy to secure all the social security
measures in one breath. And, therefore, as
time passes on, all the working women will
have to be covered, and this can be con-
sidered as one of the steps in that direction.

MR. DEPUTY CHAIRMAN The
question is :

"That the Hill, as amended, be passed."

The motion was adopted.

STATUTORY RESOLUTION SEEKING
APPROVAL OF THE PROCLAMATION
ISSUED BY THE PRESIDENT IN RE-
LATION TO THE STATE OF TAMIL
NADU

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDI) : Sir, I
rise to move the following Resolir tion :

"That this House approves the Proc-
lamation issued by the President on the
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President re totingto 112
Tamil Nadu

31st January, 1976, under article 356 of the

Constitution, in relation to the State of

Tamil Nadu."

Copies of the report of the Governor of
Tamil Nadu were laid in the Table of the
House on the 2nd February, 1976. The
Governor, in his report, spelt out the reasons
why he came to the conclusion that a situation
had arisen in which the Government of the
State could not be carried on in accordance
with the provisions of the Constitution. He
has explained that the DMK Ministry which
started its term of office in March 1971 had.
by of acts of mal-administration, corruption
and misuse of power for achieving partisan
ends, set at naught all canons of justice and
equity which are the hallmark of a democratic
administration. The DMK Ministry had hardly
been in power for a year when serious
complaints were received about its failings.
Affairs in the State steadily deteriorated and
more particularly during the last few months.
At last, a stage was reached when the con-
fidence of the people in the ability of the
Government to provide a clean, impartial and
efficient administration was completely
aroded and the Governor felt that the
continuance of the Ministry in office would be
causing serious detriment to the interests of
good Government and the interests of the
people of the State.

The Governor has dwell at length on
various grave acts of omission and com-
mission on the part of the DMK Government.
He has stated about the instances of serious
administrative and financial improprieties.
There was large scale interference and misuse
of Government machinery including the use of
police force for the purpose furtherance of
partisan ends. The Government machinery
was also liberally employed for collection of
party funds. Of the large number of specific
allegations against (he DMK Government, the
Governor has reported that quite a few of them
are serious and not without substance. I would
refer to one of them only. Veeranam Project
was designed to meet the urgent needs for
drinking "water supply
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for Madras. The contract of this project was
awarded to a firm without verification of its
capacity and financial viability in a manner
that smacked of favouritism and
malpractice. The execution of the project
which was thus handled in callous and total
disregard of public welfare made little
headway and the hon. Members are too well
aware of the acute sufferings of the people
of Madras last year due to water famine.

As the House is aware, allegations of
corruption personally against Shri Karuna-
nidhi, the former Chief Minister and other
State Ministers of Tamil Nadu have been
received for some time. These allegations
had first been brought from within the party
itself, resulting in a serious split and
formation of ADMK. Subsequently, other
parties which were at one time with DMK
also denounced DMK on charges of
corruption. These allegations were never
convincingly refuted by Shri Karunanidhi.
Complaints about rampant corruption in the
State continued. the latest being a
memorandum dated the 1st December, 1975,
received from Sarva-shri K. Manoharan,
M.P., and G. Vis-wanathan, M.P. The
Governor in his report had recommended the
appointment of a high-powered commission
to inquire into the several serious allegations
against the former DMK Ministry and the
Ministers involved. As hon. Members would
recall, a Commission of Inquiry consisting
of sitting Supreme Court Judge has since
been appointed to inquire into the allegations
with a view to restoring public confidence
in administration.

While mal-administration, mal-practice
and partisan interference in the administ-
ration became the order of the day, public
interest and public welfare was relegated to
the background and Tamil Nadu once
regarded as one of the most ad' anced States
in the country slided down in economic and
industrial progress. The DMK Government
allowed the treasury being denuded for
financing  wasteful and unproductive
projects. This resulted in the shrinkage of
plan outlays and slowing
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down the process of economic and industrial
growth. On the point of per capita
investment the State which had in the earlier
plans occupied an eminent position amongst
Slates in the country slumped down to the
18th position in 1975-76.

After the Proclamation of the Emergency
when the country as a whole was generally
showing a welcome return to a sense of
discipline, the DMK Government in Tamil
Nadu continued to adopt a policy of calculated
indifference to the instructions of the Central
Government. There were several glaring
violations of the censorship regulations
resulting in free circulation of literature
including newspapers containing exhortations
and public speeches highly critical of the
Emergency. A number of activists of the ban-
ned organisations were not apprehended and
the Government made no serions efforts to
put down the circulation of clandestine
literature. On sensing their progressive
isolation from the people of the State the
DMX leaders sought to whip up sentiments
on chauvinistic and parochial considerations.

Under the cover of demand for State
autonomy some important DMK ° publicly
held out from time to time veiled threats of
secession in case the desired autonomy was
not granted. The sustained campaign
involving propaganda, agitational approach
and indirect encouragement to a climate of
violence on the part of DMK to achieve "a
separate Tamil Nadu" was the very antithesis
of national integration.

I have recounted in brief the facts and
circumstances that had inexorably led to
the Presidential Proclamation in relation
to the State of Tamil Nadu. The decision

has been welcomed by all sections of the
people of Tamil Nadu who have since
been whole-heartedly co-operating with
the administration in maintenance of law
and order and in speedy implementation
of social and economic measures for their
uplift. Many of the All India newspapers,

! including the vernacular press in the State.

! have widely welcomed the imposition ~ of
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President's rule. A leading English daily,
published from Madras, stated editorially on
February 2, 1976 that the removal of the
DMK Ministry from office was overod will
be endorsed by large sections of the public
who have suffered under nine long years of
such misrule

The paramount task now is to give people
of Tamil Nadu a clean and efficient
administration and ensure accelerated
progress in all spheres so that this important
State gains its rightful place once again in the,
country. I have no doubt that all sections of
this House and the people of Tamil Nadu will
give us full and earnest co-operation in this
task.

With these words. Sir, I commend the
Proclamation issued by the President on
the 31st January, 1976, under

356 of the Constitution in relation to
the State of Tamil Nadu for approval by this
august House.

\lion was proposed.

MR. DEPUTY CHAIRMAN : Before we
proceed with the discussion. I would like to
call upon the Minister of Petroleum to make a
statement.

STATEMENT BY MINISTER RE S DIS-
COVERY OF OIL IN THE OFF-SHORE
AREAS OF WEST COAST

THE MINISTER OF PETROLEUM (SHRI
K.D. MALAVIYA): Mr Deputy Chairman,
Sir. it is with a sense of considerable
gratification that I rise to make this statement
today. The hon. Members are aware of the
efforts made by us in off shore exploration in
an area of about 100.000 sq. km., spreading
from the Snitra-shtra Coast to Konkan Line. I
have already stated about the special project
known as the 'Deeper Continental Shelf
Project' covering an area of about 20.000 sq.
km. where seismic surveys have been
completed in a record time of two months.
The data obtained from the seismic survey of]
the deeper continental shelf project area
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are being processed and evaluated and the
preliminary results are quite encouraging. In
all probability, exploratory drilling in the
deeper continental shelf area will also be
taken up during this year.

Against this background of good work done
by the ONGC, I would like to announce
another good oil discovery made by ONGC in
the off-shore areas. On the basis of seismic
surveys conducted previously, several
independent structures were delineated o!V
the Western Coast. One such structure is
located about 70 km. west of Bassein. In the
light of the optimistic interpretation given by
the ONGC's geo-scieutists about this structure
and some others, a programme for off-shore
exploratory drilling was dis cussed at a two-
day conference in the first week of February,
1976. As a icsult of these deliberations. ONGC
launched a programme of simultaneous drilling
at Bassein structure and at another structure 90
km. south of Diu. The drilling was commen-
ced on the Bassein structure on the 11th
February, 1976 and the well has been
projected to a depth of 2300 metres. After
drilling about 1714 metres, a 71 metre thick
lime-stone section containing oil and gas has
been encountered. The preliminary testing
could only be of a short duration but it
indicated good production characteristics. A
more precise estimate of the potential of this
structure can be had after the well is drilled
to the projected depth and the conventional
production test completed. However, I dare
say that the discovery is of very great
significance and the oil is of good quality. The
drilling has been resumed and is likely to be
completed during the course of the next few
days. In order to get a quick idea of the
potential of the Bassein structure as well as
the prospects of the neighbouring area, a
programme has been chalked out for
commencing exploration and appraisal drilling
without losing anytime. The exploratory-cum-
assessment drilling will be completed by
October. 1976. This new discovery would take
us one more step towards the goal of self-
sufficiency in oil.
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SUPPLEMENTARY DEMANDS FOR  afy %1% &/ fifyr 031 1 w17 wiw vy
GRANTS FOR EXPENDITURE OF THE o o . )
CENTRAL GOVERNMENT (EXCLUDING ™ ¥ ¥1 77 &y %7 §1 a7 wroit

RAILWAYS) FOR THE YEAR 1975-76 & a1 2w & Frr A HER § wrmrateafa o

DEPUTY MINISTER IN THE Wt &1 7€ & iy soywdt & 5787 wronii 3 o7 mp
MINISTRY OF FINANCE  (SHRIMATI svy 5 wr %oxsif %t 35r wravaws #t ey 4t s

SUSHILA ROHATGI) : Sir, [ beg to lay _° N o
on the Table a Statement (in English and ¥ AT o087 &rar & fr ¥ sowre &t %2 419

Hindi) showing the Supplementary De- gz safwg f& 4t wrow g% #w & wrna fr ot
n March, 1976) for Grants for Ex- 7 '

penditure of the Central Government (ex- A 701 & fa i 3w afew wrow «l‘mg
cluding Railways) for the year 1975-76. # @\ #iits afavrr * wemrfafy o i

A %7 T w1 % § e feafy sy faig

THE BUDGET (NAGALAND), 1976-77 st & 1 375t w2, 1 v 9 oy w1 fi 20 et

THE DEPUTY MINISTER IN THE wrdwsr ms wure &) & %20 & % 20 st amic
MINISTRY OF FINANCE (SHRIMATI s = o .

SUSHIla ROHATG]I) : Sir. I beg to lay on the bkl :TT Aﬂ TERTAT FTAF R ow oy

Table a statemenl of the estimated receipts and % A1 7% 2w 471 2gfx & avaw #1, 12w

expenditure of the State of Nagal for ar frafa # T § 5 .
the year 1976-77. " N M "“_ﬁ w1 faita ¥ ke
#1 T T 9T ¥ wfe & 9§ ow av ey

THE BUDGET (PONDICHERRY), ™ 7 &1 & et 2 f a7 grv o & Ford

1976-77 TEAA AT HATIGT | WAT W A3 am A

THE DEPUTY MINISTER IN THE mg & & =i q¢ @ & wgv g i
MINISTRY OF FINANCE (SHRIMATI . )

SUSHILA ROHATGI) : Sir. I beg fo lay on & ™1 T @ 1 . @ aw %

the Table a statement of the estimated receipts Wrasawar A&t 2 fa Afagare & & THmw
and expenditure of the Union Territory of wfemmt$fe srya s o7 =y T I Wy

Pondiehcrry for the year 1976-77' oo
MR. DEPUTY CHAIRMAN : Thel WOWer "WV Wi Quveet it 7 o wifirw

House stands adjourned till 2 P.M. ¥T W 9 Wi e Wi w7

The House then adjourned for ¥ @4 ® fwms & swwr o 21 &

lunch at fifty seven minutes past 3w WWTW &A1 § WA AFT AT F 1 e

twelve of the clock. r AN A & fe o7 T § oow T

| AT wfm T qra W oA BT oW dw

The House reassembled after lunch at three W W&AT ¥1 FAT T, wawt ré of aivy

minutes past two of the clock, Mr. Deputy ##t %7 #%ar 1 & mmar § fr afyeemg
Chairman in the Chair. = o S

STATI TORY RESOLUTION SEEKING J ¥ "% Wemiahr ¥f et 7 < wwre

APPROVAL OF THE vr fefa dr &0 &0 ST T g wdT

PROCLAMATION ISSUED BY THE T R v moerr ® a9 ooy owr

PRESIDENT éTFL\ITFéE(I)_?TION TO THE W w e €W W or @ At

TAMIL NADU-mz/;/. St Twaw e WA e T e

Wt dremt (fagre) @ W, afwarg §0 W@ F1 T @ o Feefade w1 oa-

Fmmibfy ey fepisamog FT ¥ T foar o A oI Ry

gamm frwm ) w@ § wm s W
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LT AT AT .
3awT gt To o ¥o F g waR Efw
g € il g1 W fr ey ¥ |
am gy wifafer W squmemEg S F)
TFM WE EREEATAEL WS 0 sy
qm 4, T 9T w feafr g A
A, § a7 faaw oo IEAM g froaw
I & W mfveare & Am owe § fe
mmﬂmﬁﬂﬁcr{msvﬁé
F qrit e ST i gE @ A T
gz fom 9% & waor fzq wr &, few ag
t wr & ook 6, for oAvr w9
& wf o7 3@ 97 97 47 w77 4w 97 fF
afwrarg & wre wawfafa 1 g
guie fom war &t = ® A sfeer iy
¥ FORT T FA T AW ¥ T
frrrt et & ot AfeR g qer feeer
e 47 TAET TAT TH A7 § 9eem &
fF ww Temfafa o avEe #7 gutE W
faar mar A1 afesarr & S T oTAwr
fam &@w ®7 TR fRam O W X
15 $@T % W® W w afgeary wv
Zhr frar a1 o e g% wrew gf & e
TR IAHTIERT 07 WME WY A wE@Ee
gy awis ey mar (Imeerruption )
20 AT AW E A 30 AW, TAE fEm
at § A waAn, Afew w3t & wEAT ¥
T HET W WE Y # w=mr fem
T T IF A oW ogmm § fr afeerg
T I OF AN AT IAT ¥ @ =W
TFC & T AT WA FT G4 ) gAAT
& T, WAt W § g awer 4t
wf dr afr samfafe F o 7 @
fwar war &1 wTTA AW 4t 9gw wam
¥ anmwr £ & afwaarg § o wenfafa
T ARIT FAET Y qE AT wrwm et
T AT P TWTAT ) AT S AT WA
ag ¥ fr afwerg &t o 7 oswwr faer
AT FATT FRAT) A7 3w @ oW owaw |
2§ vt ox wanfafe ¥ woerc o Wy |
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TR W wwwAr ¥ fa ow agw A
o A g N i fel § T A
fov w0t W oy e &
Wife AE w0 g gAT qE A wd
4t W 3w W w6 TER R of &
frrar a1 i =5t & gy a¥nir T s
¥ A9 T Faw At dxr frr owg
afex W W e ® A s
WA A% W eI W owp ww e
W%waﬁﬁﬁgﬁmnﬁz#ﬁ&
T H o q eafer Ao w1 T
¥ i d9% w1 13 ¢ ul afk v fefy
T AT @y far wmAr A gw o A
¥ 4w A oW owEer A A= A F oA
e @ i ¥ ow qam § 31 avew
= &1 9y )

Wt @ odww 2, dw wres e
UHe q THWT WX qfex wmm v oW
WA AR AT F WP ¥ W § genme a7
® Y, 9 I AT IT AR WD H 7 Faw

¥ aifaa-
A AT WA WA @ w W o uw
g‘(&wﬁmw'ﬁhﬁm
® fld oF W oA wwm e o e
A

WY g OWET AT E W W 3w
AR W ¥ W, fEoag 9%
aafawe & o mE aweve
T K T agEw mA o, fer
Wﬁmwm;ﬁm
7T gE) WWE EWIT ¥t T o
hﬂﬂtmﬁmmﬁtﬁ_
&) AT g W o mar

%38

=
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¥ 99 4 wTTw AT i A §, wEiw A
#R Wl qgl 9% 9§ 419w 4 £, ¥ g @M
fagre & afeer wnfasre & oo 7 60
Zé faam a1 #1907 49 1 @i g4 F
A ¥ T 0 UK IHAT AWGT I @
) A wAm AT e U% WA & A
¢ famer wa wgar &, fodr ww dm §
3w g, iw # famwr gw deemeawm
& A AW g% £ qF T &1, AT
71 @n, g9 7w, (e arfewr Tl
F oaa o¢ @A g faawr ower W odw owEe
¥ fad wmm gz 3 wmr afweAE
gt TZ 2 3 fagre ® A s Wi
TeET FTIA OE, IHI OED A®EA 1A T
g E—EEETEINE | EFEsTEaNA %
UF SHE S dTe THo T &I HTHTL
T AAEA FT OFEIT ATEIT A AW AT OFAl
i wEvEAr @ A & AE s weEd
U7 AEATN wEH FAET |

s famfaa & amemn, moE @@ &7
70 A3 &1 FAAAT A2 (% e Fawee age
e THe Fo FH TMET H WIAT AH-
59 %7 ¥, 39 g fRard F o,
fosr g=ar & amq FE@ TAT AT
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far feav afr s e w1 AT A8
AT AT AW AT AE UEAT, FF  HEOEAT,
o fr %o F osrE aewitEl 5 owue
i AT atm SrE, FEw SAT @ AwAl
dt | dTE, & oA owEr § 3aw 3w
AT F WM Al I AT F gl &
T FH IFCT 9F FT FATIA:

The DMK is not a small party func-
tioning within the Stale. It is a great
movement of the Tamil people all over the
world. It is the great movement of the great
Tamil people throughout the world. The
Tamil people in other countries look to
DMK as defenders of their rights."
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'W‘r‘"_{ﬁﬁfn UHe Ho WAA F OF
g ufE R " am wE &1 RO
FTOE 2

""Several foreign missions in Delhi and
other places have sent greetings to our
conference. The foreign embassies have
wished our conference success. The
American and British diplomats have sent
messages of greetings. I will not reveal their
contents or their names. They have sent
greetings and this shows our importance is
fully recognised. Why are we important ?
Because it is our party alone which is
fighting for the restoration of democracy in
our subcontinent."”

o A zarT Im e @ @ o zEE
frd 7z zw w1 a2 7 & foq 7% &
qrA, TEEAE AT S AW, w0 A
frase mF a9 Fifede g1 fawr wmn &
WA ¥ AN ¥R UF EAAE AT g
RECEECURCT I

SHRI G. TAKSHMANAN  (Tamil
Nadu) : Are you quoting from the "New Age'
?

SHRI YOGENDRA SHARMA This
quotation from the 'New Age' is from the
speech of one of your important leaders.

SHRI G. LAKSHMANAN : [ want to
know whether it is from the 'New Age'.

SHRI YOGENDRA SHARMA : 11 you
want, it can be placed and tape-recorded.
Tape-record is a. machine: it is impartial.

SHRI G. LAKSHMANAN : 'New Age' is
the organ of the Communist Party.

SHRI YOGFNDRA SHARMA The
Communist Party has placed it here with full
full authority. A1 v, & %z wrarfx @y

ST #1 Z9 7 2 F fRAT TS ¥ oA
AT T ¥ AFT £ o9 ATE A @ ol
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ot Itz wWwl . =z
!. 5 ]- o ot dvier et |1 oAy, F Az W
i@ gwry T F oWl ¥ OWETEr & # . - . wa
2 £ S a1 7 5 53 ot wemifafy & grama®
0T TAE 5OET AT T FeAd & (M oEd e ke 3 -
R Wﬂg o W @ fd A1 39m T A &r "ew Agr faa
FeAlT AREHE] 71 0% d Ag i A o . o
N 4 . ; afey 32 0% fpqm frmear @17 30 fema
aar 2 = F1e e Fooam owIT TR 2 z = .
. ) L. E 1 T 1 1 e
H AT, 3 I OF i w9 A P
e a7 AW S A A st ®oam | o ° < vORDE I TSN
/ . fEarz" ) = fema w1 w3
Atz Zr FJEr 20 e ) L. e
‘ I A % TAFA 9@ 9@ 77 26 AW 6
=T # AR, TEf 97 e UWe Fe F | AT AT FT AT 4, WM FA A, 34F

ST SFE A ORI 9AYd wEr WAl A1 wwm-
fafy &, 7 3 wmw 377 & fA0 =2 ¢q
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SHRI G. LAKSHMANAN : On ;i point o(
en dor. The Communist Party to which Mr.
Yogendra Sharma belongs, came in alliance
with the DMK in the year 1971. May I know

when the party changed its policy '?

SHRI YOGENDRA SHARMA : With your
permission and time permitting, I will reply to

this question.

MR. DEPUTY CHAIRMAN

own opinion or comments.

SHRI \YOGENDRA SHARMA : He should

have patience and I will reply.

MR. DEPUTY CHAIRMAN : Mr.
Lakshmanan. when you speak you can
give jour reaction.

SHRI (.. LAKSHMANAN : i want to know

how he came in alliance with the DMK.

MR. DEPUTY CHAIRMniN : When you

speak, you make that point.

Mr.
Lakshmanan, you rise on a point of order. You
do not raise points of order and then give your
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Fioqz am w@1 Z ) 0% wmWy 9v wy fw
flo mAs Fo AT A WA A F @A w
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FTE ARMAT AT A



125

Re proclamation by [8 MAR. 1976] President relating 126
to Tamil Nadu
St W wwW @wit: mwi AT, ®@i | W WEAT BT IATT FT WA 6T FTAE var

gt & W E
st dver wAt: & tfagm 91 9 wF
7 g\ 9% T 9 WM FT TSer &

am 7 £ 1 (Interruption) TE Traw AT
T2

|
ot ore for :(zfenmr) 77 9 o ]

T AT E

SHR! G. LAKSHMANAN : On a poinl
of clarification for the House, 1 would say
that in the vear 1971 Anna was not alive
and only the ex-Chief Minister of the
D.M.K., Mr. Karunanigdhi was the Chief
Minister then and they came and aligned
themselves with his party.
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i I St
SHRI G. LAKSHMANAN : Mr. Deputy

Chairman, Sir. this promulgation of the President's
rule in Tamil Nadu is a mocker) of democracy and
an exposure of the federal set up which we are all
wedded to. Sir, we never expected this at a time
when we were completing five year of our tenure of
serving the people. Instead of ordering the elections,
presidential rule has been promulgated. Sir, in our
voting system, two ballot papers are given to us
when we contest the elections. One ballot paper is
to vote for a Member of an Assembly and the other
ballot paper is to vote for a Member of Parliament.

That is how this Parliament is formed and the
State Assembly is formed. What is taking place now
in this country is that the Central Government or the
Parliament sits in judgment over an elected Govern-
ment whereas the Members of the Assembly are
answerable to that Assembly. If we accept the
federal set-up—| do not say that we are a separate
country or a separate nationality, and I make it very
clear— if the State Government of Tamil Nadu is
not run on sound lines or democratic lines or the
State Ministers are corrupt, who is to decide? To
whom are they answereable? The Tamil Nadu
people or the U.P. people are elected to the
Assembly. They are only answerable to the
Assembly. And, therefore, this kind of action taken
on an elected Government and an elected Assembly
is not a democracy way of dealing with a situation.

Sir, this is not the first occasion that the
President's Rule has been promulgated in the States.
But, as far as Tamil Nadu is concerned, this is the
first occasion when the President's Rule has been
promulgated.

[8 MAR. 1975]
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Tamil Nadu is famous for its administration. And
we have lent a lot of people to the Government of
India. And if the administration of the Central
Government is run on sound lines, it is because we
have sent Tamil Nadu people since they are
considered to be the most intelligent people. Sir.
what is this President's Rule? I would simply, say.
Sir. this President's Rule is nothing but taking
away the democratic rights of the people. Sir. even
when they promulgated the President's Rule. I
would say that different yardsticks have been used.
Sir. with regard to Pratap Singh Kairon who
belonged to the Congress Party, when a commission
was appointed under the Commissions of Inquiry
Act, Pratap Singh Kairon was not asked to resign.
But because the D.M.K. is an opposition party to the
Congress and different from the Congress Party, I
charge—I do not charge the President, f charge the
Government of India—that they have behaved in a
politically motivated manner. And another thing
is, Sir, wherever action is taken on the S.ate
Governments controlled by the Congress Party, the
action is taken only to suspend the Assembly and
the Ministry. But. if it is a Government of the
opposition party, immediately that Assembly is
dissolved and the Ministry is dismissed. Why
differnt yardsticks ? It is because different political
parties are ruling the. country.

Sir. with regard to Tamil Nadu, I would say that
there is a complete misunderstanding of the Tamil
people, their cultured way of living, and their desire
to continue in this country as a part and parcel of
India. We have been dubbed that we belong to the
separatist movement. Sir, Anna, the great leader of
Tamil Nadu, about whom Mr. Yogendra Sharma
spoke so much—he is accepted by the national
leadeis also as one of the national leaders of India—
very clearly slated when the Chinese Aggression
took place, when he was released from the Vellore
Jail and when he addressed the first meeting :

"We are surrounded by enemies and therefore,
there is no question of my
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demanding a separate Dravida Nadu." He said
that we should be united. He gave up the idea
of Dravida Nadu. ' And then lie made it very
clear like this: "But my rights to get things
from the Central Government in the federal
set-up should not be denied to me." And what
is happening today ? We are only asking our
own share or we want the Central Government
to help us.

Sir, you will be surprised to know— yon
would have seen in the papers, it appeared in
The Hindu and therefore it must be correct—
that for the past ten years no Central project
was given to the Government of Tamil Nadu.
This has been reported in the newspapers. My
friend has said that the per capita income has
not increased. Can 1 not say that this Is
because the State of Tamil Nadu was ruled by
another party for the past ten years during
which period no Central project was granted to
Tamil Nadu ? How can you expect the per
capita income to rise ? And, then, the per
capita income is only the latest finding of our
respected Prime Minister. Nobody before has
ever spoken about it. And, now when the
Prime Minister has spoken about it, it is only
regarding the latest year, i.e. 197'4-7'5 and the
reasons have already been given for the per
capita income going down. We have inroduced
prohibition and we are losing about Rs. 50
crores a year. But when Shri Kamraj was there
or Shri Bhaktavatsalam was there, the State
had prohibition. Therefore, Sir, 1 would say
that so far as this Presidential proclamation is
concerned, it is politically motivated.

I said in the beginning, Sir, that there is a
complete misunderstading of the Tamli
people. The name of our party is Dravida
Munnetra Kazhagam. If anyone of you in
North India can prononuce it— Dravida
Munnetra Kazhagam—, 1 will say you have
understood us. But you pronounce it as
Dravida Munnetra Kalham

[RAJYA SABHAJ
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and Kalham in English means rebellion. That
IS the misunderstanding about our party. Sir,
our party is not party that was started very
recently. I am very happy thai Mr.
Brahmananda Reddi has brought forward this
Resolution because the fust Chief Minister of
Tamil Nadu, the then Madras State, Mr.
Subbaravalu Reddi belonged to the Justice
Party and from there our origin starts. We
have brought forward many legislative
measures when we ruled this Tamil Nadu
including Andhra and Karnataka under the
regime of the justice Party and we were res-
ponsible for so many good legislative
measures. Sir. hon. Shrimati Maragatham
Chandrasekhar knows it that formerly the
Scheduled Castes and the Scheduled Tribes:
were called as PALLAS and PARA-YAS. U
is the Justice Puny under the: able leadership
of Subbaravalu Reddi and Dr. Subbrayan and
Dr. Shanmukham Chetti which brought
forward a legislation and now they are called
Adi Dravidas. We have got a hoary tradition
but it is very difficult to understand us. Even
the late Pandit Jawabarla] Nehru failed to
understand us. He once said that we are a
primitive pepole and therefore the mis-
understanding continues.

Sir. the people belonging to the Congress
Party have lost all contacts with the people,
because there were difficulties in the year
1967. These people come and tell the Prime
Minister—they want to escape from the
realism-—"Madam, you know the D.M.K. and
Mr. Karunanidhi, want to be separated from
India. See, they have no contact with the
people". In spite of all these talks, I challenge
thai if they contest elections today, the Cong-
ress Party will not get even a single seat in
Tamil Nadu because they have lost contact
with the people. I again say that they will not
get a single seat in Tamil Nadu because they
have lots contact with the people.

(Irtlerruptions’).

SHRI KAMESHWAR SINGH (Bihar):
Bravado, bravado in order to escape from (he
reality.



137 Re proclamation by
SHRI G. LAKSHMANAN : You may talk
anything because there is a proverb that
around Paramasiva there is a snake and that
snake would put questions to Garuda but
garuda would always say the same thing.

SHRI oBRAHMANANDA
(Orissa): Do you believe in God?

SHRI G. LAKSHMANAN : That will ask
Garuda : ""How are you ?" Garuuda will say :
"Wherever we are, we will be comfortabb".
Because snake is afraid of Garuda, the snake
asks Garuda: "How do you do ?" He says:
"Wherever we are, we are safe." Therefore,
like that, you Congress people do. Without
conducting elections. Sir, they have extension
for one more year and they are saying that we
are not democrats. Why cannot the same
concession be granted to each State ? Here the

PANDA:
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elected people want some more extension and
they get it but that does not apply to an elected
Assembly. But who is to decide? It has to be
decided by another elected Parliament. They
only can decide. Why not adopt the same
procedure in the case of State Governments?
Therefore, Sir, article 356 can be invoked
when there is a breakdown of constitutional
machinery or breakdown of law and order.
There has been no breakdown of law and order
or the constitutional machinery because the
DMK Ministry enjoyed the confidence of the
majority in the Assembly. The Governor, Mr.
Shah, .sa\s (hat on 24th there was a meeting of
Dravida Kazhagam—not our party—which
was attended by three Ministers and there, the
demand of separation was made. That is why
the Government of Tamil Nadu was removed.
Prime Minister Indira Gandhi says: "We
expected agitations on the first of February
and preparations were made by the DMK
Party to have an agitation and, therefore, some
action was taken against the State Gov-
ernment." I would say this is an anticipatory|
action. So many other people gave different
reasons. Mr. Subramaniam says some other
reason and hon'ble Mr. Brahmananda Reddi
says some other reason. Therefore, 1 can
understand that 54RSS/7S—6
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'they themselves are confused and they know
pretty well that they hare killed democracy in
Tamil Nadu.

What is happening today? I say it is a
politically-motivated decision. Now they have
appointed a commission. They have dismissed
the Ministry and many people have been
arrested under MISA and also under sections
51 and 151 and all that. Sir, you will be
surprised to know that about 25,000 people
have been arrested in Madras and many
people under MISA. The Chief Minister's son
Mr. Stalin was arrested under MISA who was
very recently married. His wife was not
permitted to see her husband for ten days. Sir,
I make the statement with all responsibility. You
can appoint a judicial commission to find out
as to why they did no? allow his wife to see
him for ten days. The fact is that all those
arrested under MISA were beaten like
anything. If you go in a parliamentary
delegation to Madras, I will bear your
expenses. You come and see many of my
party leaders walking as lame men. This is
taking place there. What is this method? You
have dismissed the Government; yon have
also arrested many people.

3.P.M.

Why should the peopl* be treated like this?
Is this not a Nazi way of dealing with political
prisoners? Do not forget thai you are also
politicians. Therefore, Sir. 1 would demand of
this Government (hat they should enquire into
this matter. I am very happy that Mr.
Brahmananda Reddi has issued a circular.
This is not sirtikient. The Police are taking
complete Control of Tamil Nadu. How has
this strength come to them'' This is because,
alter the imposition of President's Rule,
whatever speeches that have been made,
including the speeches of the Governor, Mr.
K. K. Shah, are violent speeches. He is asking
the people to bring in petitions about the
former Ministers MLAs and Presidents of
cooperative societies. He is trying to impress
upon the people that the DMK is corrupt. The
Police are taking advantage of it. They think
that if they treat
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prisoners like this, the Governor would be
happy. If violent incidents are taking place
in Tamil Nadu today, it is because of the
attitude of the Governor and his speeches.
He is speaking like a political  figure.
He is not a political figure; he is a
constitutional head appointed by the
President. How can he say that the DMK
is corrupt and ask the people to bring in
petitions ?  The Police think that the
DMK men are very bad and that if they act
according to the wishes of the Governor, he
would be satisfied. Sir, [am making
this statement with all ihe
responsibility. If a delegation of MPs
accompanies me to Madras, they
would see what kind of treatment is
being meted out to the political prisoners.
Earlier, we were told that MJSA would
not be used against political leaders.  But
this is not the case today.  Even a small
facility like the supply of a book to leaders
like Mr. Mariswamy or Mr. Maran, who
are Members of Parliament, is denied.
Nobody is permitted to see them. Even
their kith and kin are not permitted to see
them. Ever today, in one-room of 6 six 5 ft,
eleven people are kept. In the
mornings, they are let out; of
course, within the compound. But they are
not allowed to go out. They remain
inside the room and they are not given
beds. They are given a small mud pot and
they are asked to answer the nature's call
with the help of that pot. Within the room
it self, they are asked to do that. The door
remains closed and food etc. are
given to them through the window. Sir,
such things are not in the interest of this
Government and they are not good for this
Government. After all, you have
not dealt with us honourably. You
should have dealt with us honnurably. Let
it be proved by the Commission that
we are corrupt. The former Chief
Minister of Tamil Nadu has welcomed
the appointment of the Commission and he

has asked i the people to conduct
themselves peace- I fully.  Still, you are
going on doing such | things.  There is a

proverb in Tamil that j when the lion is
dead, even a rat will bite | that lion twice.
Please do not do like!

would make a personnal appeal to the Prim-;
Minister, Shrimati Indira Gandhi, and the
ruling party. All these things are taking place
because of a complete mis-understading of
Dravida Munnetra that 'Kazhagam' means
rebellion. We are the most democratic people.
As I said, our party was not started yesterday.
Earlier, we were a social reform organisation
under the able leadership of Periyar
Ramaswamy. In 1957. we asked the people
whether we should contest the elections and
then we contested the elections. In 1957, we
captured 15 seats. In 1962. ' we improved our
position to 50 and in 1967, we routed the
Congress. But what is the Congress doing
today? They should have met us politically.

They are not able to meet us politically.
We captured power from them in the year
1967. They were 137 in the year 1967 ; we
got 137. Then, again in 1971, we got 180.
Instead of meeting us politically, usurping or
taking over power by a cowardly method
through Presidential rule is highly shameful.
I would say that if you are really to meet us
politically, I am prepared to challenge you :
Let us face the election.

Now many things are being said. My
friend, Yogendra Sharma said. "I do not
know when they became national." Every-
body knows their history. Their history is so
nascent, so awkward. In the year 1942,
during the Quit India Movement when
Mahatmaji wanted that we should not co-
operate with the British, these people said,
because Russia joined the war, it is a
people's war and so extend co-operation to
the British. Such people are talking about us
as anti-national. Some speech made by some
person. Yes, there are in every party, people
who make speeches.

What I would ask the Prime Minister and
the leader of the nation is, write to Mr.
Karunanidhi that some of your party-men
are talking on these lines; I have got a
report; pull them up. We many not sup-
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port them. She can ask for a report and even
the political parties can meet once in three
months. All the defects brought forward by
another political party could have been
discussed. Time-bell rings) Therefore, these
are all the things.

Sir, I would finish by only stating that the
Congress which was routed, defeated and
completely finished in Tamil Nadu— Shrimati
Maragatham Chandrasekhar was also there—
has captured power through the Governor
Saheb. Actually they have handed over power
there to the Congress President there, a man
who has got 13 thousand acres of land. Which
all responsibility I am making this statement
because Shrimati Chandrasekhar is here.
There was a benaml transaction of 1 3
thousand acres by Karuppiah Moopanar and
he is the Congress President there. We are not
sorry because the vested interests, black-
moneyed peonle and so manv other people,
joined together and captured power. They have
sent us out hut to whomi they have handed
over power ? To Karuppiah Moopanar who
has got 13.000 acres of land. I know that in
Neelathanallur, near Kumbaconam he has cot
his mothei's picture only. But. what is the
number of acres ? Mrs. Maragatham
Chandrasekhar knows it and. therefore, he has
got only 13 thousand acres of land.

SHRJ YOGENDRA SHARMA : Your
Government had claimed that they had made
land reforms there.

SHRI G. LAKSHMANAN : You enquire
because Moopanar has become the President
of Congress there.

Sir, supposing there is maladministration
by the Central Government, who takes care of|
it ? What was your rule in the past 27 years ?
You are responsible for the manufacture of
Rs. 5,000 crores of black money. You are
responsible for the bringing up of the one
hundred families who are controlling the
economy of the country. (Interruptions) Who
is to take action ? Have the starving people
come up ?  No. Their number is
increasing.
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Therefore, who has to take action against you

? You have taken action against the Tamil

Nadu Government.

I would say that this thing has taken place
because of a misunderstanding of the
situation. Whereas we, the Dravida Munnetra
Khazgam, are the most cultured people,
civilised people and we know...
(Intrruptions)...I think it is a misunder-
standing. This is what I do not like...
(Interruptions)...This 1s an uncultured act.
When I say we are the most cultured people, it
does not mean that other people are not
cultured. 1 say, you can also be the mast
cultured people. Therefore, it is a
misunderstanding. ...(Interruption)... 1 have
understood you now. This is the
misunderstanding and I would say, this is a
cultural fight by the North against the South.

MR. DEPUTY CHAIRMAN : Yes, Smt.
Chandrasekhar.

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR (Nominated) : Mr. Deputy
Chairman, Sir...

SHRI KALI MUKHERIEE  (West
Bengal) : That is the reason you have been
rightly thrown out secessionists.

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR : Sir, the final sentence of Mr.
Lakshmanan shows what he means by
integration. He says that the North Indians
have no culture and only the South Indians
have culture.

SHRI G. LAKSHMANAN : I said that it
was a cultural fight.

SHRIMATI MARAGATHAM CHAND-
RASEKHAR : I am only referring to your
own statement. This is not going to simplify
the question of integration. You have used the
words ‘'kazhagam' and 'kala-gam'. This is
exactly what you are trying to do. You are
making the Dravida kazhagam people to do it.
The North Indian people who speak Hindi do
not understand what 'Kalagam', means. They
do not understand the meaning of 'Kazhagam'
also.
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[Shrimati Maragatham Chandrasekhar]

So, do not play pun on the words. Do

not mislead the people.

Here, Sir, may I say that the people of
Tamil Nadu welcome the Presidential Pro-
clamation ? Sir, that was brought to the notice
of the people of this country on the 15th of

[RAJYA SABHA]

February, when we, the Congress Party,
wanted to hold a meeting for the unity of two
Congress. It was meant only for the
Congressmen but in the history of India we
had never had such a huge gathering on the
Marina Beach. The Tamil Nadu Government
had made arrangements for 2 million people
for hearing but we came to know that there
were more than 2 million people, there were
people beyond limit who could not even hear
but they sat there peacefully, silently to watch
the white figure of the Prime Minister.
Although they could not hear her, they could
see her and they had come there to thank her
for the deliverance she gave to Tamil Nadu.
That is what the hon. Home Minister also said
that most of the papers had said that it was
long-awaited, it was a delayed action. So, it is
a fallacy if they say that this was a mockery of|
democracy. It is not a mockery, it is a
democratic step that was taken by the Central
Government to remove that Government and
bring in the Presidential rule.

Sir, after the emergency was proclaimed
there was curtailment of the movement of
smugglers, blackmarketeers and hoarders.
May I ask this hon. House whether there was
anything felt in the Tamil Nadu during the
DMK rule ? No. Why did the D.M.K.
Government not pay any attention towards
this at all ? Mr. Lakshmanan said thai many
people have been arrested under MISA. It is a
fact, many people have been arrested because
his Government did not take any steps against
them. So, naturally when the Presidential rule
was promulgated the Government took steps
to bring to book those people who should
have been brought to book during the time
when the emergency was proclaimed.

About the prices, it was mentioned by
other people that prices had come down in
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other States after the proclamation of em-
ergency. A downward trend was noticed. Was
it felt by the people of Tamil Nadu during the
DMK ? No. They did not know what the
emergency was, they did not know what the
20-point programme was. Now, after the
Presidential rule you will see that the people
come to know that the 20-point programme is
in existence and that it is mean! for the down-
trodden people, to help the people of the
poorer strata.

1 know that you mentioned about the
Justice Party changing the name of the
Harijans to Adi Dravidas. Gandhiii also called
them the children of God. So the Congress
was not lagging behind in this. The Congress
Party, even when it was not in Government,
did take note of this. But they did not play on
the sentiments of the poor Harijans. They
have been taken to your fold by these
methods, but they have not benefited anything
at all. Your own Minister Satyavani Muthu
gave statement after statement saying how the
funds which were meant for the benefit of the
Harijans were diverted fo other backward
classes by depriving the Harijans. Do not shed
crocodile tears, Mr. Lakshmanan. We have
had enough from the people who were saying
"We are for the Harijans". If you really want
to know our great leader Shrimati Indira
Gandhi has the concern for them including the
down-trodden and (he poorer people, weavers
and others. Everyone who needs the help, who
has been deprived all along, is being helped
by the 20-point programme. The hon'ble
House may remember how the Prime
Minister made a scathing attack on Mr.
Sezhiyan when he made a statement in the
Lok Sabha saying that we had given up the
Fifth Five-Year Plan. Can there be any greater
blasphemy than that ?

SHR1 N. G. GORAY (Maharashtra) :
What is wrong in that "'

\SHRIMATI MARAGATHAM CHAN-
DRASEKHAR : It is not that the 20 point
programme is to replace the Fifth Fivc-Yer
Plan. It is only to accentuate the programme
for the down trodden, a programme fur all
these who have been negleoed so long. And it
was not meant for your
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Government alone. It was meant for all the
Governments, including the Congress
Government. The leader wanted this 20-point
programme to accentuate working lor the
pooier sections.

Sir. ihe hon. Member asked what wr.s the
need for the President's Rule ? What happened
7 After proclamation of ;he emergency, there
was censorship. But whal was happening in
Tamil Nadu ? Was there censorship there on
the guidelines of the Central Government?
No. You were penalising only the newspapers
and other literatures which were.- bringing out
anything good about the Central Government
But of those which towed year line and which
was critical of the Central Government, there
was free circulation, not only in the State of
Tamil Nadu, but these also found their way
to Kerala and Pondi cherry. So this was what
was happening. People from Kerala and
Pondicherry said: "We have no censor in
Tamil Nadu. The censor in Tamil Nadu is so
weak. So we have had to find another agency
to see that the censor is done properly". But,
not only that. The newspapers which were not
critical of the Central Government, you tried
to hinder them from working. When the office
of the Navashakti was attacked, they
approached your Government for help. Was
there any policeman who was able to help
them ? Women went inside and beat the editor
and manager. Was there anybody who came to
help them '' No. This was what was
happening. Do you think the Central
Government sitting here should have watched
all the irregularities going on there silently ? I
am not going into the question of misdeeds of
your Government, because already the Central
Government has instituted an inquiry
Commission. If I say anything about it, it will
be wrong; it will be improper on my part to
say anything at all.

Then. 1 was happy to see that Mr.
Lakshmanan is one with me to say that we
have one of the best Governments in the
Union of India. The Madras Government, as it
was earlier called, had the best administration.
But that has been ruined. By
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whom ? Even the best of tools can be-come
useless if the persons using them do not use
them properly. That is what happened. I do
not mean to say that the officers are bad, but
they were badly used. It depends on how you
direct them, how you make use of them. They
were thrown into distant places if they did not
follow your line. Persons who had remained
for long years in an office continued to be
there if they followed your intentions. On the
other hand, those who had put in only 8
months' service, if they did not tow your line,
were shifted to distant places and they were
silent sufferers. I do not know how the two
Advisors who had gone to Tamil Nadu will be
setting right the administration with the help
of the good officers that are left behind.

Mr. Lakhsmanan was complaining against
the police. I need not say what they are doing.
Even now, their attitude is such as to bring
discredit to the Presidential rule; they are
acting in such a manner as to make people
feel, "Oh ! the DMK Government was better
than the Presidential rule". We have been told
that. Whenever we visit the State, we are told
that this is what is happening. Helpless
people, innocent people, people who have not
committed any mistake, they are being
attacked. You say that the police are acting
against you. No, they are acting against the
common people. It is said that the are men
from your rank and file : those who have been
recruited during the last nine years are people
who are not going to deliver justice. But I
know that the people will get redress. We have
faith in the people as our leader has faith in
them. I too, as a follower of our party, have
seen the people. They know that we want
good administration, that we want justice. The
Presidential rule was brought in on the 31st
January. Within this period of about more than
a month, do you mean to say that quite a lot of
changes could have taken place ? With what
has happened in the last nine years, the
administration of Tamil Nadu will know how
difficult it is for them to set things right.
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[Shrimati Margatham Chandrasekhar]

Sir. if there was any improper implemen-
tation, they said every time that they were not
able to properly implement the programme
because the Centre was not helping them; it
was not giving us projects. Wherever it was
possible, the Centre gave help. 1 think the
Minister here and other Ministers concerned
will be able to answer that; I do not want to
give inadequate answers.

What about your Veeranam Project 7

AN HON. MEMBER : No where.

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR You brought in the
Veeranam Project spending crores and crores
and still, do you think that it is going to
produce any result at all? In the history of the
City of Madras, 1975 was the first year when
we had no water; water had to be brought in
lorries and supplied to the people of the city;
the people had to go without bath for a num-
ber of days. That was the state in spite of your
spending crores of rupees on the Veeranam
Project. In the whole country there was
shortage of electricity, there was power
shortage. But no where was there 75 to 100
per cent cut as in Madras State in certain
places. Small industries, hospitals and
essential projects were affect id. But when this
was happening, the thermal project at
Samayanallur was sold or a song. All that is
before the Inquiry Commission. They will
look into it. They will say whether what we
say is light. So, it is not for us to judge things
here at all. Here, I am only saying that the
people are happy. On the 15th February, the
people gathered in such a large numbers and
said. "Madam Prime Minister, we have come
here to offer our grateful thanks to you for the
deliverance". That was what the people said.
They came walking, in lorries and trains.
We could not really
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believe; we could not make arrangements
for such a large number.

You say that the Congress Party was weak.
I admit. Our weakness was taken advantage of
by you. It was not on your strength that you
came to power. Time and again it has been
said. Do not think that we are weak; we are
not weak now. About Karuppayya Moopanar.
he will answer the question about his land, I
will not. He has not got anything improper: he
did not make black money or do other such
wrong transactions. No, I can boldly say that
the President of the Tamil Nadu Congress
Committee is an honest man, a man of
integrity, a man who can expose himself. If he
comes within the ceiling, he will hand over
the surplus land.

I know that. So we do not make such
mistakes. We do not shield wrong people. We
do not make them Chairmen of corporations
to make money. It is not wrong to have a
monied man and he will not resort to such bad
practices or malpractices to make money from
the public. We do not want that. We are not
apathetic to people who have money. Why
should we be ? They are equal citizens; they
have an equal right to exist in this land. Is it
only a land for the poor ? No, the monied ones
are to look after the welfare of the poor also.
Why do you criticise like that V Don't give
faulty information or information which
cannot be authenticated. Why do you say such
things ? I also represent Tanjore. I know what
lands are possessed by whom and in whose
name. Should I say it here ? ft will not be
befitting, it will not be proper for me. So,
please do not make accusations against a
person who is without any blemish. He Is a
faultless man. We know what we are doing. It
is our party concern. You need not be worried.
If we have chosen a wrong man, it is for the
people to say that and give their judgment
when we go for elections.

DR. K. MATHEW KURIAN (Kerala) :
When ? After two years ?
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SHRIMATI MARAGATHAM CHAN-
DRASEKHAR: Never mind. Wait. We have
waited for many years. We waited for nine
years and suffered under them. Why are you
in such a hurry ? Please wait. Please bear with
us. Then, during the emergency, when the
Prime Minister, brought the 20-point
programme, what did the erstwhile Tamil
Nadu Government do ? They said "There is
no bonded labour in the State of Tamil Nadu".
Do you know. Sir, that they denied it ? But it
was identified soon after the President's rule
that in the Nilgiris district, among the hill
tribes of Vaniyas there was bonded labour and
400 such families were freed after President's
rule was imposed. Is it a small thing ? Here do
you—those who belong to the leftist parties—
support the D.M.K. party ?  Is it a small
thing, Mr. Kurian ?

DR. K. MATHEW KURIAN: What about
bonded labour under Congress Ministries 7

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR : You bring it to our notice.
Don't just say it.

DR. K. MATHEW KURIAN: I can publish
a whole book.

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR : Whenever it is brought to
our notice, the leader of our party and the
Government will not rest till action is taken.
So. please don't make false accusations. If
you have authentic information, bring it to us.
We will rectify it.

SHRI G. LAKSHMANAN : I am telling
that Karuppiah Mooppanar owns 13,000 acres
of land. I take full responsibility for saying it.
An enquiry may be made.

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR: I am not going fo yield
because you are going to raise your voice.

So, Sir, we are grateful to the Central
Government for relieving us at least after nine
years. We know that we are weak. I do not
mean by this that we do not have
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any faults. There are faults in everybody, in

every human being. But when we know that

there is a fault, we are ready to correct it. We

do not say that we are faultless. We do say

that there may be faults but we are prepared

to correct them.

So, with these words, I most gratefully
(hank the Home Minister for having brought
this resolution. Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE  REFORMS  AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Sir, Mr.
Lakshmanan said that Mr. Mooppanar has
13,000 acres of land. They were in power up
to this time. Only for a month now the) are
out of power. Why didn't they t:ilce action ?
The ceiling on land was there for the last so
many years. Why didn't they take action ? It is
only now that they have discovered it. So it is
all motivated.

SHRI G. LAKSHMANAN : They have got
these lands in benami names. The law cannot
do anything with them. Now you are going to
bring a constitutional amendment. Mooppanar
himself may surrender it. He has got 13,000
acres of land.

MR. DEPUTY CHAIRMAN : Yes, Mr.
Veerendra Patil.

SHRI VELRENDRA PATH (karna-taka) :
Mr. Deputy Chairman, 31st January, 1976.
was a sad day in the history of our democracy
because the only opposition party which was
in power continuously since 1967 was un-
ceremoniously 'dismissed on that day. I think
(his was for the second time that the
Government of I India dismissed a legally
constituted Gor-: eminent As the House is
aware, for the first time. . .

SHRI RANBIR SINGH: Punjab Gov-
ernment.
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1959 the Kerala Ministry was dismissed when
EMS was the Chief Minister. At the outset I
would like to make it clear that 1 hold no
brief for the DMK party. So far as my party is
concerned and so far as 1 am concerned, we
do not agree with some programmes and
policies of that Party. That is different. But
the way in which, the Government was
dismissed is really unfortunate.

In our country we have a federal structure
of Government. We have a Central
Government and we have State Governments.
1 think it is necessary to make it clear that in
this federal structure or federal setup, the State
Governments are not subordinate to the
Central Government. The State Governments
and the Central Government are equals and the
Central Government is first among equals. As
the Central Government is elected by the
people, the State Government is also elected
by the people. The State Government is not
answerable to the Central Government or to
the Parliament. The State Government is
answerable to the legislature and to the people
of the State because they are the
representatives of the people of the State. But
what is happening here ? In this case the State
Government—I am sorry to say—was treated
as a municipality or a co-operative institution
and it was superseded. The Governor's report
says that this Ministry has to go because there
was a series of allegations of corruption and
maladministration against this Government.
Under article 356 a Government can be
superseded and President's rule can be
promulgated when there is a Constitutional
break-down in the State and a break-down of|
law and order. No such situation was
obtaining at the time of imposing President's
rule in Tamil Nadu. If you read the Governor's
report you will see that the Governor had said
that this Government should go and the Presi-
dent's rule should be promulgated because of]
series of allegations against this Government.
He has mentioned some of the allegations or
charges. One is the Veeranam project.  This
pertains to May 1970. It

of funds for drought relief. This again
pertains to the period of 1973.

And, Sir, the other charge is that there were
grave malpractices in the sale of paddy and
this is also pertaining to the year 1974. Then,
the next charge is that grave allegations have
been made in respect of admissions to the
medical colleges. These admissions have been
going on ever since the DMK came to poyer,
that is, since 1967, and this is not, therefore,
the latest allegation or charge or this is not the
latest act of omission or commission done by
the DMK.

SHRI N. G. GORAY: Is there any medical
college in the country where this thing is not
going on ?

SHRI VEERENDRA PATIL: No, no.

In fact, in my State, for getting admission in a
medical college, one has to shell out money
ranging from fifty thousand rupees to one lakh
fifty thousand rupees for one seat and I think
the honourable Government of India and the
honourable Members are aware of it because
everywhere it is happening. But I have
nothing to say about these allegations because
the Commission of Inquiry has been appointed
and, therefore, we need not go into the merits
or demerits of the allegations. But, Sir, what 1
wanted to say was this that these are all
allegations pertaining to an earlier period, that
is, three or four years back. So. when this is
the state of affairs, why only on the 31st
lanuary, 1976 was this Government
superseded and the President's Rule imposed ?
If they had done these acts of omission or
commission, if they had been indulging in
malpractices and if they had been indulging in
corruption and all that, these allegations were
also before the Government of India since
1973 or 1974. Why did they not appoint the
Commission of Inquiry at that time 7 Why did
they wait for all these three or four years to do
that 7 When they had 'o wait like this for three
or four years, for all these years, was it
difficult—I want to ask—for them to wait for
another forty or forty-live days only
because they were
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going to complete their term by that time 7
They were going to complete their term in
another forty or forty-five days and after they
completed their term within that period of
forty or forty-five days, you could have said:
""You have completed your term and we are
not going to extend your term and. therefore,
we want to impose the President's Rule." I am
telling this because the discussion is about
the healthy precedents that we are going to
~establish in our country.

Sir, the Governor says in his Report that the
DMK Party is a secessionist Party and he has
made it clear. He has said that under the cover
of making a demand for State autonomy, the
DMK leaders including the Chief Minister and
certain other Ministers were holding out veiled
threats from time to time of secession. Sir, "7
this connection, I would like to bring to the
notice of the honourable Members that Mr.
Karunanidhi has stated on several occasions
that the DMK Party was pursu- ing the
separatist policy till 1963. He has not made
any secret about it. He said that they were
pursuing this policy till 1963 and that in 1963
they gave it up. They had given up this
secessionist policy. They have said that they
have no secessionist policy at all now. Only,
the other day he has made another statement
saying that they are not for any separatist or
secessionist policy and they are not following
that kind of a policy now. Then, why are we
unnecessarily going on saying that they are
following a separatist or secessionist policy,
that they want secession, that they want to|
have a separata Dravida Nadu and all that ?
That they have given up long back, in 1963.
itself. If that was a secessionist policy. I want
to know why the ruling party had an|
understanding with a secessionist or separatist
party in the year 1971.

SHRI OMPRAKASH TYAGTI: Correct.

SHR1 VEERENDRA PATIL: You
Congress people had an understanding with
that Party and according to that
understanding, you gave all your Assembly
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seats to that Party in lieu of only ten or twelve
Parliamentary seats. All the Assembly seats
were given to them. There was an
understanding arrived at with the DMK and
there was an alliance with them.

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR : It was a misunderstanding.

SHRI VEERENDRA PATIL: No, no.
There was no misunderstanding. There was
an understanding with them.

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR ; It happened as a result of
misunderstanding.

SHRI VEERENDRA PATIL : If you
agree now, it is all right. If you say that it was
because of some misunderstanding that you
had an understanding with them, then it is all
right and I accept your statement
(Interruptioru). But you had an understanding
with them at that time. Now you say that they
were pursuing the secessionist policy at that
time Then, why did you have an
understanding with them at all?

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR : I said about the Assembly
seats, not about the other understanding.

SHRI VEERENDRA PATIL : lu Tamil
Nadu, elections took place simultaneously
both for Parliament and also for Assemblies.
The understanding was that so far as
Parliamentary seats were concerned the ruling
party would have so many seats and the
D.M.K, so many seats, and sc far as the
Assembly seats were concerned the ruling
party agreed that they were not going to put up
any candidates; on the other hand, they
supported all the candidates put up by the
D.M.K. That was the understanding, Whatever
it is, now one Government has been dismissed
on the plea of having corruption charges
against them. That is all right. But if you
accept this in principle, then you must apply
this principle to all the State Governments
where there are corruption
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[Shri Veerendia Patil] without verifying, without any inquiry,
charges. There are so many States where there without any findings of an 1nquiry committee,
there are so many allegations, when

are serious corruption charges against the
Government. You are aware that nearly 140
Members  of  Parliament  signed a
Memorandum and submitted it to the Prime
Minister and the President of India against Mr.
Bansi Lal and his Ministry. want to know
whether the Government of India appointed
any Commission of Inquiryi, f you did not
appoint any Commission of Inquiry, why this
discriminatory treatment at all? If I come
nearer to imv home, as the hon. Minister. Mr.
Brahma-nanda Reddy knows, there are serious
allegations against the Devraj Urs Ministry, in
one of the Consultative Committee meetings
on Home Ministry, Mr. Brahma-nanda Reddy
himself admitted that there were 99 charges
against Mr. Devraj Urs and liis Ministry not
one but 99 charges. ..

SHRI KRISHAN KANT (Haryana):
One less.

SHRI N. G. GORAY : One more mis-
understanding.

SHRI VEERENDRA PATIL: So far

as 1 am concerned, I made only two charges,
and those two charges were substantiated by
documents I produced.. (Interruptions). Just
wait. 1 made only two charges, and those two
charges were also substantiated by
documentary evidence. And on the floor of
this House and in the Consultative Committee
I said that as I was a/so enjoying a position in
my State for some time as Chief Minister at
one time I was not expected to make any
irresponsible charges against anybody. said
that I made these charges against that Ministry
with a full sense of responsibility unci that if
I did not substantiate those charges I made
against that Ministry, I was prepared to retire
from political life. Even now. I maintain that
if I do not prove the charges I am prepared to
retire frorn political life. And I am mentioning
this because when you are taking some action
against some Government on the basis  of
corruption charges against them,

documents have been produced and evidence
has been given but you have not taken any
action. In the year 1973 I made these charges.
Till today the reply that I am getting is: We
have received the comments of the Chief
Minister; they arc being examined. Why this
discriminatory attitude?

I Jo not wish to take more time. This is the
report of the Public Accounts Committee. 1
do not want to read the whole of it; I shall
read only a part of it. There was one
gentleman who was Chairman of the
Karnataka Co-operative Marketing Federation
for nearly 5 or 6 years and today he is i he
Minister for Electricity in the Karnataka
Government. . . .

SHRIMATI MARGARET ALVA
(Karnataka) : What has this comparison of
Karanataka to do with Tamil Nadu? ...
(Interruption’),

SHRI VEERENDRA PATIL : What does
the Public Accounts Committee say? I quote :

"After searching examinations and careful
perusal of the records of the Federation and
the report of evidence submitted before the
Committee, the Committee have come fo
the irresistible conclusion that the President
and some of the Directors, and 6 officers,
have by wilful collusion and connivance
with private persons and firms, defrauded
funds to the tune of crores of rupees in the
transaction of business during the year
under reference. . . .".

"And they have committed breach of
trust and utterly failed in their duties and
responsibilities in safeguarding the interests
of the Federation. The Committee
recommends that the entire activity of the
Federation should be fully probed into by
the C.B.I."

Such a person has been rewarded and pro-
moted today and he is now the Minister for
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Electricity in Karnataka. I do not mean that we
should defend corruption. If there is corruption,
then whosoever indulges in it, should be
punished, whether he belongs to the ruling
party, the opposition parties or any other party.
But what is the impression that is created here?
If the Government in Tamil Nadu had not been
the D.M.K. Government, it would not have been
superseded. This impression should not be
created whether it is the D.M.K . Government or
Congress Government or any other party
Government. If any Government commits a
mistake, it should be punished irrespective of its
party affiliations. But unfortunately that
impression has not been created and I am very
sorry to say that in this case there is a clear case
of discrimination. Thank you. so much.

THE VICE-CHAIRMAN (SHRI EOKA-i
NATH MISRA) In the Chair.]
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[t o e amgy) members of the ruling party of the action taken
31 ¥1 gFC 7 foar a1, agi w1 mewrr a by the President in dismissing the Tamil Nadu

frsh & f = Government. Sir, preposterous arguments have
W § 3 W e §oAam o been raised or brought forward in this House

IW w1 oATEA W1 A g A7 off, FAET justifying the undemocratic action of the Central
wegfr WA 3T O AR gl ST Go\-ernment. The dismissal of the Tamil Nadu
Hoqols ¥ ATHIT i T 197 ¥ FfT Government is a big black mark on the so-called
. . . . parliamentary democracy we are having. This is
W T qeR AW #, R oAme 7 nothing new. Back in 1959, the Government led
Im & @y famrew @ wifwwr 47 41 by comrade E.M.S. Namboodiripud in Kerala
azi #r AN w4 I wifeRdd & WAk Vas dismissed under the plea of a so-called

. . .. liberation struggle. The Prime Minister said in
W AR AT aem Gmosr frowa @ the last session of this Rajya Sabha that
avFhr  gnit 3g #frz & 9pIT g7 AF opposition parties in India have been trying to
#rit, ‘I‘“ ¥ W™ 9% A4 BT, 4WEAT E topple down a legally-elected Government. Sir,

i avr - .. we have another example after her speech of the
- A Tt B & SETT 9T g ruling party of the Government toppling down a

grir, afer wrEaT & wnare 9% 260t legally elected Government, namely, in Tamil
w0 Az A7 a1 a@  awt 9v g1 qf 4r, Nadu

I Mm% w3 aw  fywr mer sk . . .
. . f . _l Mr. Vice-Chairman, Sir, the Governor's report
LR N LR AL LB L L ST scrap of paper which I think is a second

A1 dm it wEaw 3w w1 Fv 2, s thought. That scrap of paper was prepared in

T 0 wawdl T A st fear @ Delhi and the Governor as th.e agent of the
“ Central Government had to sign it. I do not want

A wrm W o wEET T § oW g go into the history of it. For any intelligent
T % fAm WA W g person who reads the Governor's report, it is

. very clear that charges levelled back in 1970-71-

4pm. W ) W‘ T w g 72 have all been brought together in order to
il T T 9mm 7, 7T take a delayed action, an action which politically

I Ymwm F e gmhER 7 they decided to take and they had to justify their
. - action and, therefore, they brought forward these
wrow A o a @ oW oA charges as a justification for dismissing the
faar = 1 & #3074 s, affFw 9% Government. On this occasion I have no
T WA 15 GTAA FT AW H MR mwem 2 intention to go into the merits of the charges

I - o = R levelled against the Tamil Nadu Government.
o & avai & J or FTAmE BRan /T Lot the Inquiry Commission enquire into them.

g7 § fv woim ¥ &wr gradt § arg But 1 would like to suggest that if the Govern-

o - TR e ment has any sense of fair play, then they should
R i ot LAl *" on that analogy, enquire into the serious

®ZT & AT Y@ W WA YA H §1 I gllegations made against various Congress
™ W&l % mwg wemfr st & g § Governments in various States.

o B T meit I wear avewr & feow

DR. K. MATHEW KURIAN (Kerala): Mr. ~ Sir, allegations against the Tamil Nadu

Vice-Chairman. Sir, I am surprised to hear Government of maladministration and cor-
the so-called defence by the ruption have been made but under the

saifas F¢ ) ofY ¥4 § T@r §3W W9
Wt w afeeemg @ s & fag g
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Constitution, normally the Central Gov-
ernment comes into the picture only
when there is a breakdown of the con-
stitutional process or  where there is a
breakdown of law and order. We have
instances in the past when the so-called
law and order situation was created by
the ruling political party, that is, the
Congress Party. We have the instance in
Kerala in 1959 when the so-called libera-
tion struggle was fomented and led by
the ruling party at a time when Shiimati
Indira Gandhi was the Congress Presi-
dent. Today in Tamil Nadu we have
witnessed the so-called deliverance about
which  Shrimati  Maragathara Chandra-
sekhar said which is yet another version of
the so-called  liberation  struggle in
Kerala in 1959 against the E.M.S. Ministry.
Shrimati Chandrasekhar said  the  the
dismissal of Tamil Nadu Government is a;
democratic step, Sir. 1 fail to understand
what "democracy" is. Sir, the meaning of the
word "democracy" has been so vulgarised in
this country that one shudders to: think in
terms of "democracy" of the type about
which Shrimati ~ Chandrasekhar spoke.
If toppling down of legally-elected
Governments, toppling down of the Kerala
Government in 1959 and the Tamil Nadu !
Government now, are democratic steps, |
fail to appreciate the meaning of the word
'democracy'.

Shrimati Chandrasekhar referred to the
criticism made by Shri Karunanidhi and
leaders of the DMK about the twenty-point
programme. She referred to statements made
by leaders of the DMK that the twenty-point
programme is a document meant to divert
the attention of the people from the failure of
the Fifth Plan. She even went to the extent of
saving that that was blasphemy. I fail to
understand again the meaning of the word
'blasphemy’. I maintain that the slogan of the
twenty-point programme has no content. We
have heard such slogans in the past.
Whenever there was an economic or political
crisis, we have heard some kind of a
programme like the 'Garibi Hatao' or the
'socialistic
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pattern' and so on. Whenever there is a crisis,
the ruling party tries to face the problem by
trying to counter it with the propaganda
machinery based on certain slogans and
programmes. We have no objection if
bonded labour is abolished. In fact, we have,
been demanding that effective steps should
be taken on the question of abolishing
landlordism of all types, abolishing bonded
labour and so on. In fact, our party has
submitted to the people ami the country at
large, a detailed programme of fighting
imperialism, monopoly capitalism and
landlordism. One does not oppose
programmes which are for the benefit of the
people. But when the twenty-point
programme is being doled out as a
propaganda weapon, in order to divert the
attention of the people from the basic
economic crisis in which we find ourselves
to day, one has the right to say so. In a
democracy, people should have the freedom
to say whether a particular action of the
Government is sincererly motivated or
whether it is meant only for propaganda and
for gaining cheap popularity among the
people. This right should be maintained.

Sir, in 1971, as my hon. colleague from
the Opposition had stated earlier, the ruling
party had an alliance with the DMK in
Tamil Nadu. Today, when the ruling party
attacks the DMK for its secessionist policies
and so on, one wonders what happened to
their political morality back in 1971.
According to documentary evidence, the
DMK had left out from their party
programme the aspect of secession. In fact,
the DMK has been, in the recent past,
demanding only for larger and larger
powers for the States and State autonomy,
under the Indian Constitution which is a
federal Constitution. My party has its
differences with the DMK on the
interpretation of State autonomy. But sub-
stantially, my party stands for more and
more powers to the States because that is
the grass-root level where developmental
activities can take place. Our party had
suggested changes in the Indian Consti-
tution, giving to the Central Government
only defence, foreign affairs, all-India or
inter-State planning and monetary

policy
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and that all the rest of the powers of the
Central Government should be given to the
Stales. My party believes that Indian unity
can be achieved only in its diversity. We
should accept the diversity of the Indian
Union, the linguistic differences among the
people and the differentiation between States
and Regions. It is through this diversity that
we can try to foster unity and achieve real
unity. Therefore, my parly believes, along

[RAJYA SABHA|
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Communist Party ("Marxist) have been

arrested, The Central Government has used

the dismissal of the Tamil Nadu Government

as a pretext for curbing left democratic

movement in that State.

Sir. according to reliable information, I more
than 200 people beloning to the DMK have
been arrested under M1SA and DIR. These are
particularly wilh reference li ! tders of the
movement. But more than 23,000 people have

with the DMK. that there should be more been arrested, removed or taken into custody.
powers to the ’ States. This cannot be an Later, of course, some of them were released.

argument for dismissing a legally-elected That is a fantastic, staggering number for a

Government. Therefore, it is very clear that Slate like Tamil Nadu. So far we have not seen

the arguments put forward by the Governor
and the arguments entertained by the Central
Government or the President, are really
meaningless. They are only a proxy for taking
the political decision of dismissing the Tamil
Nadu Government.

Not only that. This dismissal of the Tamil
Nadu Government has been used also as a
pretext for curbing all leftist and democratic
movements in that State. Even though the
emergency was misused in many parts of the
country, in two parts of India, namely, Gujarat
and Tamil Nadu we had at least an oasis of
parliamentary democracy; there was at least a
modicum of order; there was at least some
amount of freedom despite the draconian laws
enacted under the emergancy. Sir, normal
trade unions could function in Tamil Nadu
before the Central Government's intervention.
Today all trade union activities barring that of
the ruling party the C.F.I, and the Anna DMK,
its allies, have been curbed. Comrade V.P.
Chintan, one of the leading trade unionists of
Madras, has been arrested. He belongs to my
party Comrade K. Ramani, an ex-Member of
Lok Sabha, has been arrested from hospital
where he was having treatment. He does not
belong to the DMK. He belongs to the
CP1(M). He is a trade unionist and the
President of the CITU, Tamil Nadu. Comrade
Anandan Nambiar, another ex-Member of Lot
Sabha, a member of my party, has been
arrested. Hundreds of workers belonging to
the CITU and the

such heavy use of police repressive machinery
as we have seen in Tamil Nadu recently. I have
myself visited Tamil Nadu and I have seen the
sense of tear among the ordinary people, the
sense of frustration that a democratic process
which was set in motion in the State has been
put an end to.

The so-called great, massive support to the
Prime Minister in the so-called public I
meeting held in Tamil Nadu has a very
interesling story behind it. Truck-loads of
people from the neighbouring States of Andhra
Pradesh and Kamataka were brought into
Madias. If there is an inquiry we are prepared
to give the numbers of the lorries which have
nameplates giving markings of other States.
Truck-loads of people from neighburing States
were brought. Of course they have a right to
bring people from other States. I do not
grudge it but the so-called claim of popular
enthusiasm for the Government's action is u
fraudulent one. They arc sitting on imaginary
ground.

I would only take this opportunity to
suggest that even at this last hour, the
Government should see sense and take the
verdict of the pepole. If the Government has
any difference of opinion about ili doings of
the DMK Government, the only proper step
should be to go to the polls and take the
verdict of the people again. It is precisely
because the ruling party is convinced that it
has «o chance of winning elections in Tamil
Nadu that
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it has taken this drastic step. Despite the fact
that they wanted to create dissentioas within
the Assembly and despite their attempt to win
over the Congress (O) to the ruling party, they
have failed miserably an it is only because the
political process failed that they took the
strong arm of the Government, the military,
the police and the bureaucracy under the
provisions of the so-called Constitution to
dismiss the Government. Against this I protest
vehemently and suggest that the Government
should retrace their steps and take the verdict
ol the people.

SHRIMATI SUMITRA G. KULKARNI1
(Guyjarat): Sir, [ am very grateful to the House
and to you that I am being permitted to speak
on this subject. I want to participate in this
debate only because O hold the people of
Tamil Nadu in great respect. I consider them
as one of the deeply cultured and highly
religious people. They are pious to the core,
who have maintained the traditional Indian
ways to this day. This is the reason why many,
many of us have a tremendous respect for the
lieople of Tamil Nadu. It is for 'he sake of
these people that now I have stood up to speak
and take some time of this House.

Sir, I must tell you that since the day the
President's Rule has been imposed in this part,
innumerable people have come to me, they
have talked to me—a cross-section of the
society—and their one sense of relief is:
Thank Heavens, after all your Goverument
has taken the right step. In fact, from the first
day that I became a Member of Parliament,
the first thing that I did was to go to Madras
and pay my respect to Rajaji and Dr. Radha-
krishnan, both of whom were my teachers.
Since then, time and again I have visited
Madras and other parts of the country. I have
discussed with them and everyone used to ask,
"What is the reason, why is it that you are
tolerating a Government like Dravida
Munnetra Kazhagam for such a long time and
why are you not taking any action ?" This was
the feeling prevailing all over the country and
finally

S54RSS/75—7

[8 MAR. 1976]

President relating to 170
Tamil Nadu

our uovcrnment has succeeded ana we have
taken steps which are in the interest of the
people and this is without exaggeration. I am
sure that by now my reputation has been
established that 1 do not colour the views that
1 have nor do 1 want to exaggerate but it is a
fact that people are heaving a sigh of relief
that they have been Believed from such a
Government which was a Government of
corruption per excellence, which was the
Government I hat had perfected the art of
corruption. The procedure was set as to who
was to receive how much. For any smallest
transaction one had to indulge in corruption
and for that there was a full list ready. There
was no confusion, no doubt about whom to
give and how much to give. That kind of
corruption was prevailing and that was the
hallmark of this Government. Of course, we
know that some poor people have faith in that
Government but unfortunately, they did not
realise that they were no; gelling any fair
share, only a few persons and some coterie of
persons were becoming richer and richer and
one had to see as to what kind of wealth was
flowing in that part of the coutry and how the
officials of this party and of this Government
were conducting themselves. It has almost
become a laughing-stock. We used to be
surprised as to how they have amassed such a
huge wealth. It was unbelievable people who
had nothing to their names I ill yesterday, had
suddenly reached a stage that they could not
do anything with ordinary things. They
wanted to have absolutely the best things
because for a number of years they could not
get them. So, with such a craving desire they
were going after this corruption and making
hay while their Government was going on.

Sir, the hon. Member, Shri Lakshmanan,
from Tamil Nadu was speaking about vested
interests and about the black-moneyed people.
I do not think this should be the subject on
which the DMK Government and the DMK
members should be speaking because all of us
know that if the blackmarketing and the
vested interests were brought up to the
pinnacle,
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it was done more by their Government and
their party rather than by anyone else.

The other point which the hon. Member
made was that this Government has killed
democracy. 1 would only submit that de-
mocracy is a word which should not be
defined by the Dravida Munnetra Kazha-gam
Government which was a totalitarian
Government and a totalitarian Government
shall always speak from the housetops about
democracy but certainly nobody has any
doubts about where democracy was and who
was killing democracy.

So I would only submit that democracy
should not be taken into consideration by at
least this party. They are also saying that this
Government was politically motivated. Sir, all
of us here are in the business of politics. So all
our actions arc bound to be politically
motivated. But if our actions were thus
politically motivated, we could have taken
things much differently. There was no such
reason. Therefore, democracy and political
motivation are not the issues which are
involved, and they should not be quoted time
and again.

Sir, another thing which occurs to me is
that for the last so many years—and a number
of hon'ble Members here have also stated it
giving dates, including Mr. Vccrendra Patil—
till 1965-66, they used to speak in terms of
secession. Sir, I know that in a number of
places they used to incite the people and
systematically make them think in terms as if
they are different people from the wvast
majority of Indians or from the entire nation.
Sir, it is true that now they may not be
repeating it. I would be much worried about a
person who stops talking about it rather than
the one who is talking about it because any-
thing can go on underneath ; in a very subtle
way, this kind of dubious propaganda was
being carried on and it was felt and it hurt a
number of people at large, and it used to
worry right thinkaig persons of this country.
I am one of those persons
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who always felt whether Tamil Nadu with
Rameshwaram, with Madurai with its
Meenambakkam temple, will not be a part of
it. These were the feelings. It is because we
are culturally connected with them. This was
the main burden of the discussion we used to
have because we used to feel about it. Sir, I
will just narrate a small, and rather a funny,

story.

DR. K. MATHEW KURIAN : You were
telling us a story all the time.

SHRIMATI SUMITRA G. KUL-KARNI :
I think you will enjoy the story. The only
thing is that you wanted to but in the
Government of Tamil Nadu officials used to
come here... (Interruption). It is a very small
story, but it is a pertinent one and can explain
the psychology. I know this because I used to
belong to the Service. The officers and
Ministers from Tamil Nadu used to come
here.... (Interruption by Dr. K. Mathew
Kurian). Dr. Kurian. why don't you listen to it
? It is a nice story. A Minister asked an
official; "What time is the departure of the
flight for Madras ?" He said, "One hour later."
"But we should be going". "Sir, you need not
be in a rush." "But the luggage is ihere. There
will be Customs clearance and checking."
This is the way the Ministers of the DMK
Government used to feel. This will show what
was there in their hearts and what they did.
This is a laughable story. There is a grain of
truth in this. This is a 100 per cent true

story.

DR. K. MATHEW KURIAN: True
story ! That is a different matter.

SHRIMATI SUMITRA G. KULKARNI:
The last point the hon'ble Sbri Lakshmanan
made was about the North culturally attacking
the South. Sir, I beg to disagree with him. We
in this country are totally impartial and we
really do not feel there is any different culture
at all. Now the South Indian culture is entirely
submerged and woven into the fabric of this
country. We cannot survive without idlis and
dosas. We enjoy Bharatnatyam. We enjoy the
music of Subbulakshmi. We
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enjoy shank's fores. So when some people
say that the North is culturally attacking the
South, it is a wrong statement. A responsible
Member like Shri Lakshmanan should not
indulge in this kind of statement. Sir, the
people and masses at large may not be well
informed, but we all are very serious about it
and an hon'ble Member who understands the
responsibility of our position should never
spread this kind of a thing that there is a
cultural attack by the North on the South,
which is a totally incorrect thing ; and I am
sure that Mr. Lakshmanan would like to
withdraw this kind of statement against the
North or the South because there is no such
thing as the North or the South ; there is one
Indian culture to which the North belongs as
well as the South belongs.

SHRI G. LAKSHMANAN : What is your
culure, please ?

SHRIMATT SUMITRA G. KULKANT :
My culture is Indian.

SHRI G. LAKSHMANAN: I do not
accept it because there are different cultures
in this country. It is a multi-national
country with  different nationalities and i
different cultures. There may be a variety i
of cultures.  But the story of Ramayana '
and Mahabharata is the same from Kash- i
mir to Kanya Kumari and from Bombay to
Nagaland and from Dwarka . . .

DR. K. MATHEW KURIAN : There is j a
big controversy now regarding Ramaya- i na
and Mahabharata.

SHRIMATI SUMITRA G. KUL-
KARNI: It is only the DMK Government
which has doubts about these things. They
used to feel that they would not be able to
hold on; that was the reason why they
propagated this kind of vicious things and
made this false propaganda. It should not be
done. We might be different in politics. You
may like to be where you are; you may like
to have your own government. But we must
be very responsible about the cultural trends
and the unity of this country which is one
and which will remain
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one in spite of people like Mr. Lakshmanan.

This kind of mistaken propaganda should not

at all be carried on.

He challenged—and that is the reason why
he has got me as a speaker here— that no
North Indian can pronounce Dravida
Munnetra Kazhagam. I can do it; I am fond
of Tamil language.

SHRI G. LAKSHMANAN: That pro-
nunciation is not correct. I said, Dravida
Munnetra Kazhagam with emphasis on zha.
In Tamil only you have got zha.

SHRIMATI SUMITRA G. KUL-KARNI:
The hon. Member should know that I am
very fond of Tamil culture. I am related to
Rajaji. Rajaji's granddaughter need not be
taught Tamil. I know what Tamil is and how
to speak also.

Sir, about Shri Veerendra Patil, I very
much respect the hon. Member from
Karnataka, and I have always felt that he is a
highly balanced person. In fact, the burden of
his speech was why this action was not taken
four or five years ago. But most of the time
he concentrated on Karnataka. Today's
subject is not Karnataka, today's debate is
about Tamil Nadu. Unfortunately, he did not
concentrate on Tamil Nadu. He was all the
while saying that these things were taking
place in 1971 or in 1972. I would only say
that he should admire that we have taken
action. And what grudge can there be if we
have taken action, though late ? We wanted
to give them the longest rope hoping against
hope that they would meed their corrupt
ways and come to their senses. It was only
when we realised tbxt there was no hope of
their doing it, in order to rescue the people of
Tamil Nadu this action became  very
necessary.

Therefore, I congratulate the Government
and the hon. Home Minister for bringing
forward this Bill before the House.

SHRI N. G. GORAY : I do not want to tell
stories to the House. But I would like to
examine this rape of Tamil Nadu in the light
of documentary evidence. I .do not go
by hearsay.
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IShri N. G. Goray] What are the
charges that have been levelled
against  this Government which the
President dismissed ?  The first charge was
that the DMK which was running the
Government for the last nine years was a
secessionist party.  The second was that it
was a corrupt Government.  These are the
two main charges brought against the DMK
Government whose Chief Minister was Mr.
Karunanidhi and who  belonged to the
DMK Party. Sir, about the secessionist
demand, I would like to.know : Was it still
persisting or was it given up long back ?
Sir, 1 very clearly—remember the meeting
that was convened by the late Prime
Minister Shri Lai Bahadur Shastri in 1965.
That was immediately after India J was
attacked by Pakistan. On behalf of the I
RSS, Golwalkar was there. On behalf of the
various parties, we were there; I was one of
those present. And on behalf of the
D.M.K.. Shri Annadurai was there. Sir,
the words that were uttered by  Shri
Annadurai on that occasion are still ringing
in my ears. When Lai Bahadur Shastri
made an appeal for unity, for co-operation,
Shri Annadurai. without the least hesitation,
said : "There may be some misconception
about us because at one time we had de-
manded a separate State of our own.  But
we have given it up. And I assure you that
we have realised that we can swim with
India or sink with India. = So there is no
difference at all." That is what Annadurai
said, and I still remember that. And
it was not only left to Annadurai, but even
Shri Karunanidhi, during the 1971 was raised
Rs. 6 crores for  the defence of India; and
his contribution, the contribution of his State,
was the highest in the whole of the country.
So I really am surprised that because you
want to shoot a dog, you want to give a bad
name to it. Let us be clear that you do not
want to tolerate any other government under
any other party. Let us be clear that through-
out India, you want to have all the States
under your command. It does not matter at
all whether the State is being run efficiently,
whether the 20-point programme is being
implemented or not. Unless  that
particularly  government is under your
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thumb, you are not going to tolerate it. I can
understand that position. But you say that
this particular government was overthrown
or dismissed because it was secessionist. Sir.
in India there have been parlies who shared
this view. When my CPI friend there was
speaking. I hail hull a mind to get up and
interrupt him. Did not the Communist Party
once say that IRIS was not a single nation but
a conglomeration of nations ? And did they
not say that the linguistic groups had a right
to opt out of the Union if they so chose ?
Thai was their theory. Did they not support
the demand for Pakistan?

SHRI YOGENDRA SHARMA : To the
best of nv knowledge, our party has not advy

SHRI N G. GORAY: I will produce
evidence. Just now I have not got it, but I will
produce evidence. But do we now held them
responsible for it ? You say "All right, you
have changed your views". Therefore, in this
period of emergency, you have the closest
alliance with the CPI — the CPI supporting
you throughout and you supporting the CPL.
You do not rake up the past because you say
that they have changed. But when Annadurai
and Karunanidhi cry hoarse and tell you "We
have given up this secessionist demand; we
want to remain with you", you do not accept
it. It is not only that they have said it, but
they have changed their Constitution. If I am
correct, in 1963 they changed their
Constitution and said "Within the framework
of this Union, we are for autonomy, more
autonomy". Yes, they still say so. If you
remember, Sir, when a committee under Dr.
Rajamannar was appointed to go into this
question of autonomy, in the terms of
reference also it was stated "more autonomy
within the framework ot the Indian Union".
What more evidence you want, I do not
know. So, why do you rake up this question
again and again and say
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that they are secessionist ? By saying this,
you are creating an atmosphere to which my
friend, Mr. Lakshamanan, referred, that is
"North versus South". As my friend Shri
Veerendra Patil pointed out, there are only
two instances where popularly elected
Ministries were dismissed. One was in
Kerala and the other is in Tamil Nadu. And
if these two instances happen in the south of
India, will it be wrong on their part if they
think that this is South versus North ? So it
is upto you to see that these secessionist
elements, these separatist elements and these
isolationist elements do not prosper and you
do not give them room for such thoughts.
Therefore, so far as secessionist charge is
concerned, I would plead with you : "Please
do not bring up any charges which have no
foundation in fact at all".

Now, Sir. about the charges of corruption.
For the last six years 1 am in this House and
how many times charges of corruption have
not been brought against so many Ministries
and Ministers ? What has been done ?
Nothing. Shri Veerendra Patil wrote to the
Prime Minister. I also wrote a letter with
documentary evidence. If 1 may tell you, we
have not received even a reply to that. This
was against the Urs Ministry. If you really
want to cleanse the political life in this
country of corruption and bribery, ihen the
same yardstick must be made applicable to
all the States. It is not as if Tamil Nadu is to
be singled out ;md others left to go on as
they like. So these charges of corruption and
seces-sionism are, to my mind, after-
thoughts.

Look at the sequence of events. How
quickly those things were done. On the 28th
of January the Governor sends out
invitations to all the members of the Tamil
Nadu Legislative Assembly that on the 19th
February the Assembly will meet. On the
29th he sends a report charging the DMK
Government of this, that and the other thing.
On the 29th he sends this report from there
and on the 31st the Cabinet decides in the
afternoon that this Ministry has to be
dismissed and in the evening of
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the same day—on the 3l1st itself—the Pre
sident comes out with the proclamation
that the Ministry is dismissed. And what
preparations ? I am not revealing a secret
when [ say that the Central Government
had gone to the extent of alerting the
Army also and planes were kept ready so
that they could fly troops at a moment's
notice.  Are you working under the Cons
titution ?  Or, are you invading a country ?
Are you invading an alien country or what ?
And if you dismiss the Ministry, what is
the need for throwing thousands of people
into jail ?  Are you not satisfied that Karu-
nanidhi and his colleagues are dismissed
and you have taken it over ? When you
claim that the entire population is with
you, when you claim that the people are
having a sigh of relief and when they are
celebrating the day of deliverance, is it
proper for you to throw 15,000 ind 20,000
people in jail ? Who are those people ?
Are they from other States ? Are they
people who had gone and settled there ?
They are all Tamilians.  They are the sup
porters of DMK. They are the people
who have raised money for your war effort.
They are the people who have said : We
are not secessionists; we want to stay in
India. And not satisfied with dismissing
the Ministry, thousands of these very people
are jailed. I am really surprised that we
call ourselves democrats. = The Prime
Minister, every day, is telling tts that she
believes in democracy. But, Sir. none of
the Congress people ever thinks, how come
that during the last seven months not a
single person belonging to the opposition
is allowed to open his lips. In Tamil Nadu,
it is you who are going ahead with all the
; publicity ....ooeeneeee.

~ SHRI SITARAM KESRI: You are speak-
ing.

SHRI N. G. GORAY: But I am speaking in
Parliament. One day you will wind up the
Parliament also. Mr. Kesri, if I go to Bihar
and speak in Bihar, you will not allow me to
do that. That is your democracy and I know
your democracy. . . (Interruptions). You say
that the Tamil
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Nadu Government was undemocratic just as
you are saying something against the Gujarat
Government also. Sir, these are the only States
where a man could go and talk freely, not only
the people belonging to the ruling party, the
party in power, but also the other people. Your
own party people could go there and speak
freely. Mr. Subramaniam could go there and
speak freely. I am not talking of now. But [ am
talking of those days when Mr. Karunanidhi
was the Chief Minister. Mr. Karunanidhi could
address meetings : Shrl-mati Indira Gandhi
could address meetings; Shri Brahmananda
Reddi could address meetings; and I could go
and address meetings there. But are you
allowing us to do that in the States where you
are in power today ? Am I allowed to speak
openly in Maharshtra itself, a State from
which I come ? No. I am not allowed to use
the microphone there and I cannot address a
meeting and I cannot express myself to the
Press.

SHRI G. LAKSHMANAN- Shame, shame.

SHRI N. G. GORAY: What is this? And,
still you claim that you are the biggest
democratic party and where all these things
were allowed, in Tamil Nadu, you say that the
Tamil Nadu Government was a dictatorship.
That is what my friend on that side said. He
said that everybody was afraid. Afraid of what
? Afraid of having the freedom to speak?

SHRI KAMESHWAR SINGH : Afraid of
the DMK Government.

SHRI N. G. GORAY : This is what you are
doing there right now. When the DMK
Government was there, the late Shri Kama-raj
was speaking freely and everybody was
allowed to speak freely. Therefore, I am
surprised that all of a sudden the Governor
feels that this Government has become cor-
rupt, that this Government has been en-
couraging secessionist tendencies. What a
Governor !.. (Time bell rings). ..
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Sir, it is really an irony that of all persons Mr.
K. K. Shah should accuse the Tamil Nadu
Government of corruption! What an irony! I
am quite sure that those of you who are in the
know of things will laugh in their sleeves.
Anyway, you have to put up with all things.
He has said that it is corrupt and it has been
corrupt. What were you doing all these days,
Sir’” I do not want to tell stories as Mrs.
Kulkarni has done. Here is some documentary
evidence and this is what the Governor had to
say, not on one occasion, but on many
occasions. Sir, this is what the Governor of
Tamil Nadu, the great Shri K. K. Shah has
said ;

"1 am also happy that the administration
is in tune with the declared policy of
democratic socialism."

I am quoting from his speech, Sir.

"It is capable of maintaining high
standards and giving a lead to the other
States in recognising the common man as
the real master."

Who has said this ? Not the Prime Minister,
not the Home Minister, Shri Brahmananda
Reddi. But it is Mr. K. K. Shah, the Governor
of Tamil Nadu, who has said this in his
Address to the Assembly and who has said
that this is something which the other States
should follow. It is really unfortunate that the
other States could not follow them and could
not emulate them.

SHRI MANUBHAI SHAH : It was written
for him.

SHRI N. G. GORAY: Is Mr. Shah a
Tamilian ? Now, if I say that this accusation
also was written by somebody for the
Government, is it all right for you ?

DR. K. MATHEW KURIAN: It was
written in New Delhi.

SHRI N. G. GORAY : Yes, if I say that it
was written in New Delhi, they cannot
contradict it. Mr. Manubhai Shah, please bear
with me. I know how you have been dealt
with.



181 Re proclamation by

On another occasion, the Governor goes on
saying:

"Various welfare measures have been initiated
from year to year by the Government of Tamil
Nadu for the benefit of the most vulnerable
sections of the society and they have won
appreciation all over the country."

What is it. Sir ? Is the Governor a court jester that
simply because Mr. Karunanidhi was in the saddle
he was praising him and now. when the Centre told
him, "You should overthrow him", he overthrew
him and goes on accusing him "' Sir. I will produce
documentary proof to show that on occasion this
Governor had praised the Minisiry of Mr.
Karunanidhi. On every occasion, this Governor
praised the Ministry of Karunanidhi. In the
International Women's Year celebrations, he said
that this was something which should be followed
by other States. This is what Mr. Shah is saying. He
has said that this -State has given housing to the
Harijans. So, what is the charge ? . . .
(Interruptions)

THE VICE-CHAIRMAN (SHRI LOKA-NATH
MI1SRA): Kindly allow him to wind up.

SHRIN. G. GORAY: I know you are
pleading a weak case, and you are aware of it.

What I am saying is that the most dangerous
thing, the most dangerous implication of what you
have done is that you are really destroying the
federal structure. This point has been highlighted by
K. Santhanam. He has said that the federal structure
was there because it was thought that in India the
unitary form of government would not be able to
deliver the goods, and, therefore, the States must
enjoy autonomy. Now, there may be a dispute
between their concept of autonomy and your
concept of autonomy. It can be discussed. You may
say that this autonomy cannot be extended to this
subject ; they may insist on more autonomy .

[8 MAR. 1976]

President relating to 182

Tamil Nadu
THE VICE-CHAIRMAN (SHRI LOKA-NATH
MISRA) : Kindly wind up.

SHRI N. G. GORAY : Sir, it is a subject on
which, I suppose, a little more thought should be
bestowed. The point that I am trying to make is that
this is all right that you have done tt. But the
consequences are going to affect the future of India.
Sir. real statesmanship lies in this that you not onlv
meet the situation at the present moment but you
must also think at the same time what effect it will
have on the future. And. therefore. Sir, while con-
cluding, I would only warn you that or.ee you
destroy the federal fabric, then only the unitary form
of government will remain. Our founding fathers
deliberately avoided it. because they thought that
India was too vast a country to be governed by any
unitary form of government and, therefore, they
created this federal structure. I would like to wain
you that this is ultimately going to destroy the very
unity for which you say. you have taken this action.

SHRI T. V. ANANDAN (Tamil Nadu) : Sir, .is
one born in Tamil Nadu and brought up in Tamil
Nadu, and I hope I may also die in Tamil Nadu, T
have a right to talk on this issue.

Sir, my esteemed colleague, Mr. Goray
concluded his speech by referring to constitutional
framers. Sir, their belief we have betrayed. They
thought that their followers would be great and
traditionally would follow their footpath. Sir,
under the bogey of democracy, on which the people
of India depend, they have neither been shown the
way nor have they been well served. It is only a
monarchical system. The Britishers gave us a
unitary form of government, with a provincial
governor, and subsequently they gave us some
legislatures—nol all. And then came the fight for
freedom. Those who attained the age of 21 years got
a representative character. Their representatives
amassed wealth. . .

DR. K. MVTHEW KURIAN : Now the ruling party
has come back to monarchy... i, I nil rruptions)
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SHRI T. V. ANANDAN Therefore, Sir,
instead of 572 Maharajas, 1 think, we are now about
6000 to 7000 representatives representing Parliament
and Legislatures in Slates. But they have not
attained anything.  Sir, I say honestly that this
D.MK. party was the offshoot of Dravida Kazha-
gam which  was created by the  Britishers
themselves who consulted a section of the people of
this country. From that delay came this
Dravida  Munnetra  Kazhagdm, named D.M.K.
You must remember that even during the freedom
struggle this Dia-vida Kazhagam ne\er supported
the freedom struggle. They even told the Britishers:
If you are prepared to give freedom to the
provinces, retain the Madias Province and we will

support you. This was the position if Dravida
Kazhagam in these days when the entire
country was smuggling against the Britishers.

This is the standard of this Dravida Munnetra
Kazhagam. What good could the people of
Tamil Nadu expect from this Dravida

Munnetra Kazhagam, an offshoot of Dra-j vida
Kazhagam 7  They came to power on ‘ account of
the unfortunate Hindi agitation; because the
Tamilians never wanted Hindi I'j be foisted on
their heads. Thus, the Dravida  Munnetra
Kazhagam came topower. I know what the
DMK was doing. It was serving the interests
of theiparty. Even when there was a recruitment |
lor Police Inspectors or Sub-Inspectors, the O.M.K.
partymen were asked to be chosen. I know it. Soon
after the proclamation of Presidential rule one
friend came to me and said : Sir. the man who
stood at 167th position in the selection list, found his
name when the announcement for the
selection was made.
police force with their own party-men.
Prime Minister
emergency on the 26th of June.
announced

1975. she
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the Legislature's life was extended.

SHRI G. LAKSHMANAN : There was nc such
motion. He is misquoting the whole thing.
(Interruptions)

. SHRI T. V.
ANANDAN : The records of the C.B.f. are there.
(Interruptions) They wanted to declare a holiday in
Tamil NalJu. bvery Member of Parliament, every
Member of the Legislature and every Minister had
their own programme to tour the entire Mate of
Tamil Nadu and to create chaos. Therefore, the
Prime Minister, having not the information through
her sources, declared, very rightly, on the Ist of
February the closure of the D.M.K. Government. [
think the people have liked it. The people have
welcomed it. Everywhere, the conunt practices of
the D.M.K. Government are in evidence. Mr. Goray
said about Anna-durai. 1 know that Annadurai was a
gentleman.

SHRI N. G. GORAY : Do not mention my
name. Otherwise [ will have to say what Kamaraj
told me.

SHRI r. V. ANANDAN : Certainly you can also
say. You said about Annadurai.  Anndurai was an
honest gentleman. . .

SHRI N. G. GORAY : This is what he told me.
He conveyed to me and said : "I will have no truck
with Indiraji. . .

SHRI T. V. ANANDAN : Certainly not. . .

Police (Interruptions). 1 say that he was trying for an all-
They wanted to pack up the India merger. Many things have happened. What do
As the you know about it ." 1 know that Mr. Kamaraj desired
announced the proclamation of for a compromise, a merger with the ruling party
also because of what was happening in Tamil Nadu. He
the proclamation of Presidential rule, in never cared for an all-India merger subsequently,

Tamil Nadu on the st of February. Otherwise, yon because of what had happened on 26th June here.
don't know what would have happened on the 3rd They did not consult him. He did not support the 26th

of February.
they had decided that they must declare a holiday in
the State and there must be protest meetings in
every nook and corner of the State to see that;

At their conference at Coimbatore, June action because he was a great democrat . . .

SHRI G. LAKSHMANAN : Sir, it is very

ridiculous. Many pamphlets have been issued by
the railwaymen—what was
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his property when he worked as a Govern-
ment servant and what is his property iiuw ?

SHR1 T. V. ANANDAN : I am prepared
to submit . . . (Interruptions’)

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Order please.

SHRI !". V. ANANDAN : I am pre pared
to submit before a Commission of
Inquiry. Let a Commission of Inquiry go
into that and decide. I will resign if anything
is proved. 1 am not a man corrupted. Mind
it. Had 1 been a corrupt man, 1 would not
have been in the trade union movement for
fifty years. There is not a single pie that can
be attributed to me as corruption. Never, not
in the least . . .

(Time bell rings)

Coming now to this point. Sir, it is the
most corrupt Government. People did not
like it at all. But they were not able to do
away with this Government. And timely
came the promulgation of the President's
Rule, and people liked it. Everybody wel-
comed it. People rejoiced. They were
awaiting this. They say that it was a day of
deliverance. They say that they got rid of the
DMK, the worst Party in the political life
that the country had ever seen. Such a
political party came into power which did
not sacrifice a penny worth for the cause of
the nation. That party came into power. And
it is only their members who say, "Here is a
man who was not having even a hut. Now he
has got a car. He has got a well-furnished
bungalow. What is this political party for ? Is
this 4 party for the people of Tamil Nadu or
for themselves ?" This is what, Sir, they were
anticipating. They were expecting the day,
this day of promulgation, namely, the 1st of
February, 1976. So, this is a day of
deliverance. Sir, when the Prime Minister
came, a huge number of people attended the
meetings. Even Gandhiji had not had such a
reception. The audience was so great. Even
Mr. Kamaraj had not got that audience.
That itself shows the jubiliance of
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the people. 1 uas also very closely connected
with that merger meeting. I know people
from far off places, even 500 miles away,
came by special trains. There was a great
gathering. That itself shows how the marger
is liked by the people. Therefore, Sir, the
future of Tamil Nadu is bright. I also say that
purification of public life is necessary. And
it is taking shape. I also ask the hon. Home
Minister to frame such rules and regulations
whereby when a person contests for a public
office, he must mention in his nomination
paper as to what his property is worth today.
Before he enters the municipality or the
legislature or even ihe Parliament, he must
say what his property is worth and what his
assets are. He must declare before he offers
himself as a candidate in any election. That
will purify the future life of our country our
democracy, and our national leadership.

5P.M.

SHRI k. BRAHMANANDA REDDJ :
Mr Vice-Chairman, Sir, I should thank the
hon. Members, Mr. Yogendra Sharma and my
friends in my party for supporting the
Resolution and generally replying as to why .
a promulgation under article 356 of the
Constitution by the President had to be made
in Tamil Nadu. I may also say in this
connection that some of the speeches made by
hon. Members in the opposition arose because
of some misunderstanding. It is true just now
we heard Mr. Goray, we have heard Mr.
Veerendra Patil. pointing out some apparently
popular questions. But. in fact, you have to
look into them a tittle deeper with a deep
insight based on information that you. from
time to time, receive about the activities of
any Government. I do not want to take long,
Sir, but I want to inform the hon. Members
and through them the whole country that in
fact this action of this Government has 6een
very widely welcomed by all sections of the
people. It will not be an exaggeration at all to
say that people in general In Tamil Nadu
heaved a sigh of relief at the dismissal of the
Government. Of course, it was too much for
Mr. Goray to have called it the rape of Tamil
Nadu; in fact
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sluill I say, it is a day of deliverance. Shall
I also tell Mr. Patil that it is not a sad or a
black day but it is a red letter day for the
people of Tamil Nadu.

Sir, the way people receive a certain act
of the Government also shows how popular
or unpopular the act is. 1 had been, for-
tunately, at Madras. 1 had been able to
address for a while the gathering. I have
also been able to see the crowds.  They
have come not only to welcome the Prime
Minister but also to tell her that this act' of
hers has their approval.  Sir, of course, I all
of us in political life are used to crowds ;
and, more so, when the Prime Minister,'
Shrimati Indira Gandhi goes out into the 1
States, who has a charisma of her own and
therefore the crowds do come. It is not in
that way that 1 try to put it but you can
see a sense of relief on the faces of I the
people, in the way they talk and act. Now as
I said at that meeting—I want to tell Mr.
i.akshmanan also—I did not. or the Prime
Minister did not take any credit for having
done this. In fact it was the result of your
own misdeeds. I do not want to use a
strong language, but you dug your own
grave.

Sir, it is true, there can be a feeling as Mr.
Yogendra Sfaarma said, that the action has
been delayed in this matter. May be, there
can be a feeling that way but we have to
look at it from the constitutional angle as
has been rightly brought out here. Mr.
Veerendra Patil said that unless there is a
breakdown of law and order, the Central
Government should not interfere. I think it is
a wrong conception of the constitutional
position. The correct conception would be
that if the State Government is not being
carried on in  accordance with the
Constitution, the Central Government has a
responsibility to take action. It is not a
question of their right; it is a question of
Centre's responsibility to see that the State
Governments act in accordance with the
Constitution. We know it is a federal
structure. We know that the State
Government is not subordinate to the
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Central Government. We know what fe-
deralism means. Therefore, Sir, you have to
consider in the context of cumulative or the
combined effect of several things that have
been going on in Tamil Nadu before the I-
mergency and after the Emergency. Now,
therefore. Sir, unless you have a clear picture
of what was done, what was being done, how
the people felt and how the State apparatus
from the bottom to the highest was
subordinated to pure partisan ends and how
the people felt suffocated at the partisan way
of administration in the State, unless all these
things are clearly understood, you cannot take
a particular item and say that this
Proclamation of President's rule is the result
of corruption only. It is not thai. It is the
cumulative effect of several things that have
been happening inside the State.

Now it has been said here that Shri An-
nadurai while he was alive and while he was
leading the parly and while he was the Chief
Minister also had said definitely that
secessionist part of their programme has been
dropped altogether from their party's policy
and programme. Sir, | had some association
with Shri Annadurai. In fact, both of us.
fortunately or unfortunately, were born in the
same year. We are educated in the same
college and we were Chief Ministers of two
adjoining States for some time. Therefore, I
know him. not very very intimately, but
fairly though I could not ever understand the
ideology of this Dravida Munnetra
Kazhagam. That is a different matter
altogether. The point will be. Sir. it is true—
as the Prime Minister has made out at the
public meeting— that so long as Annadurai
lived, with regard either to the foreign policy
or with regard to several other matters relating
to the integrity of the country, there was not
much of a difference, though they had their
programme earlier to 1962-63. But what we
will have to see, Sir, is that a change has
come about eversince 1972 and thereafter.

DR. K. MATHEW KURIAN
This was after your alliance with the DMK.

SHRI JK. BRAHMANANDA REDDI
After all. Imay ally withyou alsoto
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improve you. That is a different matter.
1 am not going into that matter now. We
are discussing Tamil Nadu now. There
is no point in bringing in Haryana or
Kerala or Karnataka into the picture now.
When we say that a certain man has
committed theft, let us see whether he
has committed theft. It is no answer to
say that someone else also has commit
ted theft. When that question comes up,
we will answer that: what is and what it is
not. Therefore, you have to look at it
from this angle. 1 would like to refer to
some of ihe speeches of the \DMK lead
ers. Of course, it is true that even after
the imposition of President's Rule, Mr.
Karunanidhi and Mr. Nedunchezhiyan have
stated that there was no point in raking
up the question of secessions and that they
hail given it up long long ago. They
have been saying it. But what were they
doing? What impression were they giv
ing to the people of Tamil Nadu ? What
atmosphere were they creating in order
to sustain themselves in power and to
exploit the emotions of the people? That
is what we have to look at. It is no use
their saying that they stand for unity and
then create an atmosphere in favour of
secession through their party hierarchy
nnd their agents. I am not referring to
the speeches  of  small mem-
bers who are very much down the hierarchy. I
am referring to several important people like
MLAs, MPs and Ministers who have spoken
on this. There has been a veiled threat of
secession. They threatened to revive the
demand for' secession if State autonomy.
according to their thinking, was not conceded.
This was most dangerous. Mr. Goray may
have his own ideas about State autonomy. But
I suppose, he had not stated anywhere that if
we do not agree with his idea of State
autonomy, he has the right to plead for
secession. As he rightly says, we must view
this from a larger perspective. We should not
look at things from a short term angle,
whether it would pay just now or not. In
certain matters, we should look at things
beyond our nose and look at it from a larger
perspective. Therefore. Sir, I would submit
earnestly that the leaders of the
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Opposition should take note of this fact. This
is an important fact. Sir, the demand for stale
autonomy was a repetitive theme at party
conferences which were utilised for airing
separatist views and holding out veiled threats
of secession. I have said about this even in my
speech this morning Mr Valampuri John is not
an ordinary man; he is an MP. He appealed to
the people at Madtirai on 19th May, 1975, to
accept the party as a liberation movement. On
20th May, 1975. he stressed that once
Karunanidhi laid down office, the DMK
would be converted into a liberation
movement and that Karunanidhi might even
become the Prime Minister. At the party's fifth
State Conference at Coimbatore on 25—28th
December. 1975 it was declared that if the
party's demand for state autonomy was not
conceded, the DMK would have no alternative
but to revive its earlier demand for separation.
The party also maintained close report with
the DK. You may also say that they have got
an ally in the DK. As you know, the DK is the
mother or the father of the DMK. It was only
the Dravida Kazhagam that first took shape
and then the DMK grew out of the DK and
this DK is used as an instrument for voicing
not only secession but also the anti-Hindi
business. Therefore, you have to see what they
are doing also.

Murasoli Maran—he is another important
MP and a close relation of Mr. Karunanidhi
declared that if the life of the DMX
Government in ihe state was not extended.
there will be a real revolution in Tamil Nadu
and the State will be converted into a
revolutionary base. In the 5th State
Conference of the DMK in Coimbatore,
Asaithambi_-hc is the Chairman of the Tamil
Nadu Tourist Development Corporation—
stated that if the party's demand for State
autonomy was not conceded, the DMK would
have no alternative but to revive its earlier
demand for separation. Nellai Buhaii. party
propagandist, even went to the extent of
threatening—this was on January 18—that in
the event of imposition of President's rule, the
DMK would seize the AIR and declare
independence.
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] have got many other thing but I am not
going into them for want of time. Therefore, I
would request you, particularly the leaders in
the Opposition, not to take their statements
that we have given at face value. I know it is
good to take and rub it into the minds of
people. It is a good thing but all the same you
must be aware, you must be conscious of the
sinister significance of the statement made by
them time and again at every conference, not
only the Coimbatore conference. Whenever
they got an opportunity, they made some
other patty people say this in their own pre-
sence and tried to see that the atmosphere of
secession survives so that it can be exploited
when an occasion arises. Therefore, I would
like hon. Mr. Goray to consider il from that
point of view.

Now, Sir, it is not a question of the
President's rule having been imposed purely
on grounds of corruption. Corruption grounds
were there. You know about this Veeranam
project. It may be that the contract has been
given in 1970. It is still being executed. In
spite of people who were very eager to help
the poor people in the State, a project on
which more than Rs. 20 erores possibly have
been spent, people do not see the day when
the drinking water will come. Now [ am
trying to point out to you the toal indifference,
the total neglect of the interested people. After
all, in accordance with the Constitution, if the
interests of the people are jeopardized, if the
Administration does not work properly in. the
interests of the people, to the benefit of the
people, then what is it? There are glaring
instances which have been given. You might
know that when this Veeranam project was
announced at a huge public meeting, there was
such a big reception. Lakhs of people attended
the meeting and it was a feast to the eyes to
see the gathering there. It looked as if they
had come to express their gratitude to the
Prime Minister for having delivered them
from the demon of the DMK Government. It
looked like that. There-
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fore, there is no point in trying to get a point
over me by saying, "You had an alliance with
them in 1971, you were talking to them and
your Governor has said something". The
Governor might have said something in some
speech. Sometimes, in the Addresses, it is not
what the Governor wants to say but what the
State Government wants to say. It is printed.
May be, in his enthusiasm at some public
meeting he said they were doing well. It
does not mean anything.

SHRIN. G. GORAY : Is it appl
to what the President also says in his Ad-
dresses?

SHRI K. BRAHMANANDA REDDI
As you know Mr. Goray, they are all
speeches of the Government. It is a
Constitutional provision and if Mr. K. K.
Shah has said something which might have
been complimentary to the Tamil Gov-
ernment at some time, you do not know in
what context, in what position and in what
situation he said that. So, things must be
understood in a different light. You cannot
say that just because Mr. Lakshmanan may
praise me today here, it will hold good for all
time. It does not mean that I am not a person
who cannot commit any wrong.

Now, the other thing that I would request
the hon. Members to consider is, you know it
is because of anti-Hindi agitation in 1965 (hat
the DMK Government was able to come into
being in 1967. You must be aware of it. I do
not say that it is the sole leason but being
nearer to that State, having been the Chief
Minister in the adjoining State then, T know
what it was. It may be a combination of other
circumstances also which I need not go into
but the fact is that it was the result of the anti-
Hindi agitation, involving much violence,
involving so many things and subsequently
some other things which have not been
handled properly that in 1967 the DMK
Government came into being. After all in a
federal structure like ours, a DMK
Government, a Janata
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Front Government or sonic other Government
can come in with the blessings of the people.
We have seen such things happening in India.
It is not a new phenomenon to me or to you
but so long as they can act within the
Constitution, certainly they are at liberty to
pursue their policies and programmes. But
when it comes to a question of their trying to
not acting in accordance with the Constitution
and indulging in several things which go
against the integrity of the country, the unity
of the country or creating an atmosphere of
violence or creating an atmosphere of not
only indifference but absolute disregard of the
directives of the Central Government in an
emergent situation which is enjoined by the
Constitution, certainly action will have to be
taken in accordance with the Constitution.
You know our forefathers who were very
wise, had taken into account the
circumstances in India and provided for such
occasions when this can be taken care of.

Now, Sir, if I had, the time, I wanted
to read the speeches made in favour of
anti-Hindi. The moment  some circu-
lar or some such thing goes from the Centre,
saying that a Hindi translation may be
provided or some such thing is to be done,
anti-Hindi agitation threats are given. You
know what Mr. Karunanidhi himself has said.
He has said, I grew out of the anti-Hindi
agitation. I used to tar out the Hindi names
with a brush and now I will do it with a
sceptre. There are many people who are
captors of that feeling. My submission to you,
my main theme for you to understand will be
that this idea of separation or secfessionism,
this anti-Hindi business and this campaign
carried on assiduously against North India is
kept alive in the atmosphere so that it may be
exploited to the best advantage at any
given time.

This is the way you have to look at it. It is
most dangerous in my opinion. If in Tamil
Nadu there is a DMK Government, it does
not matter. Ifitis some
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other Government, it does not matter. Because
the federal structure has to continue, some
Governments do come, and they can come, but
when things like these are indulged in for
purely partisan ends, for purely small, narrow
political ends, it is dangerous to the country, it
is dangerous to the unity and integrity of the
country. 1 would request a nationalist man like
Mr. Goray to kindly keep it in mind and kindly
consider it from the other angle. I do not want
to gain a point over you. When there was an
agitation in Bihar, for instance, none of the
opposition parties said, "No, it is not
democratic. It is not good. The elected people
should not be disturbed. They can only be
removed by the people at the next election.”
Nobody said that. On the other hand, you are
trying to come and say that there was an
elected Government and we tried to remove
that. It does not lie in your mouth. If you had
said on that occasion "No, it is not the proper
way". This is not the way of defeating the
Government which has 'been elected by the
people", an argument like that would have
stood you in good stead. We have sometimes
to compare things and benefit by critieis But |
am not trying to go into that. But I want you to
understand, and do not want you to
misunderstand, and not merely raise a slogan
and say, "We gave it up in 1963. but you are
trying to bring a dead man in to life". No, it is
not so. We do not want to do it. Therefore. Sir,
I would request hon'ble Members to consider
that way. I want to inform Mr. Goray in
particular about this. They were suspecting for
quite a few months that their life may not be
extended. Therefore, they wanted to indulge in
a preemptive propaganda inciting people, in-
volving people in emotionalism, secession-
ism, anti-Hindi and so many other things, so
that if the general people were worked up to
such an emotion, if something happened, they
could take advantage and create chaos and
disorder in the Tamil Nadu State. That is the
angle with which you have to look at it. It does
not mean that if the Central Government had
stayed for a month or two, heavens
w/*'"M
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have fallen. You should not look at it from
that point of view. They went in for pre-
emptive propaganda. They had planned for
this on February 1, February 3, February 5, in
some guise or the oiher, not merely as
propaganda— nobody would say it will be a
violent thing but under some guise or the
other.— to work, up these people to such a
high pitch in regard to anti-Hindi,
secessionism. the State autonomy, and what
not. That is why the action had to be taken.
You have to view in that light.

Now, Mr. Goray, I want to tell you—as I
said just now, it is not a question of the
crouds—it was a sight to see. My friend
wanted to dilute it by saying that some people
had been brought by trucks . . (Interruption by
Dr. K. Muthew Xwian) Mr. (Curias, you and I
are old in this game. If millions of people
came, how many could have come in hired
trucks? You do not guess. Yon do not gather
information. You do not know. Let me tell
you. I would have no objection if it pleases
you to say that only 10.000 people attended it.
But the point will be to note the fact and why
it is so. That would be more helpful to you,
and to me.

Now, Sir, some point was made by my
friend Mr. Lalcshmanan that 25,000 people
have been arrested—Gorayjt did not say the
number, but he said thousands of people. Sir,
of all the people arrested, hardly 3 to 4 per
cent are the DMK people.

Therefore, I do not want to say anything.
Not even one-twentieth of the number said by
Shri Lakshmanan are in jail today.

SHRI G. LAKSHMANAN : Three or four,
you said. How . many MPs are there ?

SHRI K. BRAHMANANDA REDDI
Three or four per cent, I said. And my friend,
Shri Lakshmanan, has made an allegation of
beating up of Shri Stalin and
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other detenus and of interviews having been
denied to their family members. That is
incorrect. It is wrong. We have made
inquiries. The allegation about the beating of
detenus including the former Chief Minister's
son is totally baseless. The MISA detenus are
being given facilities, including interviews,
according to rules. In fact, six members of the
former Chief Minister's family interviewed
his son on 28-2-1976. The former Chief
Minister himself interviewed his son on 3-3-
1976 at the Madras Central Prison.

SHRI G. LAKSHMANAN : I said, for ten
days no interview was granted. When was he
arrested and when was the first interview
given ? When was the ex-Chief Minister
permitted 7

SHRI K. BRAHMANANDA REDDI : This
is too small a matter to get—when he was
arrested, at what hour, what minute, by what
Sub-Inspector. I know Shri Stalin myself, it is
not as if 1 do not know him. I can tell you that
he has been treated .. .

DR. K. MATHEW XURIAN : Shri V.
Ramani, ex-Member of Lok Sabha, was
arrested while he was undergoing treatment.
Even his wife was allowed to meet him once
a week. Shri Ramani was undergoing
Ayurvedic treatment; he was seriously ill. He
was arrested while under treatment. No
proper facilities were given.

SHRI K. BRAHMANANDA REDDI : Do
not make any allegation off hand here. If he
had any consideration for him. he could have
told me and I could have got it enquired into.

DR. K. MATHEW KURIAN : I have
already written to Shri Om Mehta. Please
look into that.

SHRI K. BRAHMANDA REDDI :
Very good, I will certainly look into it. He is
in charge of the Ministry as much as I am. Sir,
there are many other things that have been
said and it may not be necessary for me to
deal with them. I
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would only request very earnestly the
Members on my side and on the other side to
see how dangerous keeping alive this
atmosphere to exploit for partisan ends would
be to the integrity and unity of the country and
to prevent that, this action was necessary. Let
us not look at it from party angles, let us look
at it from a national angle, from the national
unity and national integration angle. You may
accuse the Central Government. In fact, my
friend was saying that not many Central
projects have been located in Tamil Nadu. I
wish some of you compared what has been
done in Tamil Nadu with that done in the
entire South India, let alone North India. Let
us keep that aside. Let us see right from the
time when planning started, how much money
has been invested in Tamil Nadu. You can
take a count of it. And therefore to say that
Tamil Nadu has been discriminated against is
very unfortunate. In Tamil Nadu the per capita
expenditure with regard to Plan has been
going down because they are trying to denude
their treasuries. It is rumoured—I do not
know; I am not going to vouch for it—that no
Chief Minister after Shri Karunanidhi can
survive; he can only survive with an empty
treasury. Therefore, it is not that. What 1 am
saying is, this year we are anxious to have a
200-crore rupee plan for Tamil Nadu. We are
going to step it up to give some help, to bring
back real development in Tamil Nadu. You
will be anxious to receive Why ? Because you
are very good at the receiving end.

I know. But the point will be that you have
to fit into the national context. That is my
request.

Now, Sir, even with regard to many steps
that have not been taken—steps which are
necessary and to which Mr. Kurian also will
have no objection, steps like raising the
minimum wages, like releasing bonded labour
from their bonds, like helping the weavers and
so on in that direction also several steps have
been taken. Tt is our duty now with all your
help, with your assistance and with your
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co-operation, to bring, as 1 said, a quali-
tative change in the administration. People
must feel that there is an administration which
is generally in the interest of all people and
not merely for narrow, short-end benefits of
any party government. I would, therefore,
request all of you to give your approval to this
Proclamation.  Thank you.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA) : The question is * . .

SHRI N. G. GORAY : Sir, I still am not
convinced *>-id, therefore, as I cannot
support this Proclamation, i shall walk out.

(At this stage, the hon. Member left the
Chamber)

DR. K. MATHEW KURIAN : Since the
Minister has not accepted the reasonable
arguments we have made, in protest against
the butchery of democracy in Tamil Nadu, I
walk out.

(At this slave, the hon. Member left the
Chamber)

SHRI (,, LAKSHMANAN : W, protest
against the proclamation of President's Rule
in Tamil Nadu. So, on behalf of the D.M.K., I
also stage a walk-out.

(At this stage, the hon. Member left the
Chamber)

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA) : The question is :

"That this House approves the Proc-
lamation issued by the President on the 3
3st January, 1976 under article 356 of the
Constitution, in relation to the State
of Tamil Nadu"

The motion was adopted.
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MESSAGES FROM THE LOK SABHA

I. The Indian  Lighthouse (Amendment)

Bill, 1976

n. The ... Warehousing ...Corporations

(Amendment) Bill, 1976.

SECRETARY-GENERAL : Sir, I have to
report to the House the following messages
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:

I

[RAJYA SABHAJ
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n

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith  the
Warehousing Corporations (Amendment)
Bill. 1976, as passed by Lok Sabha at its
sitting held on the 8th March, 1976."

Sir, 1 lay a copy of each of the Bills on the

Table.

THE VICE-CHAIRMAN (SHRI LO-

"In accordance with the provisions of rule KANATH ] MISRA) : The House stands
96 of the Rules of Procedure and Conduct of adjourned till 11 A.M. tomorrow.

Business in Lok Sabha. I am directed to
enclose herewith the In- I dian Lighthouse
(Amendment) Bill, 1976, as passed by Lok
Sabha at its sitting held on the 8th March,
1976."

MGiPRRND—V—54 RSS/75-6-5-76—595

The House then adjourned at
thirty-seven minutes past five of the
clock till eleven of the clock on
Tuesday, the 9th March, 1976.
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